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LEGISLATIVE ASSEMBLY 

Saturday, 16th November, 1940. 

The Assembly met in the Assembly Chamber of the Council House 
at Eleven of the Clock, Mr. President (The Hon~urable Sir Abdur 
Rahim) in the Chair. 

STARRED QUESTIONS AND ANSWERS. 

(a~ ORAL ANSWERS. 

RBOBl7ITIDINT 01' INDIAN Cmus'l'IABS TO THE SUBORDINATE :AND SUPBBlOR 

SUVIOBS 0)1' THB STATE AND CoMPANY-MAIUGBD RAILWAYS. 

80. -Dr. 1'. X. DeSoua: Will the Honourable the Railway Member 
pleast~ place on the table a statement showing: 

(a) the percentage of Indian Christians in the Subordinat.e Services 
in the State Bnd Company-managed Railways to the total 
strength as it stood on the 31st March, 1938, the 31st March. 
1989 and the 31st March, 1940 respectively; 

(b) ·the total number of direct recruits to the Subordinate Railway 
Service during .the period 1st April, 1938 to 31st March, 1939 
and the percentage of Indian Christian recnuts to the total 
number 80 recruited; 

(c) the percentage of Indian Christians in the Superior Railway 
ServiceS to the total strength as it stood on the' 31st 
March, 1988, the 31st Marc)h, 1989 and.the31st March, 194(} 
in the State-managed and Company-managed Railways. 
~pective1y; and 

(d) the total numbE:r of direct recruits to the Superior Railway 
Services and the percentage of Indian Christians so recruit-
ed during the periodlJ!t .April, 1938 to 31st March, 1939 in 
the State and Company-managed Railways. respectively? 

fte BcmoarIble Sir.&Ddrew mow: (a) and (c).- I lay on the table a. 
statement giving the particulars required. 

(b) The· numbers are 6,419 on the State-managed Railways and 3,692' 
on the Company-managed Railways. The percentages of Indian Christians: 
are 2-01 and 5·88 respectively. 

(d) The numbers are 14 on the State-managed Railways and 29 on the 
Company-managed Railways and the percentages of Indian Christians are 
7·14 and nil respectively. . . 

( 561 ) 
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Statement .hOtDing the percentalJe oj India" ~ in eM Hrt1ice oj 81a1.e mtd Oomptay-
managed Rail'llJaY. on eM 31", March, 1938, 1939 mid 1940. 

-
Superior Servioes. Subordinate Services. 

Year. State- Company- State- Company-
managed managed managed maJUlllld 
RailwlU'll. Railways. Railways. Railways. 

1938 1·75 2·00 2,'8 ',1' 
1939 

~ l 
HtS 2·13 2,'2 '·38 

19'0 . :·U ~  a·fIt ,.". 
• clu in~ o~~ ~n~ Kum,&on Figures. 

~ " . 
.... It. aan&la .... ; May I know if Aflglo_IndiaDti are inelude4i in t.he 

tenn "Christians"? 

The Hcmourable Sir ~  010-: NQ, Sif) BOt iJJ. t ais eo~ti  

Mr. K. Santhanam: May I know what sort of Christians they are? 

. '!'he Buo.Nble SIr Aadrew 01ow: lndian ChristiaDS. 

1Ir. K. smUt .... : Are cae Anglo-Inman. altIo &at IMan Christians? 
lit. PresIdent (The Honourable Sir Abdur Rahim): The Honourable 

l-iember need not discuss that; they are not so included. 

:R_UI'rMBNT OJ' INDIAN ~s TO TJIB ~  .um SvPBBlOB 
.  " SERVICES OF THE STAT.8 AND ColllPANY-¥AliAGlDD &I!.WAY8. 

81. -Dr. •• %. De8eus&: Will the Honout"ab1e the BAilway Member 
be pleued to .tate whether in fixing the unreserved posta, selection is 
made by competition or by nomination, and, if the latter, what is the 
('onstitution of the Selection BQard (LDd whether there is any Indian 
Christian on the Board? . 

"!'he Jlcmoarab1e stz An4nW mow: Unreserved va cllo1 i~1  in subordinate 
'Services are fiUed. by Selection Boards which make use of· examinations or 
other methods of selection. This work is not entrusted to a single Board 
blJi; to a lal'ge nwnber. 'I'heN are 110· 8xed lU1ea fol' ~  twilistlfiUtion, 
but effort'S are made to nominate oftieers be~ ~ minority oommua-
ities t9 all Boax:ds. This, however, is not always possible in practice and 
~ is impos8ible in any case to inclu,de of'ftcers of an communities in every • 
"Board. . 

Dr. ~ ~  J).a.oua: Is it not a fact, then, that Indie Camtiaus, if, 
they are ld rep~aen~  on the Selection 13081'4, have ~ little ebance 
<>f getting in if there is no exannnation held? 



STAJUUII) QUB8TIONI -'D ANSWBR8 

fte ~  .., .bdl •• 010.,: No, Sir. I thiDlrtbatwQuld be·an 
aspersion on officers; they are not supposed to be swayed by communal 
considerations. 

Mr. If. II • .J0Ihl: Why then in that case do they try to make the Board 
representative of the various communities? 

fte Honourable Sir Andrew Olow: Because a ;Soard con sisti~  .)f 
",mous eommunities ill ()Il the whole better able to jll. "an a ~oar  
confined to men of one community. 

Mr. LalcbandB'ava1:ral: Who constitutes this Selection Board,·-wbe-
ther it is the Raitway Bom, or if nat, then, 1Vbo? . • 

TIle Baovallle 8Ir AMnw 010W: It ~ not a question of a smgle Selec-
tion Board; as 1 have ~1  there is a large number of these Boards. 

Mr. Lalchand lfavalrai: How constituted?-by different Dep .. tments? 

'The .on_able $1r Andrew OlDw: Yes, Sir, by i ere~t authorities. 

lIr. Lalchand Bavatral: Of the Railway ~nistration  

TIle Honourable Sir Andrew Clow: ~ ormally. 

IIr. Ll1clla.pt ... 98Irai: By the Railway Board? 

'l"be JIonoarable Sir .Andrew Olpw: Not as a rule . 

.,. Lalch&Dd lfavalrai: Then, who oonstitute them? 

'fte B8IlOMIIb1e • .bdrew ao.,: '!'hey 81'e canstitated within the 
Athninistrsihn. . 

DISTAlloBB OJ' htDo-Clmu J'BOl( BOGAL AIm AsaAK. 

82. *Jlaulvi AbdUl Basheeel Ohaudhary: (a) Will the Foreign 
becretary please state the distance of eastern bordera of :a_gal and 
AS!;9.Di from the western ~rs of Indo-China? 

(b) Is the border of Indo-China contiguous to that of Burma? 

Mr. o. E. Oaroe: (a) The ltonourable Member can. obta.i.R "e informa-
tion from any map of India and adjacent countries. 

(b) Yes. 

lIaulvi AbdUl Bub:ee.d Ohaudhury:' May I know if Burma is within the 
bombing raJige of 3' apanese aetoplane81 

(No auswer.) 

llaulvi Abdur Kalheeel Ohauclhury: May I Jmow whether ~lcutta is 
within the bombing ,range of. Japanese flellOplanes? 

(No ana .... ) 
A 2 
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• Mr. Kuladhar 0iIaWla: May I know i.f there are anti-aircraft guns on the 
Eastern Frontier 1 

Mr. P!eaident (The Honourable Sir Abdur Rahim): All that does not 
uriae. 

Mr. Kuladbv 0baUba: There are anti-aircraft guns in Peshawar. 
and ..... 

Mr. PNaldent (The Honourable Sir Abdur Rahim): That question does 
not arise. 

AVlIBTBD AoomUT AT SA.LAP RAILWAY STATION. 

83. ·ilaulvi Abdur Buheed .Oh&udhury: (a) Will ~ Honourable the 
Railway Member please state whether his Ilttention has been drawn to 
the report that a railway accident was averted near .SaJ,ap, aapublished 
in tne Amritabu4" Patrika of the 19th September, 19401 
(b) By what time was 27 Up Calcuttll-Serajganj passenger train de-

tained at Salap 1 

(c) Has any enquiry been made as to who reulOved nuts an bol~ 

from rails, as reported by one intending passenger? Has the oulprlt 
been punished and has any reward been given to the informers? 

'l'be BOII01Il'&b1e Sir ADdnw CRow: (a) I have seen a copy of the report. 
(b) Ten minutes. 

I .  . 

(c) I am informed that preliminary police investigations indicate that 
this was not a genuine case of attempted derailment aud that the police 
enquiry is being continued. 

RB-CLA8SD'IOATION 0:1' WO.BKS MISTB.IES AS o1 ~  .ON THE NOBTll 
WBS'fBBN RAILWAY;: . 

84. ·Kr. x.lchand lIavalral: (a) Will the Hcmour-able .Member for 
Railways be pleased to state whether it is a fact that prior to 1984, 
Works Mistries employed on the North Western Railway were classed 
as members of 'subordinate staff' and used to sign an agreement with 
the railway administration, as is done by other members of subordinate 
staff? 

(b) What were the circumstances brought to light in 1985 which 
necf\ssitated their re-classification as 'Labourers'? 

(c:) Is it a fact that the ,,-orks mistries are entitled to Provident 
Fur·.d benefits and till 1934-35, were entitled to leave privileges ad-
misl!ible to members of the subordinate staff'! 

td) Is ~ ere any ~  the cO!lditi?ns besides those mentioned in part (c) 
Elbc,"Ve, whIch determme claSSIficatIOn of staff as 'subordinate' or 'labour' 
service employees? 

(e) Is it a fact that several other cla8ses of inferior and labour service 
flrnployees, such as Block Maintainers, Journeymen, Electricians and 
Firemen, have lately been classed 8S members of subordinate staff bv 
the Ruilway Board? -

(£) Is it a fact that the work mistries are not manual workers under 
t~e definition laid down in rule 2 ( ~ of the State Railway Establishment: 
Clodp.? If so, why are they classed 8s'labourers'? 



STARRED QUESTIONS AND ANSWERS 

(g) Is it a fact that the power to classify staff us members of subordi-
nate inferior or labour se~ice~  is vested in the Railway Board? If so, 
was the case of or ~ MlStrles e~er  r~ erre  to the R&ilway Board by 
the North. Western RaIlway admlllistratIon, eIther on their relegation 88 
labourers III 1934-35, or when they memorialized the local railway aut.ho-
rities? If not, why not? 

(h) Is it proposed to reconsider their case1 If not, why not? 

The ~ rable Sir Andrew ~  (a) The answer to the first part is in 
the negatIve and to the la~ter part III the affirmative. 
(b) Does not prise. 

(c) The reply to the first part is in the affirmative and the latter in th; 
negative. 

(d) Yes. 

(e) Yes, literate Journeymen, Block Maintainers and Electrimans 
(grades I and II), but not . Firemen: 

(f) The reply to the first part is in the negabive; the latter part does 
not arise. .. 

(g) AS General Managers are also' empowered to classify staff on the 
Railways, the case of Works Mistries was not referred to the Railway 
Board; the latter part does not arise. 
(h) Their re-classification has been considered on more than one occa-

sion, but has been held to be unjustifiable. 

:Mr. LalcbU'd B .. valral: May I know from the Honourable Member if 
these Works Mistries do manual work? 

The Honourable Sir Alldrew Olow: They certainly supervise manual 
'Work. .. 
JIr. LalclL&Dd Bavalral: May I know if it is t.b.e criterion ~at the §nfe. 

rior services are those the members of which work with their own hands 
and do manual wprk,. aud that qleUs and the others. ar~ subordinatea? 

The Honourable Sir Andrew mow: It is not possible to draw any hard 
an,d fast line, but. the division does correspond rpughly with what the Hon-
ourable Member suggests. 

JIr. Lllnbad Jlavalral: May I know from the Honolrable Member 
that other inferior services also-those who only supervise--are considered 
to be only labourers? 

The BoDourable Sir Andrew Clow: I am not prepared to say that these 
men only supervise. 

Lieut.-Oolonel Sir Henry Gidney: Will the HC'Ilourable Membe! 
inform this House whether or not it is a fact that these Works Mistries 
.ere at one time considered as upper subordinates? 

'!he o~ SIr ~  Olow: I do not think they were ever con-
sidered to be upper. subordinates. 
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Lieut.-OoIoHl 81r H8!IIJ Gidney: Will the Honourable Member 
ple!1se inquire .into the reeords of the Railways 't'ODcerned, where I 
believe they will find that they were treated as subordinates as compared 
with inferior servant.? 

The Honourable Sir Andrew mow: The HonoIJrable Member's first 
question related to "upper" subordinates. 

i u~ olonel Sir Heu.ry Qidney:l'bat was a mistake and 1 with-
draw it, Sir. ' 

. The Honoarabie Sir Andrew 010W: The Honourable Member will have 
to table a question Rbout that. I have no infonnation\\ith me now about 
it. 

Xr. ~ lcleal (The Honourable Sir AbdUl' Rahim): Nextgueetion. 

SlNKINo OF THE STEAKEB KBILB/fDI1iB. 

85. *1Ir. LalchaDd Bavalrai: (a) Will the Secretary for External Aftairs 
be pleased to sts,te if the steamer Kemendine was sunk? If 80, where 
u.nd how? . 

(b) Is it a fact that the Governmentol IndildsBued anot1if.cation b:t'" 
about 80th August, 1940, giving the IWIlea of aome 'of the Sindhies who 
were on board the vessel, having 80h cn ,from Gibrali&l'? 

(c) Have Government sin,ce. then. got fury,her infol'IDatio,n about twa 
steamer and the casualties, and will the l outib~e MemMJt he pleased 
to place a statement on the table 81vmg the names of all tl ~~  
incl\1.w.ng in i~  ",ho, were on board, 8J1d who we.re saved, also gmng 
their present whereabouts? " '. 

:Mr. O. !t. Oaroe: The question should havE' been addl'essed to .the 
Honourable the HQJlle Member.' '.' 

PROMOTION OF TBAlrJ'Io «PuPILs" AS TBAm'o bSPBO'l'ORS at{ 'l'IIB N OB'J.'l( 
'WBSTBBN ~  

18. -:Mr. Lalchud Bavalr&t: (a) wm the Honourable the Railway 
Member please refer to the answer to starred question No. 181, allked b~ 
Dewan Chaman La! in this House on the 5th ~ p~e ber  1929, in which 
it was admitted that the Tramc "Pupils" W'orkMg in the'Nortti Western 
Railway, "were recruited with a view to eventual advancement to the 
posts of Traffic Inspectors if qualified", and state hOw many cd them: 
have been promqted as Traffic Inspectol'8 during j;he. last fourteen ye.ars7 

(b) Is it a fact that these Traffic "Pupils" had recei'fed I8tUliactory. 
reports from the officers under whom mey worked? 

(c) Is ij; a, fact that tBese men possess educational and departmental 
qualifications equivalent to th.oIIe recruited, for \he euperior service ot 
Transportation and Commercial branches? 

(d) Ie it 8 fact that some of them lta-.e ~ ~enaeab1 their 
Divisiona.l Officers for the posts of Assistant ~  . 
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(e) Is it 8 fact that only the Muhammadan Traffic "Purils" bave 
been promoted as Traffic Inspeetol'B, aJ.though the work of others W .. ' 
stated to be "Uniformly satisfactory" by the Agent? 

(f) If the answer to part (e), above be in the affirmative, will Gov-
ernment be pleased to state the reasons for this discrimination which 
is against their policy that promotions are not to be effected on • 
communal basis 'I 

(g) Will Government be pleased to state the number of Traffic Ins-
pectors in the North Western Railway!. community-wise,? 

(h) Is it a fact that certain communities are very much under-
represented aA co par~ to the Anglo-Indians and the Europeans? 

(i) What stepa do Government. propose to take in the matter in order 
to redress communal inequalities? 

The :ltonoutable Sir Andrew Clow: (a) Two-one permanent' anrl one· 
omma ting: ' 

"(b) and (d). I regret I cmmot give finy iui.)rmation regarding reports 
about individua1 members of the staff but I would refer the Honourable 
Member to paragraph 118 of Mr. D'Souza's repor.t. 

(e) Four of ~ staff concerned are graduates and the fifth has wHip.r-
gone training in England on the London, Midland and Scottish Railway for 
two years and a half. The departmental qualifications required of Superior 
Service Officers arid Senior Subordinates are not comparable. 

(e) The two Muslims among the candidates have been promoted as 
Traffic Inspectors, one permanent and the other officiating. Promotions to 
posts of Tramc Inspectors are made by selection o~ the most suitable staff 
and not on communal considerations. 

(f) Does not Brise. 

(g) Europeans 23, Anglo-Indians five, Hindus four, Muslims six, Sikh: 
one, Parsee ane. 

(h) Yes. 

(i) None; promotion is not regulated by communal considerations, 

JIr. Lalchand If.vllr&t: May I know from the Honourable Member 
whether whim theBe two appointments were made, they superseded the 
oilhers? 

The  Honourable Sir .ADdrew Clow: They may have, Sir; promotion is 
by selection. and not by seniority. 

'.r. Lalclland If.vaIral: May I know if any of them has risen to assistant 
oifIicer's place? 

The Honourable Sir Andrew Olow: No, I do not know their subsequent 
career. , 
Dr. Sir IIauddbl Ahmad: With reference to part (h) of the question. 

certain communities are mentioned there. What are the communities? 

ft. Hcmourabi* SIr .Alldtew 0lGW: That surelv is a matter for the 
Honourable Member aaking the question, and not for me to explain. 
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Dr. 111' ZiauddiD Ahmad: The Honourable Member has replied to this 
question, and he must have understood what the question is, and what did 
he understand by .. certain communities"? 

'.l'U Honourable Sir .Andrew mow: I assumed that my Honourable 
friend was disturbed about the 'Small proportion of Muslims! 

Dr. Sir Ziauddin Ahmad: I know the mentality of Mr. Lalchand 
Navalrai very well: I ask, what did you understand by that? 

Mr. PNsident (The Honourable Sir Abdur Rahim): Next question. 

PEmiIsSION TO Boy MBSSBNGBBS ACTING AS PACKERS IN TlIB SIND AIm 
BALUCKISTAN POSTAL CmcLE TO Al'PB.AB FOB CJ:..muOAL ExAJlDiA. 
TIONS. 

87. *JIr. Lalchand lIavalrai: (a) Will the Honourable Member for 
Communications be pleased to state whether it is a fact that. some B!>y 
~ essen ers  acting as Packers in the Sind and Baluchistan Circle of the 
Posts and TelegrapHs Department, were permitted to SIt for a clerical exa-
mination? If so, whll.t are the rules regarding admission of such low· 
paid employees for recruitment or promotion as clerks? 

(0) Is it a fact tha.t. in the first resu,lt .. they W8re declared to have 
failed? 
(c) Is it a. fact that a supplementary result ~ 11 declared fOr these 

men and they were passed? If so, why? 

(d) What is the provision in the rules for declaring a supplementary 
result? If there is no proVlsion in the rules, do Government propose to 
declare the supplementary results as null and VOId? If not, is it pro· 
posed to take action for wrong declaration of the results in the first 
instance? If not, why not? 

Sir GurunaUl Bewoor: (a) One Boy-messenger was permitted to sit for 
the examination held on the 3rd December, 1939. The rules regarding 
admission to the examination provide that departmental employees with 
five years' substative and unblemished service may appear at the examina-
tion. 
(b) The departmental employee referred' to aboTe w&s in the first 

instance not declared to have passed. 

(c) On a review of the results of the examination held on the 3rd 
December, 1939, Government came to the conclusion that the question 
papers were of a somewhat stiffer character and the standard' for marking 
adopted was 'stricter than usual and they, therefore, decided to lower for 
this particular examination the percentage of marks required for passing. 
Consequently, a supplementary result was declared and a number of candi-
dates including the departmental employee mentioned in part (a) of the 
question, who in the first instance had not been declared to have been 
successful, were declared to have passed, 
(d) The reply to the first three parts of the question is in the negative; 

as regards the last part I refer the Honourable Member to the reply I have 
given to part (c) of his question. 

lIr. Lalclumd lfav&1r&l: May I know if t es~ supplementaryexamina-
tions Ii.re held as a general rule, or it was only done in this particular case? 
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Sir G1IftID&lh BeWOOl': It was not a supplementary examination: it was 
a supplementary result. 

~  LalcbaDd a~  But the result must have been arrived at by 
holding 8iD.OtherexammatlOn, or was the result declared without any 
further examination 'I 

• SJr G1Il'1ID&th "WOOl': The result was declared without any further 
examination. As I have explained, the percentage of marks required for 
paSBing was reduced in this particular case as an exception for the reasons 
which I have mentioned in the reply. . 
APPOINTMBNT OP UNQUALiPIBD PaRSONS IN '1'.RB Snm AND· BAL1TCHI8'.I.'.&N 

POSTAL CmoLB. 

88. *JIr. Lalchand Havalrai: (a) Will the Honourable Member for 
Communications be pleased to state whether it is a fact that some un-
qualified persons not having passed thE" requisite ~part en~a l examina-
tion, have been appointed ill the Sind and BaluchIstan CIrcle of the 
Posts and Telegraphs since 1937? If so, will the Honourable Member 
please place a complete hst of such persoDs on the table of the House? 

(b) Is it a fact that some of them have also been confirmed ~ t ~ir 
appointments? If so, will the Honourable Member please state the Cll"-
cumstances under which they were confirmed? 
(c) Is it a fact that some candidates who passed the Departmental 

examination for recruitment in 1937 and 1938, are still awaiting appoint.-
ments? If so. wiII the Honourable Member please refer t.o the office 
memorandum No. B-29, dQted the 23rd Julv, 1940. issued bv the Post-
master, Karachi, with the approval of the Director, Sind' and Balu-
chistan Circle, nnd the Direct<>r·General,· New D.elhi, and stnt~ \"Vhy 
candidates who qualified themselves before 15th September, 1939, have 
been ignored in the matter of appointment and new l'ecrlliis given pre e~

ence, in spite of definite orders to the contrarY in the Post Master, 
Karachi's memorandum referred t.o above? . 

(d) Do Government .propose that the orders mentioned in part (c) be 
carried out? If not, wby not? 

Sir Gurunath Bewoor: (a) Yes. Their nallIes are (1) Fida Hussain, 
(2) Ali Ashgar, (3) Habib A. R.ahman, (4) Ashgar Hussein' Sherwani, 
(5) Jiand Lalbux and (6) S. C. Alriclge. 

(b) Yes; three of these officials have been provided permanently. 
Orders were issued last year that permanent provision should be made for 
all these six unqualified candidates, as a special case, in vacancies reserved 
for the communities to which t e~  belong in consideration of the fact tbat 
they had been acting in the appointments allotted to them before .the 
examination sYStem was introduced. 
(c) All ca!;.didlftes who paBSed the dep&rtIr.ente.l examination'S for 

recruitment beld in 1937 and 1938 are now employed but some are still on 
8 temporary basis. Candidates who qualified prior to the 15th of Septem-
ber, 1989, remain without permanent appointzr.ents .::mly in the Karachi 
General Post Office and in the Circle Office. ~e reason is that in certain 
recruiting units candidates of inori~  commt.."llities who ual~e  in t,he 
examination held after the 15th of September, 1939, were appomted pnor 
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to those who llad qualified before that date in VIlCliolleleS' fe8el'\ted fat those 
communities. Orders were, however, issued in July last to &nSU1e that all 
candidates who qualified in the 1937 and 1938 exaIninations should receive 
appointments before those who qualified in the t* ... examimdiOO. The 
letter of ihe Postmuter, Karaclri, dated the 23rd of July, 19i!W!, 1V&8 issued. 
in pursuance of those orders and since their issue no ca.Ddidate &pprmed 
a ~r the 15th of .ptember, 1939. has been given preference over t ~ 

who qualified earlier, whetheT for 8 permanent or t~o~ 1icl in~1  
. ! .' 

(d} The reply ~ the first part is in the affirmMlive Mld t.he ~r pan. 
does not arise. . .. 

Mr. LUclIUul· .... aIr&i: When thele _ unqualified pereQns W8I:e i ~  
appointments, may 1 ask wheUler at that time there was a rule or not 
that only qualified clmdidates will be taken? 

Sir G1If1IJtSth BewODr! There wils such a rule at that time, but this is all" 
exception, and I have given the reasons for it. 

:.zo. LalCIlIDd lIayalral: Was there an._ exception made in the case of 
the Hindus also? Practically, all the nfl.mes mentioned by the HOIlourable· 
Member are of Muhammadans. 

Sir Gurunath Bewoor: As I have mentioned in the reply, these men 
were provided in the vacancies reserved for t es~ communities. 

Onwlms ..urn MINISTERIAL STAFF OF TIlE ExTBBNAL AFFAIRS DBPARTJlBln" 
WHO MOVED UP TO Snu.A LAST SUMMER AND ExPBNDITUBlI Df01JB.B1lJ> 
Dr TBB MoVlQ. 

89. ·Budar Sant Singh: (a) Will tbe Secretary for External Affairs 
please state: 

(i) the. number of Superintendents, Assistants and clerIrs of bis. 
Department who moved up to Simla with the Government of 
India camp offices in April 1940; 

(ii) the number of offieers who accompanied. the camp office to-
Simla; 

(iii) the number of Superintendents, Assistants and clerks who were 
called up in each month dUling last sUinttler to Simla and the' 
period for which they were called !lnd why; 

(iv) the number of staff and the officers, separately, who were 
required to attend duties at Simla and New Delhi, and how 
many times each went to Simla, and what was the period I)f 
bis stay on each occasion; and 

(v) the total cost on account of the last move from and to New 
Delhi of his Department under the following heads: 

(1) travelling allowance, e;c.; 

(2) house-rent allowance; 

(8) daily allowance; and 
(4) all other expenditure in this connection? 

(b) What efforts do Government pt"opose to make to curtail the expen-
ditin-e on account of the move of the camp office of this Depattmell1i? 
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~  O. E. Oaroe: (a) (i). The following number of Superintendents, 
AssIstants and clerks of the External Affairs Department moved to Simla 
with the Government of India camp offiees in April HMO: . 

SUperintendant. 3 
AuUMaW ~ 
m-b 19 

These figures included the elltr~l Cypher Bureau, 17 strong, which works 
da.'" and night and caters for eleven Departments of the Government of 
India. It cannot be' split up, as telegralD.shave to be encoded and decoded 
at headquarters. 

The following 8uperintendent, Assistants and clerks were 81so ordered 
to move to Simla during ul~  1940 with the concurrence of the Governot 
General in Council: 

Superintendalt 
Aaai8tants 
Clerks 

1 
! 
3 

(ii) Five officers. of the External Affairs Department acC',ompanied the 
camp office to Simla. . 

(iii) On two occasions two Assistants were called up during la-st summer 
to Simla for a period of 16 &nd eight da:vs only. An Assistant who was 
dealing with the Tibet heading was called up when the Political Officer in 
Bikkim visited Simla. An Assistant W8'S sent to Simla to attend to C6re-
monial work 1D connection with the Thailand Goodwill Mission's visit to 
Bimla. . 

(iv) The Cashier of this Department was sent to Simla on duty on three 
occasions viz., August, September and October in order to disburse pay 
to the staff in the Camp office. 

(v) The total cost on account of the last move from and to NflW Dfllh; 
of the External Affairs Department IS as given below: 

(1) Rs. 16,840. 
(2) Rs. 18,100 
(3) Rs. 250. 

(4) Rs. 8,200. 

(b) The expenditure incurred b~  the External Affairs. ~part ent is 
within the limits of the orders of the Government of IndIa 1D the Home 
Department who deal with the curtailment of the exodus to Simla. ,!he 
staff sent to Simla for the Summer 8e8son, 1940, was the barest pOSSIble 
minimum required for the efficient performance of work in the camp office. 
No further reduction will, therefore, be possible on the occ~sion of the next 
move. 

. Sardar Set SIngh: May I know what WSB the saving of the move in 
April, 1940, 8S compared to that of April, 19891 

Mr. O. K. Oaroe: I am afraid I have not got the figures in m:v head. If 
the Honourable Member will table a question, I will give him the answer: 
or I will ascertain the facts and speak to him in the !obb:-.'. 

Kr Lalchand •• 1'a1ral: Cllln the Honourable Member say approximatel:, 
if & substantial Baving has been made. or was it only a nominal saving? 

Mr. o. K. oaroe: A substantial saving has certainly been made. 
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Mr. '1'. S. AvJnaabiHnpm Ohettiar: What is the amount of the saving? 

JIr. o. E. Oaroe: I am· afraid I have not got the figures in my head. 

O>NJ'BB1INCIIS, CollDllTTlmS OR SUB-CoJrll\lI'1'TBES HELD AT Sna.A LAST 
Sl1lDDDB UNDER THE CONTROL OF THE EXTERNAL A:l'FAIBS DEPART-
MDT. 

90. *Sardar Sant SiDgh: Will the Secretary for E:xtel'lJl&l Affairs please 
state :: 

(a) the names of the difterent conferences, committees or sub-
committees held at Simla during the last summer season 
under the control of his Department; 

(b) the name of the chairma.n or presidents of each of such com-
mittees, etc.; . 

(c) the names of Government Members stationed at Simla and who 
were required to attend such conferences, etc.; 

(d) the number of members who came to Simla from outside to 
attend the meetings of such conferences, etc., and the total 
cost on account of their travelling and ot·hell charges paid by 
Government; 

(e) the number of ministerial staff sent for from New Delhi to 
attend to the requirements of such conferences, etc., and the 
expenditure on their travelling, etc., and other charges; 

(f) the savings in each case if the meetings of these conferences, 
etc., had been held at New Delhi; 

(g) the reasons for holding each of these conferences, etc., at Simla 
and for incurring expenditure on account of payment of 
travelling allowance and other charges to the members who 
came to attend from outside; and 

(h) whether he proposes to curtail the expenditure on account of 
all of these conferences, etc., by holding their meetings at 
New Delhi instead of Simla in future; if not, why not? 

lIIr. O. E. Ouoe: (a) No conference, committees, or sub-committees 
"Were held at Simla during the last summer season under the control of the 
External Afiairs Department. 

(b) to (h). Do not, therefore, arise. 

rOFFICERS AND MIm:STEBIAL STAFF OF THE RAiLWAY DEPARTDliT WHO 
MOVED UP TO SIKLA LAST SmDIEB AND EXPENDITUBB lliCUBBED IN TBJI 
MOVE. 

91. *Sardar Sa:nt Singh: (a) Will the Honourable Member for Railways 
1>le&&:9 state: 

(i) the n~ber of Superintendents, AssistantS and clerks of his 
Department who moved up to Simla with the Government 
of India camp offices in April 1940; 
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(ii) the number of officers who accompanied the camp office to 
Simla; 

(iii) the number of Superintendents, Assistants and clerks who were' 
called up in each month during last summer to Simla and 
the period for which they were called and why; . 

(iv) the number of staff and the officers, separately, who ~ere  
required to attend duties at Simla and New Delhi, and how 
ma.ny times each went to Simla, and what was the period of 
his stay on each occasion; and 

(v) the total cost on account of the last move from and to NeW' 
. Delhi of his Department under the following heads: 

(1) travelling allowance, etc.; 

(2) house-rent allowance; 

(3) daily allowance; ,and 

(4) all other expenditure in this connection? 

(b) What efforts do Government propose to make to curtail the-
expenditure on accouIit of the move of the camp office of this Department't 

The Honourable Sir Andrew Clow: (a), (i)-(v). I lay on thetabie of 
the House a sta\ement giving the information required by the Honourable-
Mi!mber. 

(b) The expe-nditure wiU continue to be ftlstricted to the minimum 
necessary for the efficient ,performance of the work of the Board. 

(t) Railway B_d-

, Superintendents 

A.lBistants • 

Clerks • 

Stenographers 

Central Standards OtBce for Railways-

Superintendents 

Assistants . 

Clerks • 

Stenographers 

Drawing OtBce' Staff • 

(ii) Railway Board 

Central StaDdards OtBce for Railways 

• Nil_ 

S 

6 

18-

Nil. 

Nil. 

2' 

3 

20-

17 

5-
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No. Reason. 

______ 1 ~

]lay 1140 

J'unelHO 

.:ruIy 1140 -

AuplltlNO 

:September 1 ~ . 

.()ctober 1 ~ 

J'UDe lHO • 
September 1946 

1 Assistant 

1 Ditto 
1 Clerk 

I uperinte e~ 

1 Assistant 

1 eni~r Accountant 

1 Cashier 

1 Clerk 
1 Ditto 
1 Ditto 

1 
1 

1 

I 

1 

1 
1 
1 

1 

1 

1 
1 

1 

Stenographer 
allperiatealilent. 

AsBistant 

Ditto 

Clerk 
Ditto 
Ditto 

Superint.e0d8nt 

Assistant 

Clerk 
Stenographer 

Clerk • 

1] 1 ~tor • 
l' As818tant 

9 

10 

7 

8 

., 
2 
2 

1 
1 

6 

a 

7 

., 
2 
10 

3 

3 
2 

4 

1 
4 

To prepare Rolling Stock 
progr'8mme. 

Ditto. 
Checking of Oftlce furni 
.t ... 
Disc_OIl of cases with 
the D"uector of establi8h· 
ment. 
In _llR8Ction with war 
work. 

isc~ot;l af cases with 
Deputy Director of 
Finance. 

J>iBcuAAion of case regard. 
ing reorgani"ation in the 
.... ay Board'8 oOice 
with Secretary. 

,.,aymellt of hWII • 
'With urgent papers. 

Ditto. 

With con i en~ia1 paper8. 
Dis ..... oa of il-' with 
~o b  

Disc1daion of ncruit.ment 
rulee with Director of 
BstabJiahment. 
To obtain urpnt .iDf0l'lll&-
'tion &oa A:a.r a-d. 
quarters. 

DiscU88ion of cases with 
Deputy Director of 
Finance. 
Payment of bills. 
With immediate paper8. 
Work in connectIon with 
the hHie AoIoante Com· 
mittee R\Mt.i. 
To discU88 Revised Estab-
lishme.UJ .. with Oftlcer 
on Special Duty. 

Disc1l88ion tJr e&8e8 with 
the Directo.r of Estab· 
lishment. 

J ay ~t of "ills. 
To attend departmental en-
quil'7. 
Arrangements for move of 
oOice. 

isc~on 01 CMeS. 
In 'colmeotion with the 
~o ~ ay 
r ~ Asaoeiation. 



(iY) BailwaJ Bod-

Simla 17 olBcere aDd 32 members of the staff. 

New Delhi • , o&icere and 122 members of the statl'. " 

0.. ............... for a il ~ 

Simla 6 offioers and 26 members of the staft". 

With regard to non-gazetted staff, the Honourable Member is referred 
tp the reply given to part (a) (iii) above. The information regardiD,i ,Iazetted 
officen; ia as follows: 

Railway Board-

One officer thrice for 5, 2 and 4 days respectively. 

One officer QDC'e for 2 days. 

One officer twice u 2 days and 1 day respectively. 
One officer once fez 1 day. 

Central Standards Office for Railways---. 

One officer four times for 4, 3t 5 and 8 days respectively. 

One officer eight times for 10, 12, 10, 6, 21, 2, 7 and 3 days 
respectively. 

One officer four t.imes for I, 5, 1 and 7 days respectively. 

One officer twice for 7 days and 1 day respectively. 

(v) 

(1) Travelling allowance • 

(!) House Rent allowance 

(3) Daily allowance 

(') Carriage of Records 

*(6) ',fr.&nsit c~ of daily ~ 

( e to ~ • 

*(7) Telephone Trunk calls 

-(-8) Bent of oftloe accommodation 

Total 

" Bailway Board. 

Rs. 

13,'815 

9,f8«I 

82' 

1,966 

5,IH 

3.JI2 

2!968 

12.000 

----
~1  

Central 
8taDdal"ds 
OfIiee 
for 

Rail .... ,.. 

Re. 

8,067 

1.260 

660 

1,107 

1,'00 

lit 

'20 

2.000 

27M' 

*Amounts shown against these items are approximate. as final bills have DOt yet been 
reoeived. 
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Sardar Sat Singh: May I ask whether there was any saving in the new 
departure from the old practice of moving the whole staff to Simla. ? 

The Honourable Sir ADdlew 01ow: Yes, Sir. 

Sardar Sat Singh: What was the saving as compared to the previou& 
year? 

The Honourable Sir Andrew mow: I am afraid the Hondurable Member 
will have to table a question. I cannot give him reliable figures. 

CoNI'BBDCBS, CollOllTTEBS OR SUB-CoJOllTTBBS BBLD A.T 8Du.A. LAlT" 
SUJDIBB UNDO T1IB OONTROL OJ' T1IB RAILWA.Y DBPABTJONT. 

92. *Sardar Sant Singh: Will the Honourable Member for Railways. 
pleaFfJ state: 

(a) the names of the different conferences, committees or sub-
committees held at Simla during the last summer season. 
under the·controlof his Department; 

(b) the name of the chairman or presidents of each of sucb 
committees. etc.; 

(c) the names of Government Members stationed at Simla and who. 
were required to attend such conferences. ete.; 

(d) the number of members who came to Simla from outside to 
attend the meetings of such conferences, etc.. and the total 
cost on account of tooirtravelling and other charges paid by 
Government; . 

(e) the number of ministerial staff sent for from New Delhi to attend 
to the requirements of such conferences, .ete., and the expen-
diture on their travelling, etc., and other charges; 

(f) the savings in each case if the meetings of these conferences. 
etc., h",d been held. at New Delhi; 

(g) the reasons for holding each of these conferences, etc., at Simla. 
and for incurring expenditure on account of payment of 
travelling allowance and other charges to the members who 
came to atten!l from outside; and 

(h) whether he proposes to curtail the expenditure on account of all 
of these conferences, etc .. by holding their meetings at New 
Delhi instead of Simla' in future; if not, why not? 

The Honourable Sir AadIew Olow: (a) to (g). I place a statement on 
the table giving the information required by the Honourable Member. 

(h) No. The Government servants concern.ed with such meetings have 
other duties also to attend to, and in the absence of special reasons to the' 
contrary in connection with any particular meeting, it is ~n the public-
interest that such meeting should ordinarily be held at the headquarters of 
Govel'DIDent. 
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Kr. T. S. AvblMhUing&Dl Chettiar: May I ask if the IHlswer to clause (a). 
is very long, and, ~ ere ore  it cannot be read? 

The Honourable Sir Andrew Olow: It is rather complicated and' has' too· 
many columns. 

Xr. T. S. AvinasbUjngam OheUiar: How many eolumns a1"e there?' 
How many Conferences wel'e held? • 

The Honourable Sir Andrew Olow: Two Conferences e~ held. One-
was the meeting of the Standing Finance CoDimittee fOr Railways, and" the-
other was a meeting of certain Engineers. 

OITIOBBS AND MnuSTDUL"SuD OJ' TlIlII nn ... '1'lIB1f'r (D"" ColOl"O"NlCA-
TIONS AIm ITS A'l'TACllBD AND SUBOBDINATli 0J'J'ICB8 WHO MOVllD UP" 
TO Sua.A LAST SUJOIJI:R AIm ExPDrDITUBB INCJUlI.BBD IN'l'HB Mon. 

18. *Bardar Sant Singh: (a) Will the Honourable Member for Commu-
nications please state: . 

(i) the number of Superintendents, Assistants aoo clerks of his 
Department and attached or subordinate offices "who moved' 
up to Simla with the Government of India camp' oftiees in 

.. -A,prill940; .-

(ii) the number of officers who accompsnied the camp office" to 
Simla;. 

(iii) the number of Superintendents, Assistants and clerks who were-
ciilled up in each month during last summer to Simla and'. the-
period for which they were called M!d why; 

(iv) the number of staff and the officers, separately, who e~  

required to attend duties at Simla and New Delhi, lind how 
many times each went to Simla, and. what was the period" of 
his stay o~ each occasion; ap.a"'" .. 

(v) the total cost on account .0£ the Ia$t move from and to New: 
Delhi of his Depadment under the following heads: 

(I). travelling aUoW'a-nce, etc.; 

(2) house-rent aliowance; 

(3) daily allowance; and 

(4) all other "expenditure in this connection? 

(b) What efforts-do Government propose to make to curtail the expen-
diture oQ. account of the move of the camp office of this Department? 

The Bonourable Sir Andrew Olow: (a) (i) _ Two Superintendents, 
seven Assistants, 16 clerks and 11 stenographers. " 

(i~ Ten. 
(iii), (iv) and (v). Information is being collected ana will be laid on the· 

table shprtPy. 

(b) The e peri~ture will continue to be restricted to the minimUIDl 
necessary for the efficient performance of the work of the department. 
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CoNI'BBBNCBS, Colllll'1'TBBS OR SUB·COJDII'rrBBS D.n AT 8DILA. LAST SUlIOIBB 
UNDER THB CoNTROL OF THE DBPABTJIB:NT 01' CoJOlUlQCATlONS • 

. tN. ·Sardar Sant Sbigh: Will the Honourable Member for Communi. 
cations please state: ' 

(a) the na ~s of the different conferences, committees or sub-
commIttees held at Simln durina the last summer season 
under the control of his epart ~nt; 

(b) the name of the chairman or-presidents of each of llUcb 
committees, etc.; 

-(c) the names of GQvernment Members stationed at Simla and who 
--, were required to attend such conferences, etc.; ". 

(d) tbe number of members who came to Simla from outside to 
attend the meetings of such conferences, etc~  and. the total 
cost on account of their travelling and other charges paid bv 
Government; , -. • 

(e) the number of ministerial stafisent for ffom e~ Mi to 
attend to the requirements of such conferences, etc., and the 
expenditure on their -travelling, etc., and other charges; 

(f) the' ~vin  in each case 'if 'the meetings' of bbese conferenc.es. 
etc .. had been held at New Delhi; 

(g) the reasons for holding each on these c.onferences, ,etc., at 
i ~a ,and for incurring expenditure on account of J>ayment 
of travelling allowance and other charges to the members 
who came to attend from outside; and 

(h) whether he prop'ises to curtail the expenditure on account of 
nU -of these' conferences; etc., :by holding their meetings at 
New Delhiin-stead of Simla'in future; if not, why not? 

,Th, ~ blt  ~ ~e  OlQw:,ji1) ~  or cc nsi l ~  ~rti e 
leteotb1 icat~1aci ttie  -' "," ',--' ,'--- ." ". -

, (b a~  (c). The Conference was'conp-ucted by ~ ;e ecre~r y; Depart. 
mentof, pommu-nicatioW\ and ~ ltten e  by the. Financial Adviser and 
Assistant Financial Advisel;"Comrnunications. the Director p£ Civil 
~iatiol1  the Under Secretar.v, Department of Communications, and four 
officers from Air Headquarters. 

(d) Two offiC'erswh0se ~a uarters Ilre atPoona. The_ e ~n iture 
on account of tbeir traveUing allowance was approximately Ri. 650. 
(e) Nil. 

(f) and (g). There would have been no saving but additional expendi-
ture if the Conference hud been ~ at New Delhi a~ the ~e  ~t WB!' 

required. 

(h) Does not urise. :;;:ZJ,,';: 

PROVISION OF A CHANNEL FOR PRoMOTION . .QlI', ~  ro SUBOBDllU'lE 
SERVICE POSTS ON THE NOltTH"WESTEO R.A1LWAY. 

ttl. *Khan BaUdur JIi&n Ghu1&11i KadIr Muhammad Sbahban: (8) 
Will the Honourable Member for Railways be »leased to state whether it 
is a fact that a channel for, promotion, i$ provided for inferior and labour 

t •  , . 

t Answer to this qut'I!tion laid on the table, the questioner having exbRu8ted his 
'Pota• - .. - - ---- --. -

::: Answer to this queet.iOll laid on the table, t.he questioner being "bsent. 
]I 1 



LEGISLATIVE ASBBKBLY [16TH Nov. 1~ 

Id;aff on the North Western Railway in the categories of Shed Oleaners. 
Works Mistries and other Mistries to subordinate service posts as Firemen, 
Sub-Inspectors of Works and Journeymen, respectively? 

(h) Is it a fact that direct recruitment. is also made in subordinate 
:;ervice posts referred to in part (a) above? 

(l~  Is ~t a fact that no channel for direct promotion is provided for 
Markers a'8 Goods Clerks to which posts direct recruitment is made? If 
so. what is the reason for this differential trea~ ent for categories of staff 
referred to in part (a) and the Markers? 

(d) Is it a fact'that in the matter of promotion of Markers as Goods 
Clerks, etc., 60 per cent. of such promotions' would go to Muslims? 

(e) What steps do Government propose to take to provide aome 
channel for promotion of Markers to subordinate eervice posts? If not, 
1Vhy not? 

"!'he HoDourable Sir Andrew Olow: (8) Yes. 
(b) Yes, in most of them.· 

(c) The reply to the first part is in the affirmative, as regards the latter 
part, I would refer the Honourable Member to the reply given to part (b) 
of Kunwar Rajee Ismaiel Ali Khan's question No. 106 on the 15th 
February, 1940. 

(d) Not necessarily. 
(e) None. I would refer the Honourable :\fember to the latter part of 

part (c) of the question. 

STEPS FOR RELIEVING THE HARDSHIPS DUE TO BLOCK ON GRADE I ON T1DI: 
NORTH WESTBB.N RAILWA.Y. 

+96. ·Daa Blbadur 1I1&D Ghu1&m Kadtr xWaND'W . SJlubBi: (a) 
~t  reference to the Honourable Member's assura.nce given in his speech-
es on the 24th and 26th February, 1940, to taRe steps" to relieve hardship 
due to block on grade I, on the NortbWestern Railway, will the Honour-
able Member for Railways be pleased to state what st~ps have since been 
taken to achieve this? 

(b) If some orders were issued by the Railway Board, will the Honour-
ahle ?Ii(!mber please lay a copy of the same on the table of the House? 

(d"If no orders have been' issued, what steps are being t.aken to 
H-pedite their issue? If none, why not? 

'!'he Ilonourable Sir Andrew Clow: (Ft) I HSSllme th:lt the question 
relates to clerks in Divisional and -other offices. If so, the answer is 
that the matter is still under examination. 

<b) and (c). Do notarise. 

MUSLtDSBLEOTlDD FOR;DIBlIIOT' BBCRUlTMDT·TO CBBTA.INeATEGOBlES Oll' 

ApPOlNTKE:tiTSON THE N()RTH WESTERN RAILWA.Y. 

t9'1. "'lDlan Bahadur JIlaD .Ghulam.lC&dIr XuhamJDad a ~an  (8) 
.. Will the HonoUrable Member for Railways be pleased to state the number 

t Answer to thi8 question laid on the· table, the questioner being absent. . 
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of Muslims selected on the ~ort  Western Railwav in 1940, by direct re-
cruitment in the following ,categories: -

(i) Permanent Way Inspectors, 

(ii) Inspectors of Works, 

(iii) Sub-Inspectors of Works, 

(iv) Assistant Way Inspectors, 

(v) Station Masters' Group Students, a.nd 

(vi) Commercial Group students? 

(b) How many of the candidates 80 selected were Sindhis? If the num-
ber was insignificant, what steps do Government propose to take to ensure. 
recruitment of Sindhi Muslims to railway service? If none; whv not? , . 
'!'he onoura~ Sir Andrew Clow: (a) A statement is laid on the 

table giving the required information. 

(b) Government have no particulars of the province of origin of these 
men. Recruitment is not mad'e on  a territorial basis, and Government 
do not contemplate the introduction of such a system af! they do not 
believe it would be in the public interest. 

Statement ahowing the nttmbe.,. oj Mualim emplC'lJU8 ,.eCf"lJited di,.ect ?fI-the North We8tern 
. Railwa-y in the fXJr'ioua categorie.8 ahown below dvriftg 1940. 

No. of Muslim 
Serial Cat,egory of Staff. employees 
No. recruited. 

1 Permanent Way Inspectors Nil. 

, Inspectors of Works 2 

a * AIlBistant Inspectors of Works Nil. 

4 Assistant Way Inspectors 4-

6 St,ation Masters Group Students 130 

6 Commercial Group Students 79 

* The correct designation is Assistant Inspectors of Works and not Sub-Inspectols 
of Works. 

MUSLIMS IN CERTAIN CATEGORIES OF APPOINTMENTS OFFICIATING AGAINST 

PERMANENT VACANCIES ON THE NORTH WESTERN RAILWAY. 

t98. *Khan Bahadur .ian Ghul&m Xad.ir Muhammad Shahban: (a) 
Will the Honourable Member for Railways be pleased to state how many 
(i) Assistant Station Masters, grade IV or V, (ii) Assisia:lt Controllers, and 
(iii) Loco. Inspectors, are officiating against permanent vacanc'ies on the 
North Western Railway, and how many of them in ench category are 
Muslims? 

(b) Why are they not being confirmed? 

t Answer to this question laid on the table, the queIItioner being absent. 
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(c) Is it a fact that officiating service, if continuous in the grade, counts 
towards probationary period of twelve months? If so, will the persons 
referred to in part. (a), who have put in twelve months' continuous officiat-
ing service, be confirmed? If not, why not? 

The Honourable Sir Andrew Olow: (a) Five men in each of the cate-
gories of Assistant Station Master, Grade IV, Assistant Controller and 
Loco. Inspector are at present officiating against permanent vacancies. 
One of these, an Assistant Station Master, is a Muslim. 

(b) The confirmation of these Assistant Station Masters, Grade IV 
and Assistant Controller is under cOnsideration. It is not proposed to fill 
the five vacancies of Loco. Inspectors permanently for the present. 

(c) The reply to the first part is in the affirmative. As regards the 
second part., I would refer the Honourable Member to my reply, toparli 
(b). The last part does not arise." .  . 

MuSLDI OFFICEBS EMPLOYED BY THE CALCUTTA PORT TRUST. 
'-

99. *Dr. Slr ZiaudcUn .Ahmad (on behalf of .Mr. H. A. Sathar H. Essak 
Sait): (a) Will the Honourable Member for Communications be pleased to 
state the number of officers employed by the Calcutta Port Trust? How 
many of them are Mussalmans? 

(b) How many recruitments were made in the officers' grade from 1924? 
How many of them were M-uslims? 

(c) Did Government fix any quota o~  Muslims? If not, why not? 

(d) What percentage have Government fixed for Bengal where the 
Musl'im population is about 54 per cent.? 

The BoIlourable Sir Andrew Olow: (a) and (b). The information is 
being collected and' will be laid on the table in due course. 

(c) ND. The power to fill appointments under the Calcutta. Port 
Commissioners, except in the case of a small number of high posts, vests 
by law in the Commissioners themselves, their Chairman or Deputy 
Ohairman. . 

(d) The percentages fixed for the central services in Bengal which are 
under the control of the Government of India are not uniform but differ 
for the different services. 

Dr. Slr ZiMldctin.Ahmad: With reference to part (a), since the appoint-
ments are very few, it should not take a .long time to collect the informa-
tion? 

'!'he Bo.nourable SlrAndrew mow:. I have not yet received the 
information from the Calcutta Port Trust. 1 Iml getting it. I have 
got to refer to Calcutta for this; the other answers could be collected 
here. 

ScaOLABSlIIPS FOR SPECIAL TRAINING GIVEN BY THE GOVERNMENT O.F INDIA 
OR THE CALCUTTA PORT TRUST. 

100. *Dr. Slr ZiaudcUn .Allmad (on behalf of Mr. H. A. Sathar H. Essak 
Saiti: (8) Will the Honourable Member for Communications please state 
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-whether it is a ·fact that the Government of India or the Calcutt.a Port 
"'Trust help some candidates jor a special training by .civiug them Bchohif-
..h!ips? 

(b) Was any scholarship ever given to a Muslim? If not, why not? 

The Ilouourable Sir Andrew cnow: (a) and (b). The information asked 
lor by. t~e Honourable Member so far as it relates to the Calcutta Port 
Commissioners has been 'called for and will be laid on the table when 
received. A.s far as the Government of India are concerned the latter 
,part of the question ~ul  'have been addressed to the ecr~tary in the 
Department of EducatIOn, Health and Lands, but I believe that the 
;answer to both parts is in theaffinnative. 

'Dr. Sir Ziaud4in Ahmad: With reference to part (b), the Honourable 
Member says he believee 'the'811swer is in the affirmative. But I can 
;assure him, it is in the ·negative. 

The Honourable Sir Anch'ew 010.: The Honourable Memher had 
'better table a question directly to the Secretary of the Department of 
Education, Health and Lands. 

Dr. Sir :ZiaUddin .Ahmad.: He 'believes that it is in the affinnative, but 
I am sure it is in the negative. 

''!'he 'JIoDourable Sir bmw 'Glow! I have given this reply a t~r 
.a reference to the Secretary of 'the Department of Education, Health 
.and Lands. If the Honournole ~1e ber wants a more detailed reply, 
-he must table a question. 

ALLEGED RUDE BEHAVIOUR OF THlIl QmcTTA RAILWAY STATION 0FFr0ULB 

A.T THE WELCOME TO THlIl "PBBSIDENT-ELECT OF THE BALUCHISTAN 

MUSLIM LEAGUE SESSION. 

101. *Dr. Sir Ziauddin Ahmad (on hehalf of Mr. ll. A. Sathar H. Essak 
'Bait): (a) Will the Honourable Member for Railways be pleased to state 
'whether he received a resolution 'passed by the annual session of the 
Baluchistan Muslim League :held .Qt :Quetta on 26th/28th July, 1940? 

(b) Has the Honouraole 'Member made enquiries in regard to the com-
plaint made therein .that the 'Railw.ay. officials behaved very rudely  towards 
the gentlemen gathered at the Quetta Railway station to welcome the 
President-elect, Nawa.bzada Liy",qat A.li Khan? .... 

(c) Is it a fact that on the 'Previous da.y, i.6" the 25th July, there W6S 
a big gathering at the Quetta Station to welcome Lala Khusalchand, an 
Arya Samajist leader, when thousands of persons were aliowed to enter 
tb.e platform with'lut platform tickets, and that even volun.eers with l4t1aie 
were freely allowea on the 'platform, while the very next day, i.tJI., the 26th, 
not' only were no such facilities given to the Muslim Leaguers but they were 
actually insulted by Railway officials and by Police officials to such an 
extent that they 'hadto Tetire from the _platform and. wbenthe President-
elect arrived 'at the station, there was none, to receive him? 

(d) What action did the Honourable Member take in this matter? 

'l'heJloDourable Sir Andrew Olow: (~  ~~  ' 
(b) Yes. 
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(c) I am informed that D.O limitation·was placed OD the sale of platform. 
tickets to a large number of people admitted to the platform on the 25th 
July. It is not a fact that thousands of persons were allowed to enter 
without, platform tickets. 

On the 26th. at the reques.t of Ule Police, the sale of plllotiVl:.I.U ticket. 
to the Reception Oommittee was limited to 30 and, when informed 01 
this, the Committee decided that no one should go to the· platform. 

(d) The General Manager. North Western Railway, has been asked 
to illBue instructions to Divisions to give Reception Committees prior-
notice of any intention to limit the sale 01. platform· tickets. 

Dr. Sir ZiauddiD Abmad: Why was this differentiation made as ment·ion-
ad in paria (b) and (c), that no persons weresIlowed to receive the 
President of the Muslim League, whereas noOody was prevented from 
entering the platform to receive Lala Khusalchand '! 

fte Honourable Sir Andrew mow: It is not the case that no one was-
allowed to receive the President of the Muslim League. A limited number 
of persons ~s allowed. A change was made at the request of the Police, 
possibly as a result of the experienee gained. on the first occasion. 

)[aullli Kubammad Abda!, Gh&ai: May I know the number of platJorm 
tickets that were sold on the first occasion when Lula Khusalchand was 
received at the station? 

~e Honourable Sir Andrew Olow: I ha.ve not got the figures here. 

l>ESIRA.Bn.ITY OJ!' UNIFORMITY AS TO THE INDIAN CATERING SYSTEM ON ALL 

INDIAN RAILWAYS. 

102. ·Shaikh Bafluddin Ahmad Siddiquee:., (a) Will the Honourable 
Member for Railways ·please state if the Indian catering system and the 
rules in respect of it are uniform On all the Indian Railways, including the: 
Company-managed ones? -
(b) H the answer to part (a) above be in the negative, will the Hon-

ourable Member please state whether Government are prepared to take-
steps to make the Indian catering system uniform on all the' Indian Rail-
ways, including the Assam Bengal Railway? 

The llODourable Sir .Andrew Glow: (a) No. 

(b) No. Apart from the fact that it is v&y doubtful whether one 
uniform catering system is desirable throughout India, Government are 
not in a position to issue instructions to Company-managed Railways 
regarding their catering system •. 

Kr. Xuladhar c:Jh&Pha: Is it a fact that one has to deposit the prio& 
of the bottle with the stall vendor before one can get. an aerated water 
bottle? 

The Honourable Sir Andrew O1ow: I am not aware of that. but 1 am 
willing to take it from the Honourable Member_ 



STARRED QUESTIONS AND ANSWBRII 

Xl. "1'. S. A.viM8bUlngam Obettiar: Does the Honourable Member 
meau that the rules in respect of catering arrangements are not uniform 
on aJ the Indian Railways? 

'!"he Honourable Sir Andrew -1now: Yes, Sir. One rail a~  for-
example, does its own catering arrangements. 

lIr. T. S. A.viDashiUngam Chettiar: In ('ases in which contracts are· 
given for catering, a~  I know if the catering rules are uniform for all. 
the railways? 

The Honourable Sir Andrew Clow: I do not-think they are uniform .• 

lIr. T. S. A.viDallhWngam Chettiar: Will Government consider the 
advisability of putting catering and other things on a uniform basis over-
all the railways? 

The Honourable Sir Andrew mow: If the Honourable Member had; 
listened to the reply I gave to part (b) of the question, he would haw· 
found an answer to that. 

Plmdit Laksbmi Kanta lhitra: May I know if the Ruilwav Board 
does not exercise any control 'wel" t ~ o pan~ ana e  Raifways in 
respect of cat~rin  

The Honourable Sir Andrew Olow: No, Sir. 

Pandit LakShmi Kanta Jlaitra: What, no control? 

The Honourable Sir Andrew Clow: That is a matter for the railway 
administ,rat·ion concerned. 

1Ir. T. S. Avinashllingam Ohettiar: May I kno'w why uniformity is 
not advisable? 

The Honourable Sir Andrew mow: I do not think in a great country 
like Indin, in this and many other matters, uniformity is at all desirable. 
By having certain varieties. you gain experience and thUR mE't't the 
i erin~ needs of different part.s of the country. 

Jlr. T. S. AvinaShilingam Chettlar: I want uniformitv of rules of 
catering. that is rules and regulations should be uniform, i do not mean 
uni o it~  of food. 

The Honourable Sir Andrew Olow: I do not think uniformitv of anv 
s.vstem is desirable. One company manages its own catering: • 

Dr. Sir Ziauddin Ahmad: Is it not a fact that the rules framed by 
the Central Advisory Committee are binding on tne State ail a~ s as 
also on the Company-managed Railways? 

'!'he Honourable Sir Andrew Olow: It is t.he other way about. The-
recommendations made bv that Committee were embodied in the instruc-
tions issued by the Railway Board, which have to be ol~o e  by the 
State Railwa.ys. The Company-managed Railways are not obligE'd to, 
follow those rules. 
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RENT RECEIVED no. INDIAN STALLS BY THE ASSAM BENGAL R.ULW A.Y • 

103. ·Shaikh Bafluddin .Ahmad Siddiquee: Will the Honourable the 
Railway Member be pleased to lay on the table of this House a stat.ement 
showing the amounts received by the 4-ssaD1 Beng!'<l Railway Company as 
rent from the Indian stalls from the year 1930 up to 31st March, 19401 

'!"he Jlonourable Sir .Andrew 01ow: Contracts for vending at stations on 
-the Assam Bengal Railway do not specify the amount of rent separately. 
But as I assume that the Honourable Member desires to know the total 
receipts from the vending contracts for stalls, I shall endeavour to secure 
this information for the three years ending the 31st March, 1940. 

INDIAN CATERING MADE A SOURCE OF INCOME ON THE ASSAM BBNGAL 
RAILWAY. 

104. ·Shaikh RafluddiD .Ahmad Siddiquee: (a) Will the Honourable 
"the Railway Member be pleased to state the object o!" objects for which 
Indian catering is maintained by the Assam Bengal Railway Company? 

(b) Is the Indian catering on the Assam Bengal Railway looked upon 
.and treated as a source of income to the Assam Bengal Railway Company? 

(c) If the answer to part (b) above be in the affirmative, will the Hon-
()urable Member please state whether Government are prepared to take 
necessary steps in the interest of the travelling public to allow the Indian 
catering system on the Assam Bengal Railway the same privileges and 
advantages as are enjoyed by the European refreshment rooms? 

'.l"b.e Jlonourable Sir .Andrew mow: (a) The main object of providing 
Indian catering is to meet needs of Indian passengers. 

(b) I understand that some income is derived from it. 
(c) This is a matter within the competence of the Company; it is not 

.always possible to secure suitable contractors for the two types of catering 
'on identical terms. . .. 

Mr. Lalchand Bavalrai: Is the Honourable Member aware that on the 
-Company-managed Railways there is a licence fee ana there is also a stall 
:fee? 

"1"he BonoarabieSir ~ mow: I am not familiar with the details of 
-the contract for catering on Company-managed Railways. 

"bIPRoVBM:ENT IN THE INDIAN CATERING SYSTEM OF THE ASSAM BENGAL 
RAILWAY. 

105. ·Shaikh RaBuddin .Ahmad Siddiquee: (a) Will the Honourable 
the Railway Member please state whether. tqe Assam Bengal Railway 
Company has effected any change or improvement in the Indian catering 
system of that Rai1wayaccording to the advice of the Central Adviiory 
Council for Railways or otherwise after the meeting of this Assembly in 
April, 1939? 

(b) If the answer to part (a) above be in the affirmative, will the Hon-
ourable Member please state what those changes and improvements are? 

The JlcnomableSir Andrew O1ow: I have called for the information and 
-:will lay a reply on the table of the House. 



UNSTARRED QUESi'lONS AND ANSWERS. 

EXCLUSION OF NON-MuSLIMS FROM PROMOTIONS AS JOURNEYMEN LATELY 

MADE ON THE NORTH WESTERN RAILWAY. 

48. Mr. Lalchand Navalrai: (a) Will the Honourable Member for 
Railways, be pleased to state whether some promotions were lately made 
on the North Western Railway to the Journeymen's posts? 

(b) ~ ~t  a fact that the North Western Railway Headquarters office 
asked D;I':IslOns to recommend only Muslims? If so, why were other 
commumtIes excluded from promotion to these posts? 

(c) What is the total number of promotions made to journeymen·from 
1st January, 1939, to date and how many belonged to each community? 
(d) What steps does the Honourable Member propose to take to ensure 

that members of communities other than the Muslim community are not 
debarred from promotion In the manner referred to in pa~t (b) above? If 
none, why not? 

The Honourable Sir Andrew mow: (a) Yes. 
(b) Yes, but this was done in order to make up the Muslim quota; the 

other communities have not been excluded. 

(c) 16; nine Muslims, two Hindus, thrl:!e Anglo-Indians and Domiciled 
Europeans, two Indian Christians. 

(d) As no community is debarred from recruitment this does not ariBe. 

Fn.LING UP OJ' OERTAIN V AOANOIES OF CLEBXS REOENTLY OOOUB.BDilG IN THE 
K.&B.Aom: DIVISIONAL OFFIOE OF THE NORTHWESTERN RAu.wAY. 

4i. Mr. Lalchand Bavalrai: (a) Will the Honourable Member for Rail-
ways be pleased to state whether it is a fact that a Division on the North 
Western Railway forms an independent circle or unit for recruitment of 
clerical staff in the Divisional offices, especially in grade I, for which nc 
£Iecond or final Selection Board is held at the North Western Railway 
Headquarters office, Lahore? 

(b) Is it a fact that recently certain vacancies of clerks in the Karachi 
Divisional office were advertised and applications from suitable candidates 
of the community for which the vacancies were reserved were not received? 

(c) Is it a fact that some persons belonging to the unreserved com-
. munities were appointed to these posts, but they were soon discharged and 
candidates selected by other Divisions and also the North Western Rail-
way Headquarters office, were appointed to these posts? If so •. why? 
(d) Why were the provisions of the Government of India, Home Depart-

. ment Office Memorandum bearing No. 14/13/38-Ests.(S), dated 15th July. 
1988. not applied in this case? 

\ 

(e) Have the provisions of the order referred to in part (d) ever been 
applied on the North Western Railway? If so, when and in which cases? 

(f) Is it a. fact that candidates are taken from anywhere to a circle? 
If so, why? IR the Honollrable Member prepared to take steps to stop 
importations and to ensure the strict observance of the Office Memo-
randum mferred to in part (d)? If not, why not? 

( 587 ) 
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'!'he Honourable Sir AlJ,drew l~  (8) Yes, ordilUuily, . There is, how-
ever, no prohibition against a vacancy being filled up by It Divisional 
Superintendent by taking a clerk frOUl another division. or the Headquarters 
Office if available. 

(b) I understand tllat this is not the case. 

(c) I am informed that the answer to the first part is in the negative;: 
the second part does not arise. 

(d) Does not arise. 

(e) Yes, in cases such 8S Journeymen, Station Masters, Commercial 
Group Students, Guards, Sub-Assistant Surgeons, etc. I have no parti-
culars of the dates. 

'(f) Yes, if the circumstances so warrant. Recruitment is not conducted! 
on a territorial basis, and there is nothing in the orders to which the Hon-
ourable Member has refen'ed which requires that it !lhould be so conducted. 

EDUCATIONAL ASSlS'PANCE TO THE CHn.DREN OF EMPLOYEES ON THE NORTH 

WESTERN RAILWAY. 

45. 111'. Lalchand lfavalral: (a) Wit·h.rE'ference to tlw Honour8ble thE" 
Railway Member's answer to parts (c) and (e) of starred question No. 54, 
asked on 9th February, 1940, stating that in the ml\tter of grant of 
educational assistance to children of railway employees, there was no 
question of distance but convenience. will the Honourable Member be-
pleased to state whether orders have been issued on the subject of inter-
pretation of the relevant rule regarding conditions of distance and con-
venience? If so, from which date do they come in force? 

(b) Is it' a fact that some ~  the railways propose to apply this amplified 
interpretation to ca.ses of educa.tiona.l assistance, occurring nfter 16th Feb-
ruary, 194O? If so, why? 

(c) Is it a fact that several employees were told on the North Western 
Railway that the matter referred to in part (b) was under correspondence 
and their bills would be-pending till the disposn) of the l'eference? Do 
Government propose to Rive relief in regard to their pending claims? If 
not, why not? 

'!'he JIoBoarable Sir ADdrew Olow: (a) and (b). Orders on the subject 
were issued on the 16th Februarv, 1940. These orders did not involve & 
mere interpretation of the previo~s orders on the point, but their revision. 
Tbey, therefore, ca.me into force from the date of issue in accordanee with 
para. 2045 (2) of State Railway Genera.l Code, a copy of which is in the-
Libra.ry of the ~ouse  

(c) Government ha.ve no infomlation but the claims of staff will be dealt. 
with in accordance with the answer to parts (a) and (b) of the question. 

PUBLICATION OF A CLASSIFIED LIST OF A CERTAIN c,'LAss OF SUBORDINATB. 
STAFF OF ALL BRANCHES OF RAILWAY SERVICES ON THE NORTH WESTERN. 

RAILWAY. 

46. JIr. Lalchand Navalrai: (a) Will the Honourable Member for Rail-
ways be pleased to state whether a classifiecllist of the subordinnte stuff 
of all branches of railway service on the North Western Rl:!ilway in receipt 
of Rs. 250 and over or in the scale of pay rising to Rs. 250 and over, is. 
published _ annually? 
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(b) If the reply to part (a) above be in the aftirmative, is the book on 
sale? If so, what is its price and from where is it obtainable? 

(c) If the classified list is not on sale. do Government propose to issue 
instructions thR-t these books should be put on sale to the employees at 
least? If not, why not? • 

(d) Is the seniority of each category of staff whose names and parti-
eulars of service are published in the classified list of the subordinate staff 
given therein? If not, why not? 

(e) Do Government propose to issue instructions that the infonnation 
referred to in part (<1') above be given in the classified list? If not, why 
not? 

fte lIonoarable Sir Andrew O1ow: (a) Yes. 
(b) The answer to the first part is in the negative, the latter part doell 

Dot arise. 

(c) The question of discontinuing the printing of these lists is under 
~ a ination; if they continue to be printed, the question of permitting the 
'staff to purchase copies will b~ considered; 

(d) and (e). No; because the list is not draWn up lor 'the purpose of 
-exhibiting seniority ·and seniority lists are separately maintained. 

DISCHABGB OF CERTAIN WORKS MISTBDS IN THE RAWALPINDI DIVISION 

OF THE NORTH WESTERN RAILWAY ON CoMJIUlfAL GROUNDS, 

". Mr •• alullaDd _.akat: (a) Will the Honourable Member for Rail· 
. ways be pleased to state whether Works 'Mistries are ,appointed on the 
North Western Railway in officiating capacity 0,1' against temporary vacan-
oeies or on special works? 

(b) Is it a fact that for the purpose of reckoning settiority· for confirma-
-tion, the total officiating service is the determining factor? 

. (c) Is it a fact that some Works Mistries appointed in 1982 and after 
in the Rawalpindi division, in capacities mentioned iIi part (a) have now 
been discharged, on the ground that (!ommunal reservation had to be 
:applied to their posts? . 

(d) Since the Government of India, Home Department Resolution. 
-dated 4th July. 1934, on the reservation of nppointments for minority com-
_ munitjes ~ issued after the appointment of the "Vorl;:s. istrie~ referred 
-to. in part (.c), can it hAve retrospective effect? If so, will the Honourable 
1Iember please refer to specific provision on the point !n th,e )3esolution? 
1f there is no specific provi£lon to give it retrospective effect,' wh:y have 
-the Works Mistries with king terms of 'Service' been diacharged on ('om-
"llUlDal grounds to make room for short-term employees.? 

(e) Does the Honourable Member propOl>e to review such cases? H 
'llot. why no:t? 

The Honourable Sir Andrew mow: (a) This depends on the nature of 
-the vacancy against which the appointJDellt is made. 
(b) No.' .  -

(c) No person holding any such permanent appointment was discharged 
.on this ground. ", 
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(d) The answer to. the first part is in the negative; the latter part do.es 
no.t arise. 

(e) Does not arise. 

TBANSFE:S DF NDN-GAZETTED RAILWAY SERVANTS IN THE MDRADABAI) 

DIVISION OF THE EAST INDIAN RAlLW AY AND THE DELHI DIVISlDN 0.1' 

T1IB NDRTH WESTERN RAILWAY. 

4:8. 1Ir. Muhammad Ashar .Ali: Will the Honourable Member fo.l' Rail-
ways please refer to. Rul,; 125 of the State Railwa;vEstablishment Co.de 
Rnd lav o.n the table of thIS Ho.use a statement sho.wmg: 

"(a) the number o.f no.n-gazetted railway servants trans err~  since 
. 1st January, 1938, from oQe Po.st to ano ~ er( t er s~ than 

o.n acco.llnt of inefficiencv,' misbehaviour' m- -on' 4:1 'Written 
request en Meradabad Division ef the East Indian Railway 
and the Delhi Division of the Nerth Western Railway. sepa· 
rately; 

(b) designatlenof the officer who has exercised the powers of. ~ lo 

Railway Beard delegated to. qeads o.f departments (Appendix 
XXXIII of t ~ soid Code) in respect ef those transfers;, 

(c) non-gazetted railway servants transferred since 1st J anuar;y, 
1938, from ene post to. anether en acceunt ef inefficiency. 
misbehavio.ur and o.n a written request separately on those 
Divisio.ns; and 

(d) the rule and procedure ado.ptedin respect tlf' tramiers'made 
underpart (c) ef the qoeRtion and the authority who ordered 
the soid transfers? ' 

'!'he llono~ Sir Andrew 010.: {a), (b), (c) and Cd). I regret that I 
canno.t undertake ,the research necessary to secure these particulars. 
Transfers are matters of day to. day administratien ef which statistics are 
not maintained. It sheuld be peinted eut, hewever, that paragraph 125 
ef the Cede did net cerrectly represent the pesition, and was to. seme ex-
tent incensistent with paragraph 721. This inconsistency is being remeved 
in the revised Cede. which will make it clear that the pewer to. transfer 
efficials can be re-delegated. 

PRIOR SANCTleNS BY THE RAILWAY BOARD TO REVISIONS DF ScALES or PA.YS 
AFFECTING A WHOLE CLAss eR GRAD'E OF EMPLeYEES DN CEBTAINSTATE. 
RAILWAYS.' 

.9. 1Ir. Muhammad .Aahar Ali: Will the Henourable Member for Rail-
ways please refer to Rule 168 (2) (a) of the State Railway Establishment 
Code and lay on the table of this House a statement ef the prier sanctions 
given by the Railway Beard en the revisions in the scales ef pay which 
have affected a whele class er grade ef empleyees, since 1st January, 1938. 
on the Eastern en~al  East Indian. Great Indian Peninsula and Nerth 
Western Railways? 

'!'he Honourable Sir Andrew Clow: No revisions of scales ef pay affect-
ing a whele class er grade ef non-gazetted employees en tate ~ana e  
Railways have been sanctiened by the Railway Board since the 1st Janu-
ary, 1988. 



UNSTAllBED QUESTIONS AND ANSWERS 

DocUMENTS FOR VIlBIFlCATION OF LEAVE ccou~s ¥AJl'fT.611UilD ON STATE; 
RAILWAYS. . .. 

56. JIr. lIuhammad Albar .Ali: Will the Honourable Member for Rail· 
ways please refer to Rule 422 of the State Railway Establishment Code 
and state the documents from which the accurac;r of the leave account is· 
verified and a.1so the duration for which those documents are maintained ',' 

fte Honourable Sir Andrew Olow: The accuracy of a leave account 
maintained under rule 422 of the State Railway Establishment, -Code can 
'be verified from the .records of service prescribed in Chapter XIX of the· 
'State Railway GeneraJ. Code, a copy of which is in the Library of the Houae. 
Where in any case a record of leave is not maintaiaed in the service recor-d,. 
~e leave account itself constitutes an authoritative record of leave as the 
entries are duly attested by an officer and test cl),ecked by Accounts and/or' 
Audit staff with the initial documents. 

Service records and leave accounts are preserved as long as a person 
remains in service, the period for lfhich they may be preserved thereafter 
has been left to the discretion of General Managers. 

RULES IN RESPECT OF PAY AND ALLoWANCES,.PROVIDENT FUND, ETC., ON nix' 

QUDH AND ROHlLKHAND RAILWAY BEFORE AND AFTER AMALGAMA--

TION • 

. 61. ~  Muhammad Amar Ali; WiJ:l the R9DOura.b1, ~~~ber for !lail-
ways please state the rules (Oudh and Rohil,khand State R/dlway or ~st 

Indian Company Railways') in respect of (i) pay and allowances (scales or' 
grades); (li) PfOvident Fund and Gratl,lity; (iii) Leave; (iv) House 
rent; (v) Transfer; (vi) Medical at~n ~ce; (vii) Clothing; (viii) School 
fees, applicable to the staff appointed, (a ~t ~~~ .. Jst.J:anu8r;Y, ).925 
and 30th June, 1925; and (b) on and afterli1t"J'ulj\ l~~ b ut be ore 1st 
'April, 1981,' on the old Oudh. and' llohilkhand Railway and on the a al ~
mated East 1n~ian Railway2 . 

The Honourable Sir Andrew Olow: I av ~ calied for information and a.' 
reply will be laid on the table in due course. ,.: ", .. 

CIVIL SUIT BY il' EMPLoYEE DECREED AGAINST oni ~ ii WESTERN 
RAILWAY. 

52. lIr. Muhammad .Ashar Ali: Will the Honourable Membe!; for Rail-
ways please refer to column 6 of page 8 of ~e Hin ~tan l i  Dp,1hi: 
Edition, dated Saturday, September 28. 194.0,. under . the Capt.ion 
"Employees suit against ~ort  estern~il ay l ;i ecree  by 
Court" and to state; . 

(a) whether the North este~n Railway Adininistmtion preferred all 
appeal against the Decree; 'if not, \i'hy not; and" 

(b) whether Govemment propose in termR of Rule 29 (iv) of Appen-.. 
. dix 1 of State Railwav Establishment Code to recover the 

decretal amount from 'the pay of the Gazetted Railway ser-· 
vants who neglected in observing the niles ond whose or ~  

is held by Court as ultra ViTU; if no recovery from the pay· 
is to be made. the reasons therefor? 
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'fILe JlOIlOlIl&ble Sir .A.Iulrew Olow: (8) 1 have called for the infonnation 
:and a reply will be laid on the table in due course. 

(b) Government have no such step in contemplation as the case was 
'not rep<Jrted to them, but a copy of this question and the answer will be 
forwarded to the General :Manager for such action as he considers neces-
!sary. 

ALLEGED SALE OF USED RAILWAY TI0&ET8. 

58. Xl. Mnllamml4 .&Par Ali: Will the Honourable' Member for Rail-
'waYt!l please refer to column 2 of page 4 of the Hindu.tan Tims" dated 
May a, HMO, under the Caption "Used Tickets---Charge of seiling fail." 
; and state: • 

(9.) the officer o! the Railway Administration who inquired into t ~ 

alleged selling of used Tickets; 

(b) whether t4e enquiring Railway officer was ignorant of the. fact 
that "The tickets produced in. the court were such as were 
already clipped aJ;l.d checked"; 

(c) who conducted the c38e in the Court on behalf of the Railway 
Administration; and 

(d) who was in possession of the tickets between .the recovery fraUl 
·tbe accused persons and the' productioi,l in Court? 

."l"Ilt ~ .. .bc1rewOlOw: I have caileii' for 'infoimatibn' and a 
n"eply will be laid on~ e table in 'due course. 

REPORT OF THE RAiLWAY ENQ'trilty CoMMITl'EE ON cmmU'PTId!i IN 
RA.ILWAYS. 

M.,e. 'lbb-..1M4 aar All: Will the Honourable Member lor Rail-
,,'ay_"pieaae' refer to colUmn 60f page 4 of the Hinitwitan TiTA,., dated 
..August 21, 1940, under the Caption" Alleged corr ption ~ ~ ay Inquiry 
>concludes" and lay on the table of this House thereporl of Railway 
Inquiry Committee together with .the actioJ;l,S ta~en t~; if. 'DO aetiou 
fuas been taken:, the reasons therefor? '.' .'. '. '. .. . 

. '!"he lI0n0urable Sir Andrew Olow: A departmental inquiry committee 
-which met at Multanhas submitted several reports on serious irregularities 
'in connection with the execution of work in that division. As these reports 
-are confidential ones' relating to individual C(lses, I am unable tQ comply 
'with the request to lay, them on the table of the House. 'l'he· action taken 
"by Government so far has involved the discharge of three officers. The 
<cases of two more officerS are under consideration and I understand that 
~action was talren by the administration against certaiuBubordinates. 

""NOBT;H WESTEBli RAILWAY BAN ON HATS AGAINST CERTAIN EMPLOYEES. 

55. JIr. Kuhammad .A.zhar Ali: Will the Honollrable Member ror 
-:Railways please refer to _column' 4, page 2 of the. Hindu.tan .Times of 
'Novembe:r 21, 1939, under the Caption "North Western Railway Ban-Hat" 
:not tor those drawing less than. 150" and state: . 

(a) wbetber Governn:tent 'are aware that educated n ~ans are usina 
European Hew dress in daily life even with lJI/Otis and 
SalwaTs; and 
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7:.' (b) whether. (Jovernment propose to remove the raeial _tinction, 
if not, why not? 

'!'he HOnourable Sir Andrew mow: (a) I am prepared 'to -take the 
'Honourable Member's word that some do, but it is not usual. 

(b) Necessary action has b~en taken. 

PaOCBEDINGS OF THE SELECTION BOA:BD HELD AT TIlE DIvISIONAL OJTIClIl, 
HOWRAH, EAST INDIAN RAILWAY FOR FILLING 'VAOANCIES OF LuGGAGE 

AND P ABCEL SUPERVISORS. 

56. Mr. Muhammad Azur Ali: Will the Honourable }Iember for 
Railways please refer to the proceedings of the Selection Board heli at 
Divisional office, Howrah, East Indian Railway in April and May 1940, 
on the vacancies in the cadre of Luggage and Parcel Supervisors, and 
-state: 

(a) if it is a fact that the Selection Board on the 29th April, 1940, 
interviewed seven persons, out of eleven called for those 
vacancies; 

(b) if it is a fact that the Selection ~ar  submitted its result on 
the Srd May, 1940; 

(c) if it is a faot that that result was subsequently modiiiaa nn 
9th May, 1940; and 

(d) if it is a fact that the remainder four were presented to the 
Selection Board on the 11th May, 1940? 

"1"h8 Bolloarable Sir Andraw Olow: These prooeedings are notsubmittea 
io 'Government so that I have been unable to refer· to them, andeannot 
-furnish particulars of the pz:ocedure followed. I have, however, no reason 
:forsupposing that the dates and numbers mentioned by the Honourable 
Member are incorrect. 

QuABTDS CollrDrlI'l'TEE, MOBADABAD Drnsrolf, EAST IJmIAN RAILWAY. 
57. Mr. J[uhammad Azhar Ali: Will the Honourable Member for 

Bailways please lay on the table of this Hot188 ",. cOpy of the: 

(a) order constituting the Quarters Committee, Moradabad Division, 
. East Indian Railway; 

(h) rule or regulation made by the Governor General !or the consti-
tution of that committee; :lnd 

(c) c.onstitution rules, regulaitions or 'il,..laws of that comm\ttee 
for 'allotment of quarters, for vacation of quarters, for 
shifting from one quarter to another in the lIame station, 
for transfer in quarters of the same type or m the 88meunit 
and for appeals against the committees' orders, resolutions, 
findings, rules, etc.?' 

~e HOD.01l1'&ble Sir Andrew mow: (a) and (0). ().:)vernment do not get 
information on these mapters of detailed administr&tion which are within 
the competence. of local railway authorities. 
(b) The Governor General has DOt t:naie_.alU'.rules or ,....tw.s _this 

purpose. '. 

'0 
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.AUioftDlllilToJ'; 'Qu:dIrBBS ".l'OCBATADf, CussES OJ' NOlf-GAZE'rl'ED ltA.JLWAY 
SERVANTS ON STATE RAILWAYS. 

58. 1Ir. IlQhammad. Azhar Ali:. Will the Honourable Member' for 
Railways please sta~e t ~ order of priority amongst the Non-Gazetted 
Railway servants of the following classes, and the criterion required for 
allotment of quarters with the miDitriutn and maximum distances from 
the sphere of work required for occupation of a quarter on the ast~ 

:Berigal, East Indian, Great n i~n Peninsula and North Western 
Railways: 

(a) Signallers, Assistant Station. Masters, Assistant Yard Masters or 
, Foremen, Station Masters; Yard Masters or Firemen, Ticket 
Collectors, GunnerE', ShllDting Porters, Number Takers, 
Booking and Goods clerks, Stat'ion Masters' clerks, Cabin 
Signalmen and Pointsmen;' 

(b) Guards, Cleaners, Shunters, Drivers, Running Shed ore en~ 

Travelling Ticket Examiners, Electricians, and Train Ex-
aminers; and 

(c) Assistant or Section Controllers, Controllers, Transportation 
n~ectors (Traffic, Commercial, Tickets anel power)? 

!'.be Hcmo1U'lll1le Sir .bdrew Clow: With youi' pe~ssion  Sir, I shall 
reply to questions Nos. 58 and 60 together. 

The allotment -of quarters to non-gazetted rail,!ay servants is a matter 
which is left to individual railway administrations. It may safely be pre-
sumed,that in making it, the primary, consideration is administratiT.e' re-
quirements. Government"have no detailed information regarding it. The 
collection' of the information the Honoura.ble Member desires would involve 
much labour, andexpenae . which I do not consider would be justified. '1 
regret, therefore, I 8m unable to undertake it. ' 

~11 OJ' v~ AT &;4'f10NS IN THE MOBADABAD DIVISIOli, EAST' 
, '  "  ' INDIAN RAILWAY. 

59. :Mr. X.bammad A:IllarAli: 'Wilt the Honourable Member for Rail-
ways pleasejay,on the table a p~rative statement of the total deten-
tions of vehicles at Moradabad and at stations on the Moradabad Division" 
East Indi,an ;IW.ilway. during the period from 1st October to Slst ctober~ 
1939 and 19401 ," " 

"'"l'be BODOilratile Sir'A1tdre\t'·OloW: arti~ulars  of detetitiohs to goods 
.stock are not compiled'for each'individual station and r~et that I can-
nm supply these. In the' marsh!lollirig yard at ora ~ba  the average 
detention to through loaded' wsgonsin 'October, 1939 ,was 11·7 hours. 
Figures for October, 1940 are not yet a~ailable  but the: figures for Sep-
tember, 1940 was 8·6 hours against 11'0' hoUrs in September. 1939. ThEt 
reduction in delay, which appears in every month of this year up to Sep-
tember, is due partly to improvement in phe facilities available !l,Dd, Pftl'tly • 
ro improved' operating' conditions and '-rPethods'. .,' -c  - , 

._: ~ : ")!':;: . _ .: :.. ~ . ~  . I' 1 :: .:: Jr· 

RAILWAY QuARTERS AT MOBADABAD' Aim B'i'AJ'I' occt:iPYnto TlriDr: 
:. 'tW; i~ '.'i1ii.;;,m:ad;'AIlIR All: win the' lIonourable e b~ tor 
Railways please lay a statement on the table of this House in respect or 

" t For answer to this question, au allBwer t,o queation No. 58. 



~ posi~ons of the quarters at Moradabad in the Moradabad Division on 
the East n~an Railway on Slst October, 1940, showing: 

(a) number in each type of quartets along with the desCription of 
types; . 

(b) number of units of each type and how the units are formed; 

(c) number of staff entitled to r.a.ilway quarters (to be divided 
according to types and units, respectively); 

(d) number of staff in occupation of railway quarters (to be shown, 
as free of rent, or 011 payment of rent against each type and 
unit respect.ively, along with the total amount of rent re-
covered for quarters allotted against payment of rentj; 

(e) number of staff occupying quarters of a higher type and unit, 
respectively, than entitled to; 

(f) number of staff disbursed with amount of rent in lieu of rent-
free quarters along with the total amount of such disburse-
ment; and 

(g) the reasons for allotting quarters to staff on payment of rent 
against the staff entitled to rent free quarters? 

PBBvALENCE 011' TuBERCULOSIS AIIOlll'GST THE STAFl!' OJ' THE RAILWAY 
CnABING ACCOUlU'S OnwE. 

81. Mr. Kubammad A.lhar Ali: (a) With reference to the reply to 
starred question No. 475 given on the 20th March, 1940, will the Honour-
able the Railway Member kindly state whether medical authorities have 
been consulted regarding the question of the desirability of having a medical 
examination of the staff of the Railway Clearing ~ce employed in the 
Clive Building? H so, what .conclusions have been arrived at? 

-_ -(b) . !.lave .Government examined tbequestion of the prevalence of tuber-
culoSis.&Qlongat the staff not from the point. of view of deaths alone, but 
ro t e ~i ence  thereof amongst the staff? 
(c) Axe Government aware' that the diilesse:is carried by tubercula.r 

bacilli t ro~  ~e medium :of air? ' 

(d) Axe Government aware that the 'patientsatteuding the tuberculosis 
clinic next, d90r tQ the Cljw Building ·furnish e. cause for the prevalence of 
the isease ~n st the staff?, 

(e) Is: fliereany legislation to the· effect that patients attending the 
clinic must not spit in the surrounding area outside the Clinic? H not, 
how, ;suc~ ;spitting is. checked? 
_ .. (f) he Government &Wsrir.thatvendors who sell' sweets,etc., to the 
s~  arein clo.se proximity ·tothe : clinic? '.. -

. "'(g} ·Are Government aware that such "eet., etc., fIore susceptible to 
infection from. the spittings in the surroundings?'" ' .. 

(h) -'Yith.referenc.e to the IID.swer to. part (c} of. the a}Jove ment/i.o;ned ques-
tion, ~ Gqvl'lmtiletit tat~ what steps .are"settially taken by the'clinic 
to e tieai~ ~ 1 u1;llic  sp$rtfrOm the paii'enbi who attended the clinic; 'iii 
tlie'nietliMs of prev>entionof tuberculdsis, or'the steps the clinic has take:q" 
to educate the staff of the office or the public so far? ,. . 

.. :: 01 
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(i) Have. Govetnment considered whether the aeti"rities' of the eliriie· 
cannot be carried out by its locatiGn in a' place just ~ the town, a~; 

at a distance of 1,000 yards or ptore from the nearest habitation? 

(j) If no~  do Government propose to do so now? If not, are Govern-
ment prepared to remove the Railway Clearing Account. Oince from the 
Clive Building? 

The Honourable Sir Andrew Clow; (a) Yes. I understand that the 
medical authority has been consulted and: considers that the incidence 
of tuberculosis of all kinds among the staff is not 80 great as to call for 
a general medioal examination of all the staf[ employed ill the building. 

\b) This was considered by the medical officer. 

(d) No. 

(f) No; but I am wijling to take this from the Honourable Member. 

(c), (e), (g), (h). (i). These questions and the m. pari of (j) should 
have b.,en addressed to the Honourable Member representing the Depart-
ment of Education, Health and Lands. The latter part of (j) does not-
lit present arise. 

RAILWAY PROSECUTION CASE IN THE CoURT OF '!"lIB RBsmBNT MAGISTlU.TB;, 
DELHI. 

62. Jlr. Muhammad· Aiha.r Ali: (a) Will the Honourable Member tw 
Railways please refer to the proceedings at serial No. 166 of Register of 
Mr. K. L. Ka,pur, P.C.S., Resident Magistrate. First Class, exercising 
summary powers in Delhi Province anno~ce  on 28th N"ovt'mber, 1939. 
in Criminal Case Ko. 8M-A.f3 of 1939, .111111.: 

"Before I close this judgment I deem it my duty to point out 'that 
this case does not appear to have been properly in'H8tigated 
before a cOMplaiftt was filed in Oourt. It was obviously the 
duty of the prosecution to tho1'o,"!/1t.ly .ati'hI themselves 
regarding the idfintity of the offender before proseouting 
against a gentleman of the position and respectability of •. ~ •. .' • 

and state if it is a fact that the complainant has styled himeelf as Tioket 
Ooort Inspector in a petitiOl1, dated 18th May. 1989? 

(b) If the reply to pa1t (8) be in the affirmative, what action has been 
taken against him against the information given on 6th Februm-y, 1940 to 
\Ulstarred question No.8 ashed 011 the 22nd Sertember. 1989? If no aotion 
has been taken, why not? 
(c) Who investigated the case, and have rules 1 ann 18 of Part n of 

General Rules for RailwaYR been obaen-ed tmd followed? If nOt, why not? 

(d) Will the Honourable Member please state the steps takenagaiDst 
the Tieket Court Inspector and. ft2 safeguardiDg the position and relp.ct-
ability of travelling public? If no steps ha,·e bt'eD taken, why ndt? 

The BoD.ourable Sir Andrew Olow: (a) The complainant in t is~se 
was the Crown and the Crown was represented by the Diviaional lnapec. 
tor of Special Ticket Examiners who used the designation "Ticket Court 
Inspf'ctor' •. 

(b} None; as it was not considered necessary. 
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(c) The case was investigated by the Divisional Inspector. Special 
Ticket Examiners under instructions from a Divisional Commercial Officer, 
now deoeased. The answer to the second part. is in the negative; an 
authority higher than the Station Master ire~te  the in~e ti atioi i  

(d) No action has been -taken against the Railway official concerned as 
it wal! considered that there were no s,ufficient grouI)ds for doing so. 

CoNTRACT FOR BOOK STALLS GIVEN TO MESSRS. WHEELER AND COJIPANY 

BY THE GENERAL ~ ~  NQ.RTH W:SSTE.RN R.uLwAY. 

83. 1Ir. Muhammad AUar Ali: Will the Honourable M£'mber for 
Railways pleaii6 l'efer to .the reply .. given to starred question No. 522, asked. 
on the 19th September, 1935, viz. "Contracts on State-managed Railways 
have been given for a period of five years and were placed after calling for 
tenders. 'rhe dates on which the existing contracts expire vary, but Agents 
will no doubt call for fresh tender!' jp que course"; and state why the 
General Manager, North este~  ~~ilyvay  has not called for tenders for 
book stalls and has gi-ven contract to Messrs. Wheeler and Company at his 
pWD option? 

The Honourable Sir Andrew OJow: Beeause the General-Manager, who 
was under no obligation to call for tenders, did not consider it necessary 
to test the market on this occasion. 

B.1Imru1!nmJt'l' Olr TDrPoBABY CLEus IN TH1Il OFTICE OP ftB CinBF ()PElU.TmG 
SUPEBINTBNDENT, EAST INDIAN RAlLWAY. 

64. 1Ir. Muhammad Azhar All: (a) Will the Honourable Member for 
Railways be pleased to state whether he has seen the advertisement publish-
ed in the Statesman for the recruitment of temporary clerks in the office 
of the Chief Operating Superintendent, East Indian Railway? 

(b) ls ita ~t that <;landidates are required to be graduates in Mathe-
matics? 

(c) Is this restriction newly imposed or was it in' existence previously? . 

(d) If newly imwsedJ was the sanction of Railway Board necessery? 
If so, was it obtained? 

(e) What are the duties of the clerks for which Higher Mc.themat'icl1 is 
necessary? 

fte Honourable Sir Andrew 010w: (a) Yes. 

(b) Candidates were required to ,be graduates with Mathematics as 
one'of the subjects in the Degree Examination. 

(c) ] have been unable to trace previous occasions on which this quali-
fication was demanded from clerks. 

, (d) The answer to the first part is in the negative, and the latter part, 
dQIM not arise. 

(e) The clerks in question were required for the time-table and' goods 
sections of the Chief Operating Superintendent's Office. 
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OFlrlOD8, lllfD CLBBB:s IN' THE RAIlIWA.Y 'BoARl> GBADUA.T1IlD IN 
MA.'1'IIBltA:TICB. , 

.,' "'" ~  ;., ~ '-:- _,' ~  ,.' ~ j ;'. ','-;. /f fo 

~ t~ ~a a  AJhar li~  (a) Will the' HODQurabljt:the ,Railway 
Member ple(ls~ 'state whether there is any clerk in the Railway Board who 
is a graduate in Mathematics? 

(b) Row many officers in the Railway Board have taken degrees in 
Mathematics? 

The BOJlO1l1'&ble sli-Andrew 010w: It is presumed that in both parts 
of this question the. Honourable Merilberis' ~ rin  to degrees in which 
,mathematics was one of the subjects taken .. If so. the replies are: 

(a) Yes; 

(b) Ten. 

OoLLBOTIVE AsSBSSJIENT OF W A.TBB BAHS ON POSTAL A.lJD TELBGaUR 
OFFICIALS OOOUPYING o~  QUABTEBS IN Sua.A. 

86. JIr. Muhammad Alhar Ali: (a) wm the HOIlourable Membp.r for 
Communications please state whether t.he various classes of Postal and 
Telegraph ·officia.ls in Simla, quartered separately: and independently of each 
other, have to pay . collective assessment for their water rateS? If so, 
is this due to lack of independent metering facilities? 

(b) Are the Telegraph officials in the said quarters usually debited with 
excess water charges that exceed in a single month the. aBsessed water rate 
for the whole twelve months? If so, how are the·oha.rges computed? 

(c) What is the assessed value of the Posts and Telegra,phs estate .. and 
on what actua.l figure is the free allowance of ~ater made?' ,  . 

(d) What. is.the composition of the ~ai  ezitate and what classes of 
officials are' housed thereon ? '  . , 

(e) Is it a fact that the Posts and TelegraIJhs authorities act as agents 
for the Simla Municipality in the matter of a$Sessing and cOllecting their 
water rates? If so, on whose authority? 

(f) Is it tr,ue that the said estate is assessed collectively, whereas, if 
separately assessed in independent, block unita, the tenants would be 
eligible to a far greater allowance of free water? If so; why is this privilege 
denied to the staff? 

The Honoura.ble Sir Andrew Clow: (a) The facts are not exactly as 
stated by the Honourable Member. A number of blocks of buildings 
occupied by offices as well as-by various classes· of postal and telegraph 
official" in Simla are assessed to water tax by the Municipality as units. 
The amount on each such unit is paid by the Department and: the due 
share of each occupant of the quarters is recovered 'from him. Separate 
water meters are not provided for each quarter. 

(b) The Honourable Member has not indicated which, block he has 
in view and Government have not got particulars of the sums paid as 
excess water charges; but particulars are being collected for the Centr8.1 
Telegraph Office and these will be laid on the table of the House. The 
water tax is assessed' by the Municipality at ~t per cent. on the rental 
value of the building and against this, tax the Municipality allows a certain. 
quantity of water per day. Any water' consumed in a month in excess 



of the free allowance' for ,that lnonth is charged for and this aIilount is 
distributed: among ·the different occupants of the quarters in ,proportion 
to, the fJoc.ir ,area oceupied by ea~  of them. 

(e) The rental' -'Vlliue of the' Post and Telegraph BUildingsih 'Simla: 
ag assessed hy the Municipality, is Rs. 70,465. The free allowance of 
water is based on this rental value. 

(d) 'rhe Post and Telegraph estate in Simla is composed of Post and 
Telegraph Offices andqu8rters for the following classes of officials: 

Superintendent of the' Central Telegraph Office. 

Deputy Assistant Engineer, Telephones. 

Head: PostmaSter. 

Telegraph Masters. 

Engineering Supervisors. 

Telegraphists, bachelor and mamed. 

Sub-postmasters. 

Linemen. 

Yostmen. 

-Delivery Peons. 

Mail Peons. 

Other inferior servants. 

" 

-(e) As a large portion of the _ Post and Telegraph estate is utilised 
for office purposes for which the Department has . to pay water tax and 
as the Municipality assesses water tax on whole blocks occupied by offices 
as well as bya number of officjals, the  tax is paid by the ,Department 
In tbe first instance and thereafter 'the due shares of. officials are reco-
vered from them as provided by departmental rules..' , 

(f) The ~ply to the first part of the question is in the negative; the 
latter part does not arise. 

ExTENSION OF MESSBS. WHEl!lLEB AND CoMPANY'S CoNTRAOT FOB BoOK 
STALLS ON THE NORTH WESTERN RAILWA.Y.' , , 

. 6'1. Mr, Muhammad Azhar Ali: (a) Will the Honourable Member for 
Railways kindly state whether it is a fact that Messrs. A. H. Wheeler and 
(',ompany e~e given the contract for bookstalls on the North Western 
Railway for five years from the 30th .June, 1930, with the option of renewal 
for a further five years? 

(b) Is it a' fact that this contract was given to .Messrs. A;. H. Wheeler 
and Company after tenders had been called for, and though their tender 
was far less than Rs. 8,000 and the tenders of other were for over Re. 
:20,000, t:heir tender was accepted? 

, (c) Is it a fact that without calling for ten ~ts  the North.-. Western 
Railway administration have extended Messrs. A: -H .. Wheeler and Com-
p.my's contract for a further period? . 

(d) If the answers to parts (a), (b) and (c) be in the affirmative, will 
Government be pleaseci to state the reasons (i) for the consideration shown 
iio' Messr!l. A. H. Wheeler lAnd Company" {ii) for accepting lelisthan 
Be; 8,000 instead of over Rs. 20,000, and (iii) for extending the period. of 
contract without calling for tenders? 
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(e) Is it a iact·that the contract with Messrs. A. H. Wheeler and COIll-

pany can be terminated by giving three or six months' notice on either side? 
If so, are Government prepared to servtl the required notice on Messrs. Ai 
H. Wheeler and Company and instruct the North WeetemRailway admi-
nistration 00 call for tende"? 

The JloDourable Sir Andrew Olow: (a), (b) and (c). Yes. 

(d) The action taken in 1930 had regard to the considerable experienee 
and past good service of Messrs. A. H. \Vheeler and Company. It was 
considered that those who had tendered for over Rs. 20,000 could have-
[ttie or no realisation of their obligations under the contract, and 
enquiries showed that other tenderers had had no experience in this 
particular line. 

(e) No. The contract can only be terminated at the end of the first. 
period of three years by either party giving six months' prior notice. 
The sec:ond part of the question does not arise at present but the Railway 
Boa-reI have asked the General Manager to call for tenders· in 1942. 

WITBBOLDING OJ' APPLICATIONS OJ' MuSLDI CLEBKS OJ' TlIE. RAn.WAY 

C!.BABnTo ACCOUNTS OJ'FICE J'OR POSTS OJ' GUABDS ON TlIE NORm 

WESTBBN RAn.WAY. 

68. Mr. Kuhammad, Ashar AU: Will the Honourable Member for 
Railways' please state: 

(a) whether it is a fact that some Muslim clerks of Goods 'B' Section 
of the Railway Clearing Accounts Office, Delhi, apptied for 
posts of Guards on the North Westem Railway last month; 

(b) whether it is a fact that their applications were not forwarded; 

(c) whether it is a fact that sometime back an application of a more 
experienced Hindu clerk was forwarded to the Divisional 
Superintendent's Office, Delhi, with recommendations; and 

(d) if so, what are the reasons for this discrimination? 

'.l'Ile Honourable Sir Andrew Glow: (a) .As this question was originany 
tabled in March I presume that, by "last month" the HOlloUllloble 
e nb~  means February. If so, the answer is that only one MusliIQ 
eltirk in. tb~s section applied for such a post during that month. . 

(b) His application, along with others received from Hindu .Cllerq. 
about the same time for transfer to other offices, was withheld. 
(c) Yes, along with five others (one ~  a.Hindu, two from Muslims. 

one from an Anglo-Indian and one from a Sikh). 

(d) Thw-e has been no discrimination. 

EXl'BNDITUBB INCURBBn :BY T1IB GOVERNMENT ON mE INDIAN LI8'l'BNBB. 

69. r ~ l  Ashar .Au: (a) Will the Honourable the Communi-
cations Member please state whether it is a fact that the Indian Luten',," 
is the lrop~rty of Government? 

(b) How Dumh have Government spent on its upkeep annually? 

(e) Have Government considered whether it will not be better for Gov. 
ernment to utilise the ordinary pieBS to fulfil the object which thill paper-ia 
supposed to serve? 



UNSTABBBD QUESTIONS AD ANBWBBS 

'1'I1e Honourable Sir Andrew Olow: <a) Yes. 

(b) The annual expenditure during the financial years 1986·87 19S'lJ.; 
88, 1938-39 and 1939-40 was Rs. 1,12,517, Rs. 1,39,116, Rs. 2,OO,17B; 
and Rs. 1.76,696 respElCtively, the net loss fol" these years being 
RR.. ]2,958, Rs. 33,489, Rs. 91,287 and Rs. 6,045. 

(c) Yes. The publication of programme journals is part of the normal 
activities of a broadcasting organisation and cannot be adequatelv per-
formed by newspapers. .  • 

NAMES SUBMITTED BY THE DrvISIONA.I,. SUl"EBIN'.\'ENDBlfT,. MOBADA.BA.D· 

DIVISION, FOR PRoMOTION OJ!' NON·GAZE'l:TED RAn.W.T SERVANTS TO' 
THE LoWER GA.ZETTED SERVICE. .  , 

'TO. Bhai Parma B'a.IuI: (a) Will· the Hono{m;'ble Membei for:· ail~a s 
please state H it is a fact that a Selection Board was held to select non·· 
gazetted railway servants for vacancies in the lower gazetted services in 
May and June, 1940, on the East Indian Railway? 

(b) Is it a fact that the following classes of the non-gazetted services. 
are eligible for vacancies in the lower gazetted services. (i) Office Superin-
tendents (1i) Transportation Inspectors (Traffic, Commercial, Power, Tickets) 
(iii) Mech&nics in supervisory grades; and (iv) Controllers other than 
Deputy, Section or Assistant Controllers? 

(0) Is it a fact that the Divisional Superintendent, Moradabad Division, 
subnritted names of the staff other than belonging to said classE\tI: if so, 
why; and will Government lay on the ta.ble of the House the authority in 
writing of the General Manager provided in rule 64 of Appendix XXII of 
the State Railway Establishment Code, modifying or deviating from the-. 
principle of normal channel of promotion? . 

The Honourable Sir A.ndnw Clow: (a) Government do not receive 
reports of the meetings of these Boards, but I am willing to take it mm 
the Honourable Member. 

(b)' Yes, among others. 
(c) I have not seen the recommendations of the Divisional Superin-

tendeJ).tj but ~ere is J),othing. in the rule cited by flbe Honourable Mem-
ber wbi'ch . ~ uires the General Manager to give written authority 
regarding the character of recommendations that can be made. 

HOLDERS OJ!' THE APPoINTMENTS OJ!' TRANSPORTATION INSPZOTOBS III TRlr 
MOBA.DABAD DIvIsION, EAST INDIAN R.AlLW A.Y. 

'II. Bhal Parma B'a.nd: (a) Will the Honourable Member for Railways. 
please state if it is a fact that the following classes of the non-gazetted 
services are eligible for vacancies in the Transportation Inspectors (TraffiC' 
s.nd Commercial); (i) Controllers other than Deputy, Section or Assistant. 
Controllers, (ii)Station Masters (Higher Grades); (iii) Yard Masters or-
Firemen,; and (iv) Chief Goods and Coacbing Clerks? 
. (b) Will tbe Honourable Member please lay on the table of the Hous~ 
a etatement of the holders of the. appointments of Transportation Inspectors: 
(Traffic and Commercial, separately) in MOl'8dabad Division, East Indian 
l\ailway, in any capa;c~ty (permanent, substantive, officiat.ing, temporary-
Or otherwise,. separately) on the 31st October, 1940, showmg the class 
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{permanent substantive) from ~ ic  he or they have been: ~p~~int~  ~ t e 
aeancy~ t e Transportation Inspector? "  ' , 

; ~  ..- J J .,' : !". ;", "-.. ; ~  __ :: ~  

~ H n~l labl  Sfr AndreW Glow: '(a) These categories ate'all eHSible. 
(b) Government are not in possession of these particulars, but a list 

of the persons . holding appointments of Transportation Inspectors with 
tboir distribution by Divisions on 31st March of this year will be' found 
in the Classified List of Senior Subordinates for the East Indian Rail· 
'Way, n copy of which is in the Library of the House. 

:SAliCTIODD 'sTauGTH 011' THB. ,TauiSPORTATION INSPRCTOB.$ m 'I'D 

.' MOB.ADABAD DmsION. s~ INDlU' RAILWAY. 

'12. Bhat Panna lfa.nd: Will 'he Honourable Member lor I\ailways 
ple~se state: .  .  "  .  ,  '  . 

(a) the sanct4,onedstrength of Transportation Inspectors (Traffic and 
Commercial, separately)'.far the MOfadabad Pivisioll, East 
Indian Railway; 

(b) the actual strength on the 31st Ootober,1940, -of those Trawt-
portation Inspectors; , 

(c) the duties distributed amongst those 'l'rans,portation Inspectors; 
and ' ,'. . 

(d) thediffetence between the BanoVianed and the'actna.l stren'gth, 
of those Transportation' InspeotOrs' on 30th April, 1938, and 
on 31st October, 1940; separately, together with the' reasons 
for that i erenc~ i1 any 'I , , 

The Honourable Sir Andrew Olow: Information, has ' been called' for 
and a reply will be laid on the table in due course. 

Eu.BND1'l'UB.B ON THE APPoINTMENTS 011' NON-G.AZETTEDRA!LWAY SIlRVAN'I'S 

IN THE MOB.ADA:BAD DIvISION, EAST INDIAN RAILWAY .. 

'13. Bhal Parma Nand: Will t ~ Honourable Member for Raihftys 
please lay a comparative statement on the table of the House, showing 
oE!.xpenditure on. the 3J.t!.t October, 1940" ~ t  appo~~~~ l of, n.on-. 
;gazetted railway servants in Morudabaif Division, East Incliali ~ al  
made through, the normal channel of promotion and otherwise? 

The Honourable Sir Andrew Clow: I am not entirely clear as to the 
menning oftha ue~tion  If' the Honourable Member wishes to,:jmow. 
how much aggregate pay was dr3.Wll on' the dates specified by all the 
non~ a ette  staff .. in the division who have se®,req., t e ~p~~tio l  in 
cne way and by all those promoted in another wii.y, I regr'e1i that I" can-
not undertake the extensive research which would be involved. '  . 

llftBoDuCTlON. 011' SENIOR RJlFB.lISKBB. CoURSE II'OR AssISTANT STA'l'ION 
,  .  " MASTEBs ON THE EAST INDIAN RAILWAY. 

'14. Bhal Parma Kand: Will the Honourable Member for ,Bai1ways 
please state: 

(a) the date of in~uction of the senior re r~ er course for 
Assistant Sbation Masters. East ~ Railway,',ip 
lIowrah. AsanSal, Dinapore, ARlahl\had. Luclmow and 
Moradahad Divisions. separately; ", 
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UNSTARun QUi!:STIONS AND' ANSWERS 

(b) the date and the pl~ce  o~ 'hol<Ung t ~ .. !laid seJ,ll. ,·.or refresher 
course since the introductiful; ., ,.:." /,,, . 

(c) .the book,s"rules. and re ula~~ ls  ,taught ll,l the. said seJ?ior 
. refresher . courl!e; ,  ,  . 

.,7, ..... (cl t~ ~ca ~~c and railway uaii i~ti a~ of t ~ instructors in the 
. " said senjpr refreshercotitSe: ' '. ., .  . 

",;, 

.h 

"(e) tJie ~ate ory .of the non ~ ette  r~il1  servants required ito 
un ~ri  [he said senior refresher course; and 

'(f) whether non-gazetted railway .1iM'vants after the age of.45 
are-· required to undergo the saicL'senior; reiresher course? 

:1;- "!'he' HODoUrable 'mr AD:drew Clow: (a) to (e). Such information' as 
is readily available will be laid on the table' in due course. 

(f) 'fhey can be. 

DlaQUALD'YING NON"GAZlIITTED RAILWAY SBBVANTS FOR PBOlllOTION ON 

FAILURE TO PASS THE SENIOR RBFBESlIER CoURSE. 

. 15. Bhai Parma Hand: Will the Honow-able. Member for Rtulways 
please state the intention of the rules (Appendix XXII of S-tate Railway 
Estabdishment Code) to disqualify or to debar a non~ a ette  railway 
servant from promotion in the normal channel on failure to pass this kmd 
of refresher course after the age of 45 though a non-gazetted railway 
.aervsnt was successful in a refresher, course . juat';'previDus to attaining 
the age of 45? 

The Honourable Sir ~  o ~  There, is nothing in the rules to 
prpvf.mt, the administration from allowing a man to be promoted despite 
failurE.-to pass, if t-hey consider that there '8t'e "circumstances justifying 
that etep. 

PBBJ'EJl,BNCE(,lIVEN TO NQN-ELWIBLE M;USLIMS FOR PROMOTION TO THE 

. LowER GAZETTED SERVICES ON THE EAST INDIAN RAILWAY. 

Te. Bhal Parma Hud: Will the Honourable Member for Railways 
please state: . ... :. . 

(a) if it IS a fact that during the prece!ling two years or so the 
Railway Board i ; ltr u~te  the Geperal Manager, East India;n 
Railway, to select Muslims amongst those non-eligible for 
vacancies in the lower gazetted, services in, preference to 
those non-Muslir;ns who are eligible and qualified for those 
vacancies; 

,',' "'" (b) if it is a fact tha.t appoint ~nts to lower gazetted services are 
. , . made by the. p~ otion of specially selected subordinates 
; and t er~ is no reservation on a .,communal basis; and 

"" (c) if· the reply to part (a) be in the negative, whether Government 
are prepared to lay on the tab1e. of t..he House a statement 
of Muslims appointed to the -lower gazetted services during 
. the preceding' two years? 

"l'he Honourable Sir bdrew Clow: Ja) No. 
(b) Yes. 
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(0) Such information as is available with Government will be found 
at page 43 of Mr. D'Souza's Report. . I 

SCALES' OF PAY OF' CERTAIN NOW-GAZETTED RAILWAY SDVANTS IN TIm 
MOBADABAD DIvISION OF THE EAST INDIAN RAILWAY. 

1'1. Bbai Parma Wand: Will the Honourable Member' tor Railways. 
please refer to Divisional Superintendent, East Indian Railway, Morada-
bad, communications, No.E. T.-6/81 Sigr., dated 18th May, 1981, No., 
El./31-T.T.E., dated 5th December, 1931. and El./32-T.C., dated 12th 
Npvember, 1934, and state the scales' 'of pay admissible to non-pzetted' 
railway servants appointed under those communications wluch do not. 
st~t e ,that revised scales of pay shtill be applicable on introduction to, 
those railway servants appointed in 1931 or indicate any term" that. 
their pay shall be subject to revision '/ 

The Honourable Sir .Andrew O1ow: As I have not seen the circulars 
mentioned, I have been unable to refer to them, but I would ob l ~ 
that the question whether employees come under the old or new scales 
of pay depends on the orders of, Government and not on any cir~ylars 
issued by any Divisional Superintendent. A warning was issued on 14th 
.Tuly, 19.1n that the sca~es of pay were under revision. 

CADBBS OF GUARDS ON CERTAIN STATE RAILWAYS. 

'18. Bhai Parma W&1ld: Will the Honourable Member for RailwaJa 
please lay on the table of the House a comparative statement of ~e 
.cadre of guards on the ~aste  Bengal, the East Indian, the Great 
Indian Peninsula and the North Wel'ltem Railways, showing: 

, (a.) the number of posts in each grade or scale of pay (aanction~ 
and actual on 31st October, 1940, may be shown separa ~ly .. 
officiating or temporary should not be included); 

(b) scales of pay (old and revised) in each grade, separately;' 

. (c) conditions or terms of promotion from grade to grade; ad 

(d) minimum and maximum hours of work in a week? 

The Honourable Sir .Andrew Olow: I have caJled for information and 
a. rep'y Will be laid on the table in due courSe. 

ExTRA ExPENDITURE nrouimED BY }!fOT Al'POINTING AN ASSISTANT TRAm 
EXA.lIIINEB TOOiTICIATB AS HEAD T:u.IN EXAMINER, BARElLLY • 

. 79. Bhai Parma Nand: Will the Honourable Member for Railways 
please refer to the Divisional S'uperintendent, East Indian Railway, 
Moradabnd, order No. E.R.S./2/40, date<i the 28th May, 1940, and 
state the a:mount of the extra expenditure incUrred in appointing the. 
Transportation Inspector, 'Stock,to officiate as Head Train Examiner. 
Bareilly, (a post in lower grade) and in appointing the Head Train Exami-
ner, Moradabad, to officiate as ':l'ransportatioIi Inspector, Stock, 
Moradabad, against the amount permissible through norma.l channel of 
promotion in an officiating capacity of an Assistant' Train Examiner 
vice Head Train Examiner, Bareilly, and the reasons therefor? 



'J. ' 
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1.'Iae JiDDovable Sir Andrew Glow: Government have not received a 
copy of the order in question or' particulars of the appointmE'nts 
made. But it may be pointed out that the selection of dficials 
fro Sl officiating vacancies is not regulated by considerations of cost 
aut.;hy the desirability of securing the best men avai;!'ble for the B'8nc-
tioued pay, and' that the selection of one official rather than another 
does not normally involve much difference in cost when consequent 
appointments are taken into consideration in each case. . 

()J>TIOlll' TO STATE RAILWAY EHPLOYElCS TO ELECT OLD OR REVISED RuT 

RULES. 

se. Bhai Parma lfaDd: (a) Will the Honourable Member for Railways 
please state if it is a fact that, before the introduction of the revised 
rtlnt rules for State-managed Railways, the quarters were allotted accord-
ing to the category of e plo~ ees and pay was not taken into consideration? 

: (ti) Is it a faCt tbat~ after the introduction of tl}ose rules the quarters 
are allotted on the consideration of pay and not of position? . 

(c) Have the staff been askE'd to give their option to elect. the old 
<lr the new rules in acaordance with Resolution, No. 1483. dated the 
~t  December, 1891, of the Government of India, which provides a 
statutory protection to the staff for any disadvantage arising out of the 
new zules; if not, why not.? 

'The Konourable Sir Andrew Olow: (a) and (b). Except in regard to 
the scope of the rent-free concession which they substantially curtailed, 
the revised rent rules did not deal with the basis of allotment of quarters, 
.atJ.d I am not aware of any change of practice in consequence of their 
introduction. . 

. (c). I presume the Honourable Member is referring to the Government 
i:Ii ~ ia; Resolution No. 4863, dated the 4th December, 1891,reproduced 
fn Ar'tfcle 4 of the Civil Service Regulations. No option was given to 
the staff but on this point, the attention of the Honourable Member is 
i i~  ·to paragraph 1904 of the State Railway Code for the Engineering 
Department i~  indicates ~ e measures ta ~ to amid hardship to 
pI/IIBOIiS . who had already enJOyed the COIlCesstOD of rent-free quarters 
12:_ allowaMe in lieu tbereof. 

'POLlOY OBSERVED BY THE GENERAL MANAGER, EAST INDIAN RAILWA.Y, IN 
'l'JIiI: lIIATTEB Oll' CA.TERING CoNTRACTS. . 

81. Bhal Parma an~  Will. the Honourable Member. for Bailways 
pl~ase refer to the pnnclples laId down by the Central Advisory Council 
for Railways in March 1940, in the matter of granting catering contracts, 
. ui •• , , "(i) Further contracts for Indian catering should not be given to any 
iirm which holds area contracts extending over two divisions on the same 
railway .of an equivalent area; (ii) where new contractors or vending 
licences have to be selected, a preference should be shown to .those resident 
within the area. to which the contract relates"; and to state: 

(a) if it is a fact that the General Manager, East Indian Railway, 
distributed a nate regarding those principles amongst the 
members of the Local Advisory ·Committee and in that note 
said "he feels it difficult to accept a policy against his 
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. judgment lar el et~te  ~y outside u n ~ce; 'e.D.fl PJ'9P088S 
to . consolidate. ~ e  cp,¢.;racts .. at certain stations by combining 
refreshment rooms •. te~ stalla, sweet-meat, etc."; 

(b) if -it is a fact that the .• oontract to sell ihatka meat at .LucknoW' 
Railway Station accordingly was given to Messrs. BallabdM 
Ishwardass; ·if so; what are the reasons for not giving that 
contract to a Silih;' 

(c) whether Government are prepared to lay on the tab~ 8 list of 
contracts given to Messrs. Ballabdas Ishwardsss on t.he East 
Indian Railway since March 1940, stating the reas6D.a 
therefor; and 

{d) if it is a fact that the catering of Hindu students·at Railway 
. School of Transportation, . Chandausi, is performed by • 
Muslim contractor; if so, why l' 

.' The JIoD0111'&ble Sir Andrew OJow: I have called for the information 
and a reply will be laid on the table of the House in due course, 

FRUIT VENDING CoNTRACT AT Almrrsu RAILWAY Su'l'IoN. 

81. Bhal Parma Ba.ncl: (a) Will the Honourable Member for Railways 
please state if it is a fact that the fruit vending contract at AmritB8r 
railway station, North Western ~ail ay  lis held by Muhammad Salim? ' 

(b) Is it a fact that the contract. was divided at this station against the 
assurances given in!eply to questions Nos, 53 and 354 asked in this, ~uae 
on the 27th February, 1940, and 12th March, 1940, respec~ively  

(c) Do Government propose to stop such division of contracts; if no~ ; 

why not? 

The JIono$bla Sir AndrewOlow: (a) No. 'i'he fruit vending .oon .. 
tracts are held'by '(i) Mehta Bishen Dass and Sons and (n) :Mr. HQham. 
mad Salim. .  , .. :  ' 

(b) As the answers to the questions quoted by the Honourab~e  ~ ;ib~ 

did not: contain any assurance!!. the question. d,qes Jl,ot arise .. ~  ~  

(c) State-managed Railways have been 8dvisea that, as far fI.s 'praot;l.I 
cable, they should refrain from sub-dividing ext*ting' oontracta ·Of ..m... 
factory contractors on a communal basis. 

TELEGlW'H OFFIOES IN -THE PELBI· o~ ~  ~ s  ~  
MESSAGES. 

. ~  . , 
83. Bhal Parma Band: Will the, l=Iollourable e~ber .. for o ~ica
t.ions please state: , i '. . 

(8.) ,the Telegraph offices within Delhi Province ,'from 'Which 
messages are delivered; .. 

(b) the minimum and maximum distances from 'those ,o$ces "for' 
eli~ery of essa~lils; 

'.':", 

( c) the working hours of-those offices;· and. 

(d) the reasons for the ~lay in ~live~n  lness~ e~ r~  Shahdara,.. 
, North Western Radway.? .  . ... 

I 



"" t ~ ~ ~~l ; ~b (a) the' names. of Government Telegraph offices: 
~~ 1p e .;' nv l~  m wllich tel~ s Bre delivered are:· . 

(i) New Delhi" (Central Telegraph Office). 

(ii) Delhi (General Post Office). 
',' '(iii) Dei)]i Cantonment. . i., 

. : (iv) Delhi Agricultural ResearCh Institute. 
(v) Mahrauli. 

(b) There is nominimum. The maximum distance for delivery is five 
nilles, except in the case ·of ~l i anto l l;ent  which is four miles and 
Delhi Agricultural Research nsti~ute which iii one mile. • 

(e) The working hours of the offices na ~  in (a) above are as o ro ~ 

Name of Office • 
. Working hours. 

Orctin&ry daYB. Sundays and 
Holidays. 

New De1bi (Ceuft1 Te1epoaph O8I.ce) 010 24 Ow 24. 

Delhi (General Post Office) 0 to 24 o to II and 16 to Ut. 

8.30 to 9.30 ad 18-30> Delhi a n~t '. : 7 1(0 8 l1li4 11 to 18 
to 17.30. 

Delhi Agricultural Research Institute . 10 to 17 Closed. 

Mahrauli .  7 to 8 and 12 to 17 8.30 to 9.3/}. 

(d) Messages from DeIhi·8hahdara, North Western Railway office, are 
delivered by hand wjthinstation li its~ly  They are delivered through 
the post beyond' those limits. In this . connection, the !lIttention of the 
iHon(JurableMember is invited to clause .401" of the' Post and' Telegraph 
.(luidEi, current edition. 

fioALES'OIl' PA.y DD 8Bm:OBlTY OF SENIOR SUBOB.DIlUHS IN NOl{·GAZE'!"J.'BDo 
SJllBVICES·OJ'THli OLD laST INDIAN RAILWAy'AND THE OLD Otrox ..uti> 
Bomx.JfHGD R.A.n.WAY. ~ 

l" ;  I 

. 84. Bhal Parma lfaacl: Will:the ,HorioUl.'able Member for Railways pleaBe-
state;: . --/.' 

(a) the posts with scales of pay of senior subordinates in Non-
I ',' a ette ervice~rn t ol l ~ ~ ian Railwa.y· a n~  the 

-old Oudh and RoIillkhand tail a ~ ~ ;  separ~~ly on ~ 
lst January, 1925, on the 1st July. 1925, and on 31st October, 

;~ .. "r: .,1940;.,,: ',:' . ;" .,.,.,'-}... .. ",;".;',':: ' •. ': 

(bl-hmi-tb~ aijnforliy' br th6s6 ubor in tie~ 6n t o~i systems' was-
. r. re (l~one ~ n~~ e ~ t es; •• ~  , .• : .. r rr ~  >-,"O! ~ 

',\,' )1\ (~ i ~ prfuciples' or rec o n ~ comb'itled ~orit ~ ; t osa s1l9or-
dinates after amalgamation of those two systems; and 

d: ..,(.cJ) whether pay"ol' leIigth"Of sel'v.iee ~ i  grade Of'ileales oFpay' 
c: ,', (' l ~ tal;en into oOnsideration in fixing the senioritY? 

'.f ,the"II.CIIRnnbi&';8lr .b.dre'w. io~ ~rnp ept ··Jtavi'hd· &ifOJ:ni.tion 
te~  i ~ rifulUtier'ati6n:8nd 'the eter ation~  seniority, of sub i l~ 
nate officials 15 years ago and regret that.'tiney cSiinotllnderta.'ke to Thstitutlt 
the investigation necessary to secure it. 
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.... ' ;.As.ngarda .seales of 'pay now 1J1e Honourable Mllmber is metred to 
,the classified list for the East Indian Railway, a copy of which is in the 
Library of the House. . 

RBLUlVING QUAlmS IN CERTAIN DIvIsIONS OJ' THE EAsT INDIA.N RAILWAY. 

85. Bhai Parma K&nd: Will the Honourable Member for Railways please 
8tate: 

(a) the number of posts (sanctioned) of Relieving Guards in Howrah, 
Asansol, Dinapore, Allahabad, Lucknow and Moradabad 
Divisions on the l.last Indian Railway; 

(b) the number of postl:l (actual) of Relieving GU&rds on those 
Divisions on 31st October, 1940; 

(c) the nature of posts in which Relieving Guards ordinarily officiate; 
and . 

(d) how the Relieving Guards are utilised when: not. ofIiciating in 
any post? 

'l."Il. Bonour&bl. Sir Andrew Olow: I have called for information and 
a reply will be laid on the table in d'ue course, 

MOTION FOR ADJOURNMENT. 

FALL IN PRICES OJ' GROUND-NUTS. 

JIr. Prealdeu (The Honourable Sir Abdur Rehim): I have reoei'fed 
notice of a motion for adjournment from Mr. Sami Vencatachelam Chetty 
to this effect, that he wants to discuss a .J;I).atter of urgent public 
importance, viz., the failm:e of the Government to-take -adequate steps 
. .to maintain a proper level of  prices of chief agricultural commodities 
contrary to the assurances given by the Cenfaoal Government and the 
-consequent catastrophic fall in prices and immeasurable loss sustained 
-with respect to ground-nuts from the commencement of this week. 

When was this assurance given? 

lIr. S&ml vencatach-Iam Ohetty (Ma<kaa : Indian Cotnmerce): About 
itihe 10th or 12th September last. 

:Mr. Prelid8l1t (The Honourable Sir Abdur Rahim): We are now in 
November. Why could he not have brought this motiOD. before? 

Mr. S.m Vencatachelam Ohetty: The priC!ls came down QDly at the 
;b-eginning of this week. ., ' 

1Ir. PhIIid8l1t (The Honourable Sir Abd'Ur Rahim): 'They gave the" 
-assurance in September that it would obtain proper level <:If. pri~  

XI. .... 'Vl.DCdlcbtlam .000etty: -We tlto~ t .flIat fIhe. :al8oftne8 held 
~till ,about the b:egbming 'of this week, now 'W8 1 e~y I" feiW 
ill ,.mag effeotto t.beir ·usw:auoe. -
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Mr. Preaident (The Honourable Sir Abdur Rahim): If prices began to 
fall from the beginning of this week, even then the Honourable Member 
could have brought it up earlier. 

Mr. Sami Vencatachelam Chetty: It is only just now that we have got 
specific fuformation that the prices have fallen. It is not a temporary 
weakening of the market. . 

'l'l1e IIDno1Ir&ble Dlwm· B&hadar Sir A. :B.amuwaml Jludaliar (Member 
for Commerce and Labour): Sir, I submit this is not a specific matter of 
recent occurrence. The question of falling prices has been before Govern-
ment for the last six months, and from time to time varibus statements. 
have been made in connection with that. The Honourable Member 
referred to an as'Surance giveu by me on, the 12th September.' The 
assurance was merely to this effect that His Majesty's Government would 
buy ground-nuts .  .  . .: 

Mr. SamJ e catac ~ Chetty: Sir, is not the Honourable Member 
going into the merits of the .question ? 

~ e BODOlIl'able Dlwau Ba.hadur Sir A. Bamaswaml l[udaUar: I am 
only saying that there was no assurance given by Government that prices 
would be kept at any particular level at all. There was ·no such assuranc~  

The assurance that was given was that His Majesty's Government would 
purchase, whenever they wanted, ground-nuts at £10 per ton F. O. B_ 
The Honourable Member referred to the fall in prices since the beginning 
of this week. I have got here the latest Bombay market report of Novem-
ber 13, with regard to ground-nuts. The heading is "Ground-nuts Up"_ 
It says: 

"It is reported that the Miniltl'J of Food have purchased about 4,000 tona 
although otfel'\l have been IUbmitted by ahippers for a very large quantity and ship· 
mente are to be made from Marmagoa, Callent, Cochin and Madraa roalt. The local 
market or,ened today at IY. ~ 12 but it declined to RB. 'nIl. The market however 
improved' .tc. 
I have no information at all so far that it has fallen. 

Mr. SImI Vencatachel&m OhettJ: I submit, Sir, that as against the 
information which the Honourable Member bas •  .  .  .  . 

Kr. PreBldent (The Honourable Sir Abdur Rahim): Anyway, the matter 
is not urgent, and no aBsura.nce was given of the kind stated by the Honour-
able Member. The motion is, therefore, disallowed. 

PRESENTATION OF THE REPORT OF THE PUBLIC ACCOUNTS 
COMMITTEE. 

The Honourable Sir .Teremy RaiIman (Finance Member): Sir, I beg to 
present the Report of the Public Accounts Committee on the accounts of 
1938-39-Volume I-Report. 

Dr. Sir ZJauddfn .AlImad (United Provinees Southern Divisions:-
Mub&mmadan Rural): Sir, will the Honourable Member give an opp0rtu-. 
nity to this House to discuss this report this Session? 
r ~ 
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The Honourable Sir .Jeremy Raism&n: Yes, Sir; that is my intention. 

Dr. Sir Ziauddin Ahmad: But shall we have time to discuss it this 
ession~ 

The Honolll'&ble Sir .Jeremy J!.aIsman: That I ca.nnot say. 

THE INDIAN FINANCE (No.' 2) BILL-contd. 

JIl. President. (The Honourable Sir Abdur Rahim): The House will now 
resume discussion of the following motion moved by the Honourable Sir 
J ere~y Raisman: 

• "That. t.he Bill to alter t.he maximum nt.ea of postage UDder t.he Indian P_t. 
OfIice Act, 1898, to increue the ratea of the tuea on iDcome impoMd by t.he Indian 
FiDance Act, 1940, by a IIlU'charge for the purpoeea of the Central Government, ad 
to increue the rate of super·tax payable by companiea, be taken iDto consideration." 

Sir Abdul Balim GhUIDAvi (Dacca cum Mymensingh: Muhammadan 
Rural): Sir, last Wednesday afternoon I was discussing why the Honour-
able Members opposite oppose this Supplementary Finance Bill. My 
Honourable friends represent the Congress, and they say that the Congress 
wants freedom. 

JIl. Badd Dut.t. Panda (Rohilkund and Rumson Divisions: NorrMuham-
madan Rural): You want slavery. 

Sir Abdur Ba1Im Ghuaavi: The Congress wants freedom, a'S if we do, 
not want freedom, as if the Muslim League does not want freedom aDd·the 
Hindu Mahasabha does not want freedom. It is not their monopoly; we 
all want freedom. 

Kr. Badri Dutt Paude: What a beautiful idea of freedom you have I 

Mr. President (The Honourabie Sir Abdur Rahim): Let the Honourable 
Member proceed without interruption. 

Sir Abdlll Balim Ghuznavi: We have in a certain measure obtained the 
largest amount of freedom: And from whom are we to get this freedom 
for India? Not from Germany, but from Britain and the Britishers. 

JIr. ,Badri Dutt P&Ude: From the Supply Department. 

Sir Abdul Balim Ghuznavi: Sir, I appeal to you against these unneces-
sary interruptions. 

Kr. President. (The Honourable Sir Abtiur Rahim): Really, the Honour-
able Member must exercise some self-restraint. If he has anything to 
say, he can rise in his seat afterwards, and if he is called, then he can • 
speak. 

Sir Abdul Halim GhUSDavi: From whom do we want to get this 
freedom? From Britain and the British. My Congress friends say that 
they will, by non-eo-operation, force them to give this freedom, while we 
on this side say that we ~ ill get. this freedom b~  co-operation. So we all 



THE INDIAN FINANCE (No.2) BILL 611 

,,·ant this freedom, but the process is different; they, by non-co-operation,-
we, by co-operation. It is also agreed that we want it from Great Britain 
11I1d the Britishers. Now, this war is going on, and my friends there 8ay 
:that they will not co-operate to win this war until they give us freedom. 
What is the result? Supposing the British go in consequence of this non-
,co-operation, from whom are you going to get independence? 

JIr. President (The Honourable Sir Ab,lur Rahim): The Honourable 
Member need not repeat aU that. This sort of thing has DeeD said very 
·-often in this House. 

Sir AbdUl Balim Ghumavi: Take the Hindu-Muslim question. They. 
-have not yet come to any agreement and have hitherto failed to bring 
:about a settlement. I am giving one specific instance. The Muslims in 
·the minority provinces' say that Congress has not given them t.e.;tom, and 
·that is a fact. Now, suppose Japan invades Madras or Orissa, and suppose 
the l\fuslims suy to the on~ess or thc Hindus: "Give liS our freedom 
"first, and then only we will help you against the invader." If anybody 
·.says: "I am not going to help you. against the Invader till you have given 
me freed9m," he will be a traitor to his country. Equally are those trai-
-tors to India who say "We shall not lend any help till Britain gives us our 
freedom." I will give another illustration, a simple one. Two brothers 
-arp quarrel'ling over their shares in a house: the elder wants a larger share 
·while the younger wants his half share. Some dacoits come near the 
nouse and want to set fire to the house when t.he dispute is going on. Are 
·the brothers going to say-the elder to the younger, or the younger to the 
·elder-" Agree to give me my share and then 1 shall help you in stopping 
-the dacoits from setting-fire to the house." or should thev sav "Let us 
save the house first, and we shall settle our dispute a ter ar ~  I sa.v . 
. save India first; realise the danger which is at the door of India; and settle 
. your disputes amongst yourselves later .  .  .  .  .  . 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
:Member must not go on repeating himself so often. 

JIr. Badri Dutt Pande: He is provoking us, Sir. 

Sir Abdul Balim Ghuznavi: Do they not realise it that a great free 
-country like the United States of America has come to the assistance of 
England? What is the reason? They are one of the biggest powers in th .. 
world,-a free country. Why are they resolved to help another free country? 
·They realised the danger of Nazi domination, that if they withheld help. 
as all the countries, which have fallen, did, by remaining neutral, it would. 
be a menace which it would be impossible afterwards to overcome. The 
Congress, if I may say so, has become a menace to the peace, prosperity 
·anq progress of India, and it has, by its action, convinced many of us that 
democracv is unsuitable to India. May I request Mahatma Gandhi to 
reed over~ and over again the great mp.ssage of tbat ~eai  saint, Shri 
.Aurobindo. and then lead the CongreS'S? 

I raised certain points on the last occasion-abo'lt the tests ~ at I 
want to be satisfied before I give my vote for this Supplementary Fmance 
Bill. I specified five tests the other day .  .  . .. 

Mr. Prestde.ut (The Honourable Sir Abdur Rahim): If the Honourable 
Member has. mentioned them already, he need not. repeat them. 

D 2 
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Sir Abdul Halim GhuDAvi: I am not repeating & word of what I said 
the other day. In the lJiindustan Times I have seen a criticism of the ex-
FinaI.1ce Minister of Bengal, Mr. Nalini Ranjan Sarkar. He says: 

"The Finance Member owe8 it to the public to explain the UDu8ual. proce ~re
which he has adopted I)D the IJresent oecasion for the Supplementary ~ce ~ 
In any cue, the Finance Member hu yet to make out a case for the unperatlv" 
. urgency of the present taxation proposals." . 

I am sure, he never read the speech of the Honourable the Finance 
Member when he presented the Supplementary Finance Bill before this, 
House. ,\Vith your permission, I will read one extract from Capital . 

. Mr. PreSident (The Honourable Sir Abdur Rahim): Provided it is not 
Ii. long one. 

Sir b~l H&1im GhU&D.&vi: It is a very short one-giving what the-
Honourable the Finance Member stated in presenting his Finance Bill on 
the last occasion. These, are his words: 

"The war hu been in progresa now for fairly six months, and no mau can say what 
the coming year hu in store for us. It has no doubt been possible at this particular 
juncture of time to base, a fairly encouraging' view of our actual recent .exJll:rience. 
but. the plain fact which we have to recognise is that all changes in our position &re-
more likely to be for the worse than for the better." 

Mr. Sarkar says that there has been a precedent in bringing Supple-
mentary Finance Bills, and he refers to Sir George Schuster when he 
brought the Supplementary Finance Bill in September, 19'31 and he says: 

"Sir George Schuster presented it u  a full-fledged Budget. All the data and in-
formation necesaary befote the tax-payers can agree to any taxation can be discloaed' 
only in the shape of a full Budget. In the absence of such a dl'.ta, the e islat~ 
is placed in an awkward position." 

But, Sir, today the situation is different. The Supplementary Budget 
which was presented then was due to economic depression throughout the 
world. The Finance Member then knew that thiD!!;s could not be restored 
to normal condition in the cout'Se of a vear or two. Could the Honourable-
the Finance Member, when he lrese~te  his :£t'inance Bill in February. 
1940, visualise that France would fall in ten days' time? ..... . 

An Honourable Member: Don't shout. 

Sir Abdul HaUm Ghuznavi: Because you are deaf. 

Mr President (The Honourable Sir Abdur Rahim): I don't think the 
Honourable Member need raise his voice to that pitch. I don't think he 
will be heard an'y better by shouting 8(> much. 

. Sir Abdul Halim. ~ u navi  C?uld he then visualise the treachery of 
Kmg Leopold of BelgIUm? That IS why he was not in a position to give 
~1  a full pict~re  And, after all, what ~oe s he want the money for? That 
IS t ~ test whICh Honourable, Members .SIttIng opposite have been asking for 
day In and ~y out. Why Goes. t ~ FInance Member want all this money 
~or  To prOVIde fm: ~ ~t  I :wIll. gIve .the House a few instances? MonE'Y 
IS wanted for the traInIng of IndIan pIlots and mechanics the equipment 
for training centres, purchase of aeroplanes to defend what? To defend 
Innia; calling up of volunteers,-by the end of the next year 15,000 Indians. 
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'Will have been trained or will be under training,-grants.in.aid for air raid 
precaution amounting to 25 lakhs, maintaining a itiona~ police force in 
the provinces, the cost of training civic guards, purchase of quinine, and so 
-on and so forth. Sir, we agree that the Finance Member will have to 
:spend money for the above purposes. At the same time, as my friend, 
Mr. Buss, has sounded a word of caution, I will also give him certain facts 
in that connection. We are supporting you,-I am addressing the Honour· 
:able the Finance Member .  .  .  .  . 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member should not address others. He must address theCh'!ir. 

Sir Abdul Halim Ghusnavi: Sir, we support the Finance Member in thll· 
Finance Bill he has presented. But we want him to take note of the fact 
that there shall be no ~ t ava ance in the Departments concerned .. 

Sardar Sant Singh (West ~ ab  Sikh): Who_is to joogethat? 

:Sir Abdul..iEaUm.Ghu.&vj: You yourself. 

Sar4ar Sant Singh: Very kind of you. 

Sir Abdul JhJ.1m Gh1lDavi: Mr. Bus!! said: "If in the sphere of all 
"War activities we should n()t be prepared to acquiesce m" the excess of 
.expenditure which could be avoided,-and I particularly'tafer to the expan. 
sion of the establishment and the creation of highly paid posts to which 
-criticism has frequently been directed .  .  .  .  . 

, Mr. President (The Honourable Sir Abdur Rahim)! The Honourable 
,Member must not repeat Mr. Buss's speech. It was heard by the whole 
::House the other day. 

Sir Abdul B&llm Ghumavi: I only quoted one paragraph. 

Now; what is the position? We lIave the Indian Stores Department 
-which has been in existence for some time now. In the last war, a 
'Department, called the Indian Munitions Board, was created, and, after 
the war was over, that Munitions Board was converted into the Indian 
;Stores Department. That was toe origin of the Indian Stores Department .. 
Recently another Department. called the Defence Co·ordination Depart-
ment, has been created. When war began in September, 1989, the first 
'mentioned two Departments were considered sufficient to meet the supplies 
·.of ,war materials. What was the necessity. I &'Sk, :of hav.ing another huge 
"Supply Department? I will give an illustration to show how the Supply 
Department'is working. I am speaking of what has passed, because public 
-criticism has rectified matters to some extent. A huge Department is 
·ereated and the staff from beginning to end is comrosed of non·Indians, 
except in the case of one or two who are Indians. What did they 40 first? 
1J'he doors were closed against everybody who wanted to enter its sacred 
precincts; nobody is allowed to enter it .. 

XI. Badri Dutt PlDd&: Not even you? 
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Sir Abdul Balim Ghuznavi: True, it ls correct, not even myself, because 
12 If it is a secret Department for War Supplies. But what is the 

OON. public opinion? What is the hush hush business? Why all 
this secrecy is observed? The Department has been created to buy goods, 
and we are here to sell them. But why all the secrecy? The secrecy is. 
because they have .not much to do. There are too many men, and too 
little work.' Not being contented with that, one of the Deparments, the. 
Munitions Manufacture. and the Munitions Supply, was transferred bodily 
from Delhi and Simla to Calcutta. Hundreds of houses had to be rented 
to give accommodation to thousands of men who have gone there. May' 
I ask, what. was the necessity to have that huge office with a complete' 
secretariat at Calcutta with complete freedom and severed from the 
~entre  They want complete independence to do just as they like, with 
the board at the door: "No admission without previous engagement". 
That makes people suspicious, and that is where criticism comes in. There 
was no necessity 'for it. Everything was going on smoothly in Delhi and 
Simla. But there was some difficulty. The check of the Government of 
India ",as 1 l1 ~ta ble  was not liked. The check was too critical, so tbey 
wanted a move, a complete move of the Secretariat with its auditors and 
accountants, a complete Government in itself of a"particular Department 
of Supply. Sir, if a business man went and asked, what'is the thing that 
you want, the answer would be, that is not your business. A secret r 
When Sir Alexander Roger went to Calcutta, that was the first time that 
the commercial business men in Calcutta knew that 8,000 different kinds 
of goods were requ.ired, of which 4.000 could be made in lndia, and of which 
400 were principal goods. Sir Alexander Roger told us so when we met, 
him there. That ,....ae the first ,time t ~t we knew about this, and that 
was in October last.' I will come to that later on. 

The Honourable Sir Mubammad Zafrullah Khan: (Leader of the, 
House): Why nOt furish at one stretch? 

Sir Abdul JIalim Ghuznavi: Because I want to attack my Honourable 
friend first. That I want to finish first. 1\ly Ho~o~able friend, Dr. Sir' 
Ziauddin, while making his speech-the first' statement that he made was· 
that all businessmen were dishonest. Then, he said that he protested 
against the Controllers, liaison officers and the advisers of the Govern-, 
menii who were not chosen from Indians or Indian businessmen and so on 
and so forth. But he has not been able to develop his point. He him-
self could not understand what he was talking. (Interruption.) The Hon-
ourable Supply Member replied to him that he had repeatedly stated on' 
the floor of the House that they had appointed every liaison officer, every 
controller, after consulting the particular trade and industry concerned', 
and the associations concemed. 

Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions: Mu; 
hammadan Rural): If it is so, it is adding insult to injury. 

SJr Abdul JIalim; Ghuznavi: Will you allow me to give him an answer?" 
My Honourable friend, the Supply Member, said the other day that they 
had appointed the liaison officers for the particular trade after consulting 
the association which deals with that particular trade, they had appointed' 
controllers on the same basis also, after consulting the particular trade: 



THE INDIAN I'IN4JilOZ (No.2) BILL 616 

and the particular association. I will give him my reply. Take, for 
instance, Jute. There is the Indian Jute Mill Association. The Chairman 
of that Association is a European gentleman. Naturally because there 
are so many European-managed jute mills. If the Government write to 
that Association, • 'will you please let us know who should be the controller 
of jute", will the answer bp-, not the Chairman, but somebody else? The 
members who are t ere ~o they not know, that if they raised any objec-
tion now, what ,,'ould be their fate when he will be appointed controller 
and when he will exercise restrictions which will perhaps mjure their 
. business? Even assuming that that is not so, what has happened in 
Calcutta I want to state here on the :Boor of the House .• I do not say 
that that particular gentleman has done anything wrong himself, but, 
after all, we are all human. There arises a suspicion in one's mind .• The 
Supply Member says: "Oh, no." The Controllers do not buy. It is we 
who buy from here." But who is their buyer? The Department here acts 
only as a post office. They ge.t the buying or er~ from His' Mlljesty'& 
Government which they pass on to the controller to buy. They do not 
buy themselves. Take, for instance, an order is received in India, a huge 
order for, sav, hessian. That order is communicated to the controller wh() 
owns Jute iniUs in Indir,r--:.thaj His a esty~s Government require 500 
million yards of hessian. What is there to prevent that gentleman before 
placing that information before t,he Jute Mills Association, from taking 
up his tele!>hone and asking his broker to buy five crores hessian for him-
self. After that he goes with the telegram to the Association and says: 
"Gentlemen, we have got an order from His Majesty's Government for 50 
Ilrores yards of hessian. n~  Member willitig to supply at this price? 
It will be distributed to them according to the capacity of their Jooms ... 
Fair distribution! "If you don·'t want; say so. If you want to supply, 
it. will be distributed on the basis of-Ioomage." Sir, what is the posi-
tion? By that time the market has flared up. The result is that busi-
nessmen'lose their profit except those who knew the information .first. 
Why ,could not this business of. informing the Jute Mill Association have 
been done bv an I. C. S. officer in Calcutta? He could have himself taken· 
the telegram which was sent from Delbi. an.d informed the members of' 
t.he Association at their meeting, ,so that. the information would have been. 
lIimultaneously disclosed to alL 

1Ir. I. D. :soyle (Bombay: European): Has that been done? 

Sir Abdul KaHJI!. Ghuznavi: It has not been done. 

1Ir. 1. D. Boyle: Then, how is it that you say it has been done. 

Sir Abdul KaHm Ghuznavi: I a.m Baying that after all we are all 
human. Is it lair that one in the trade should havfJ the privilege of 
~o i n  it first? . 

1Ir. President (The HonourRble Sir' Abdur!Rab!m): The Honoura.ble 
Member must know how to address the Chair. 

1Ir. Sri PrakaSa (Allahabad and Jha.nsi: Divisions: Non-Muhammadan 
~llral  He has learnt nothing all these days. 

Dr. Sir Ziauddin Ahmad: Is that man a li&.isOll officer or advise!? 
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r Sir Abdul Halim Ghuznavi.] 
of the commerciallllagnates. In their industrial number of The Hindustan· 
Times. I gave a short statement about the-apprehension that was in the 
mind of Indian bUt!inessmel1. I shall read a few words therefrom. I said.. 
therein: 

"Unfortunately, however, it is a~ too true that industrial magnates and lea i~ 
buBineBB men in India are divided in their opin:on regarding the' results to be expected 
from the Conference. While the declared object of the Mission is to advise the 
Government of India and His Majesty's Government on the best way of oo-ordinating 
~n  utilizing Indian industries in the production of munitions and war supplies, an. 
unportant sectiov of public and industrial opinion is. frankly suspicious about it inaa-
much as it feels that the net effect of the activities of the Mission will be simply to-
e!plott India's rAW materials and India's labo.ur to the adnntage of others." 

Mr. President (The Honourable Sir Abdur Rahim).: The Honourable: 
Member is ranging over a wide field 

. Sir Abdul lilalim. GhuZuavi: Even t.he Chetwood Committee-I wilt 
read only one line, and with that I shall finish-even the Chetwood Com-
mittee Report,---'which revealed the deplorable condition of the Indian! 
~r y in thE"matter of the poverty of its mechanized arm-failed to bring: 
about a new orientation in' tbeattitudeof Army Headquarters and the· 
Government. The present war hns bl'ought. about some change in this, 
regrettable state of affairs hut it is hardly commensurate with the gravity 
of the situation. Sir, the war is at our gate. What has been done to. 
save India? . . 

JIr."Badrl' 'DuUPande: Wbathave you done? 

Sir Abdul lIalim :'Ghumavt: Ris Excellency the Commander-in-Chief-
should have taken an ell'l'ly opportunity of giving effect to the Chetwood 
Report. Has he armed India to the extent that he should have done"" 
Has he made India air-minded? 

Lieut.-Colonel Sirllenry 'Gidney (Nominated Non-Official): "Never--
minded " and "air-blinded ". . 

.. , Sir Abdul Hallm Ghumavl: i~  he has done nothing of the kind. Wp,· 
have been crying hoarse: "Giv{: us arms. trust us. take us into yOUI'" 
.confidence. Arm India, trust India, and then give your ultimatum to thp,· 
Nazi and the Axis Powers. Take us into your confidence. You will find" 
that India standR by you 8S a. whole." 'Sir, I conclude my speech by' 
.lI.ppea1ingto the Honourable the Defence Member to look into the matters' 
I have brou ~t in here. Sir, I support the motion. 

II. Akbil Chandra Datta (Chittagong' and Rajshahi Divisions: Non-· 
Muhammadan Rural): Sir, I rise to oppose this motion. The question is-· 
this .. Is it in the interest, or is it the dutv of India to finance this wa.rt· 
Sir, conceivably there are two grounds upon which India can be asked to 
finance the war effort: duty and interest, or duty or interest. Now, so far 
as that is concerned, the real question. the real iss~e  is,-is it India 'If 
war? If it is India's war, we have got to sunport and to finance the war. 
That is, in fact, the fundamental issue over this Bill. That issue can be 
a.ppr08ched from different standpoints. ~e are several side-issues but;; 
~y are all subordinate  to this main issue, namely, whether it is India's 
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war? ~ shall e~a~ine this 9uestiDn and ~ve my ground.s in favour of my 
con~ntlon that It IS ~~ Indla's war. The first and fDremDst ground is that 
India was nev~r a wlllmg party to. this war. The wal." has been impDsed 
~p n her. It IS not a war of Dur Dwn chDice. My impressiDn was that. 
It was nDt necessary to. lubour this point. I thDught it is an admitted fact 
that India was never cDnsulted before the declaratiDn of this war. But T 
find that attempts have been made, even during this SessiDn, by two 
HonDurable Members to. suppDrt the view that, though not formally, Indio. 
was virtually consulted. I refer to. the speeches of the Honourable the 
Commerce Member and of the Honourable Mr. Griffiths. So. far as the-
attempt of the HonDurable the Commerce Member is concerned, I should 
think that his defence really amounted to a ~ n ession that India was-
never consulted. He said that if India wail not consulted le~a1l1 01"-

actually, she was consulted virtually. And, accDrding to his ideas of t ~ 

Constitutional law, he said that it was a PTO forma declaration by His 
Majesty's ~vern ent on behalf of India. So, he admits that India a~ 
not actually consulted. But he takes shelter under a su~pose  fiction or 
the Constitutional Law. His idea is that when 6 war is declared by His-
Majesty·s#overnment,.it bin~ alJ,)he Dominions. He further said that 
the DominiDns never cared to. g-D into the pros and cons of this declaration 
of war and they accepted, as a matter of course, that it was binding on 
them. India, hDwever, is nDt prepared to take that view of the Constitu-· 
tiDnal La.w from the' HDnDurable the CDmmerce Member. 

As regards the defence Df the Honourable Mr. Griffiths, his main con-· 
tentiDn CDmes to this. It is true that :India was not consulted and t i~ 

Assembly was nDt consulted, hut his .. anew.er is that the Congress Party 
was absent. Is that an answer at all? It is tantamount to a confession, 
that CDngress Party is India. Is that the pDsition Df the HDnourable Mr. 
ri it ~  _Does he admit it? In -the Bame breath he said: "Oh, the--
Congress dDes nDt represent India." 

Ifr. 1. D. Boyle: Mr. Griffiths is not here, but he did not make that 
statement. 

Ifr. AkhU Ohandra D&tta: If he did not make this statement on the· 
present occasion, he certainly. made it on a previous occasion~ I 'have con-
sulted the Debates and T can assure the H.QpDurable Member on that point. 
Apart frDm that statement, dDes he admit that CDngress is India ?  I am nDt 
discussing whether the Congress represents India or nDt but lam only 
examining the cDntention Df the Honourable Mr. Griffiths that India wa,;· 
not cDnsulted because . the Congress Party was not in ~ e sse bly  He-
Baid that as· the CDngress Party was absent, consultatian was unnecesil8ry. 
b it an honest statement? 

Mr. J. D. Boyle: What he said was that the Congress had forfeited"' 
,their right to complain because they were nDt presf;nt in the House. 

Ifr. K. Santh&nam (TanjDre cnm . Trichinopoly: Non-Muhammadan 
.R,ural) : H he made that statement, then he made the reply also to that 
'PArticular point. 

xr: .mn ohandra. Datta: It is no use making 8. statement and thel1' 
trying to wriggle out of it. You ought to know your own mind. My answer-
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[Mr. Akhil Chandra Datta.] 
to Mr. Griffiths is that his is not an honest plea. Does he mean to say 
that it was the intention of the Government to consuTt India but because 
-the Congress Party was absent, they did not do so? Was that the position? 
-Does the Honourable Mr. Griffiths sincerely believe this? We shall, there-
:fore, conclude that India was never consulted. That is my first ground for 
:my answer in the negative to the issue whether it is India's war or not. 

My second ground is that as India was not consulted. before the decla.-
-ration of the war, so during the prosecution of the war India is also not 
being consulted.. On that point, even the Europeans in this country have 
got a grievance. I hope there will be no contradiction -on that point. I 
have heard the Leader of the European Group in this House complaining 
.about this the other day. He said that the information given to us is not 
,sufticient as to what is going on. We do not know how the war is being 
.conducted and what steps are being taken. That is our grievance-that is 
.also the grievance of the European Group in this House. Shall I place 
.before the House the opinion of the StatfJ8man;? This is what. it. said: 

"There ia diaaa.tiafactiOD with the antiquated Government departmental l7atem of 
~t e ar  

So, the people have. never been taken into the confidence of the Gov-
,emment with regard either to the policy or the details of the administra-
-tion of this war. 

Now, that the Honourable Mr. Griffiths has come, I would like to say 
-this. His case was that on grounds both materialistic and spiritual, it is 
India's war and Indians ought to fight this war. I am glad he is now a 
,humble st.udent of the Gita. 

JIr. P. I. GrUBb (Assam: European). I have always been. 

JIr. Akhll Ohandra Datta: He has had a chequered career. He has 
-transferred his seat from the Treasury Benches to that other Bench which 
is nearest to the Treasury Bench. I congratulate him on that transforma-
tion. Now, that he has become a student of Gita. I hope some day he will 
.embrace HinduisDi also. 

Now, Sir, I was going to say that mynerl ground for saying that. it i .. 
.not. India's war is that. there is no popular control over the expenditure of 
:the money that is sought to be raised for the prosecution of the war. We 
have got no control whatsoever either in the raising of the money or in the 
:spending of it. We have got. no control over the spending department. 
Another very important ground on which'I say that it is not India's war 
is that we do not know the aim and object of this war. What. is the aim 
{)f this war? We are already famililU' with the slogans that the war is being 
fought in the interests of self-determination, and for saving the small 
nations from the aggression of Germany and all that sort of thing. But 
the question is, does that apply to India? The question of freedom and 
.democracy and self-determination, does it apply to India? That is the 
'Bole point so far as we are concerned. Is it necessary for England to figh1i 
-Germany for obtaining the freedom of India? I ask tha.t question. In 
.order to win freedom for India, or in order to retain the freedom for India 
"is it necessary for England to fight. Germany? If you are really sincere in 
.your professions, how does Germany stand in the way of the freedom of 
J:ndia? Has Germany deBtroyed the freedom of India? If you want to 
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talk of freedom and democracy and self-determination sincerely, then we· 
have to fight not Gennany for obtaining that freedom, but you have too 
fight Churchill and Amery, you have to fight the British capitalists, you 
have to fight Downing street you hAVe to fight the Government of India 
and not Germany. It is all raising absolutel!. false issues when you speak 
of these things so far as India is concerned. Even in the matter of fight-· 
ingthe British Parliament, the British cabinet for toe freedom of India,. 
it is said that we cannot carry on this fight during the period of the war. 
Why not? Why can't we fight the British cabinet during the war? What. 
is the trouble? England was prepared for the most revolutionary change, 
a radical change in her own constitution on the eve of ,the downfall of 
France. The Indian Constitution Act of 1919, when was that prepared?· 
Was it llot during the last War? Was not the Government of India.Act 
amended on some matters even during the present war? So that there is' 
no substance in that contention that nothIng can be done during the 
peD,dency of the war. When there is peace, if you ask for freedom. you are 
told: "Oh I no, this is not the time, the time is not yet because there iJJ. 
Hindu-Muslim quarrel and all that". That is the reply during peace time. 
If you ask for it, during the war, it is said "Oh! this is war time". I do-
not know when to ask for the freedom of India. There is no other 
time. Either there is peace or there is war. So that is the position. 

As the House is aware, nobody demanded in India that there sbould b,,· 
an immediate change of constitution. No to spe-Ilk of the other parties, 
even the Congress did not demand an immediate change of constitution. 
What does the Congress demand? An earnest· declaration, and nothing· 
else. That is wanted and something more beca1,lse the history of British 
India is a history of broken pledges and, therefore, it i& too late to have· 
er~ assurances. They want as an earnest some practical advance in tha1i 
direction and they proposed a nation"l Government. That proposal was 
turned down. That was a golden opportunity, as my Honourable friend,. 
Maulana Zafar Ali Khan. said, for settlement Bnd for obtaining the co-
opemtion of. tile .people oI India for \,;ar efforts. On this question whether 
it is India's war, may I ask one question? Is it not a fact that during aU 
the pronouncements made on this question of war aims in Europe, all ·res-
ponsible' statements, including those of the Prime Minister no men-
tion is made of India. Even the latest pronouncement of! Mr. Churchill 
does not make any mention of India. . We find mention made of all' 
countries in Europe, but no reference is made to India. It is said that: 
charity begins at home, and, therefore, no mention is made of Indiar 
There is talk of freedom of all other countries, except India. 

There is still another ground urged for asking our support. It is said, 
never mind whether you get freedom or not after the war is over. Don't 
worry yourself about that. Now you have got to make your choice between 
Germany and England. If Germany comes, do you know what will 
happen to you? It would be a hellish thing and, ther!lfore, between 
Germany and  England, you must choose the laUer. That is the doctrine 
of choosing the lesser of the two evils. That argument was elaborated by 
my Honourable friend, Mr. Griffiths. Germany is bad, but England may 
not be so bad as· that, but England is also bad as you think, therefore, 8S 
between the two, you have to choose England a.nd not Germany. I would 
ask my Honourable friend, Mr. Griffiths, this simple question. Supposing: 
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one gets 20 stripes from a certain magistrate; does one like it becauRe ~ 

might get 25 stripes from another magistrate? 

Kr. P. J. GriDiths: Does my HOf.J.Ourable friend want an answer. 
'The difterence is between 20 stripes from the one magistrate and bakahi.h 
_from another magistrate. 

Kr . .Akhil Obandra Datta: I do not know what the Midnapore magis-
·trate would have done. I think even Mr. Griffiths ,,·ill not tolerate 20 
stripes because ifomebody else would have given 25 stripes . 

.:r:P. J. GrifIltba: He must take thebakahi.k from the other magis-
irate and not take the stripes. 

lIr . .Akhil OJiandra Datta: The real position, Sir, is this. We hate 
'Nazism Bnd we hate Fascism but does the hatred of Nazism generate low) 
lor imperialism? One point was made by the Commerce Member that 
'when this war broke out the Congress people denounced Nazism and 
Fascism but now there is a change of attitude on that point. But has any-
;body sung Halleluja to Hitler and Nazism even today? Can the Honour-
.able Member cite one single instance in which any Indian has said that 
Nazism is all right and is better than the imperialism of Indio? So thp. 
foot is that there has been no change in the attitude of India with regard 
to Nazism. We hate it now as we hated it when war broke out. It is not 
..a question of choosing between two evils; it is not a question of weighing 
-in the homoeopathic balance whether Nazism is goQd or it is as bad as· 
1mperialism. That is raising an altogether false issue. Mr. Griffiths 
raised a specious dictum of the instinct of self-control. 'fhe 
instinct of self-preservation is certainly the most important thing 
Lut so far as this question is concerned, ·whose instinct is it? 
Is it Indiao's instinct of seli-preservatIOn that we should supporl 
this war or i[. th«: English instinct of sel preserva~ion ? What is 
the object? Survival. It is no longer the creed of self-determination;-it 
llas now come to the question of survival 

Then the Honourable the Comme1'ce Member declared that the· country 
cas a whole is behind the war efforts of Government as against our asse;-
tion t~ the contrary. . If there is a controversy on that question of fact, 
'why did you not test It? Why did you not dissolve this House and have 
a general election on that particular issue? Does the Commerce Mtlmber 
sincerely believe that that attitude of not supporting the war efforts is 
confined to these gentlemen here and there is nobodv outside this House 
who is aiainst these efforts? Does he mean to say that these gentlemen 
have got no following in the country? I shall say, therefore, that this 
statement of the Commerce Member cannot be taken seriouslv. There is 
nne special reasc.n why his statemEnt on this point cannot be taken 
;;eriousl.v. He has sain t·hat whoe"\"er is IIgninst, these war efforts is n 
traitor to India. I think that is too strong and too sweeping a remark lor 
him to make, lind the language of exaggeration cannot go further. I shall 
lIot follow him and say t,hat that is an inspired statement or that it is a 
statement to order_ I shall not say that it is a deliberate self-deception. 
But I do submit, Sir, that it only proves that he is absolutely out of touch 
with the cu;:rents of thought in this country. Rememberinp" thnt MahatmR 
Gandhi is himself against these Wfir e ort~ remembering tbat so mllny of 
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.our respected leaders are sailing in the same boat with Mahatma Gandhi 

.:apart from the question of the merits of that opinion, I am really sorry 
that he made that st!l'tement. I am not angry with him but I am BOrry 
'because he wronged l s~l  more than he wronged anybody else. I should 
:say that he has been guIlty of the grossest and blackest defamation and 
.calumny that one can think of. 

I shall now examine this question from another standpoint. Are these 
'war efforts, so fat us the industrial activities are concerned, really for the 
benefit of India? On this question I shall not give my own opinion but 
·.read just one small paragraph from a leader in the State.man of yesterday 
which says thus: • 

"India must do three things which at present she cannot do. She must be able ttl 
produce motor engines for all purposes, to build aircraft and to build ocean-going 
ahips. These three things are fundamental and inescapable. Britain holds the key 
',to these things j and if for any re&son,-inability to see beyond her own air battle, 
inability to put. out of her mind considerations of post-war trade or the pressure of 
vested interest,-she fails, she will do so at her own peril." 

I am anxious to draw the attentIon of this House to the three possible 
grounds on which England may not do her duty in this connection. These 
grounds are,-inability to see beyond her own air battle, considerations of 
post-war trade and the pressure of vested interests. Then the Statfl.man 
goes on to say; 
"At. present the Ministry of Aircraft Production is a stubborn ohltac:1e to airel';;!t 

:manufacture in India. It will neither help India in any way, nor, in so fa.r &8 it. 
lie. in its power, will it allow America to do so." 

Sir, I will not take up any more time of the House as there are many 
.other Members desiring to speak but I shall conclude my short speech with 
.a quotation from a bCJok recently published by an eminent Member of 
Parliament. I rend this because it exactly represeuls my views. In that 
book that M. P. says .... 

Kr. Jrt. S, Aney (Berni': ~ u a l lu an  Whut is the llame of 
·that M. P.? 

lrIr • .Akhil Chandr& D&tt&: The name of that book is Unser Kampf and 
1 p... it is by Sir Hichard Acland, M.P. He says: 

"For what are we asked to ma.ke these sacrifices! What is the moral stimulus which 
is to drive our people on to bear these sacrificeS! We are fighting against something 
which is hellish 6Jlough in all cODBcience and that will carry us a long way., To oppose 
this thing our people will suffer much, but is this enough'? What after all are we . 
fi,hting and sacrificing for! If we could be quite certain that all this suffering' 
WiIIlld bring us something which will be worth-while and if there was no other 
alttlrnative but to endure it; then t.here is no doubt that as a peopb we should face 
it, Nobody has yet had given us any !!Ort of assura.uce that all this suffering is 
going to lead to anything better than we know today." 

He said all this of course, with reference to England, but I find ~s 
still more appl opri~t e from the P?int of view of India. Sir, I oppose thiS 

motion. 

IIr r J: James (Madras: European): Sir, I do not propose in the 
course' of 'my' speech t~ refer to the Bhagavad Gita. After Mr. Griffiths' 
speech the other day, I went into the Library for a eo.p:v, but oun~ th:re 
had been a run on the book and a oopy was not available; t~e lIbrarian 
also told me that he had received a large numbe::- of questions from 
Honourable Members as to number of chapters in that book. But I want 



LBOI8LAnv. A8SBIIBJ.,Y [16TH Nov. 1~ 

[Mr. F. E. James.] 

first of all to make one or two references to the speech of the Honourable .. 
the Finance Member. 

Mav I say at once that I agree with the Leader of my Party, ,Mr .. 
Buss. t.hat this speech was most welcome, in that it was some departure·. 
from previous speeches and announcements to which we haye listened. 
in this House and elsewhere? The Honourable Member sSld that he. 
was quite willing, subject of course to the over-riding interests cf public. 
security, to lift the veil. Weare accustomed to seeing the Honourable 
the Defence Secretary present in this House dressed in a burqa. r do-
hope that the fact that the Honourable the Finance :Member has lifted 
tlie veil a littJe bit means that t·he Defence Secretary and the F"mance 
Member and all the Members of the TreasUl"V Benches have decided to· 
come out of pU1'dah. We have during the rec~  since the la.stSession-
and I would remind the Leader of the House and his colleagues 

An Honourable Kember: He is not here. 

JIr. 1'. E. lames: .. :  . that that recess w&.s a particularly long one-
during the fecess we suffered a great, deal of uneasiness and distress in 
our o\"n community. t~r -all, there were the dark days of summer and 
there was a strong feeling, which here and there threatened to break out. 
into active revolt, that in the conduct of affairs in the Central Govern-
ment there was lack of drive, there was lack of co-ordination, there was' 
certainly lack of information, and most tragic of all there was lack of 
unity in the country. I may soy here that 1 welcome the broadeast&: 
which have been given .in recent ont~ by "Brigadier Molesworth: t a~  
is an example which I tbink might he duplicated and followed in other-
departments. Therefore it is not surprising that the Finance Member'it 
speech. in which he lifted the veil to a very smaU enent, should strike 
liS as a welcome departure from the comparative silence of past montha. 

Kr. .. A. .Jbmah (Bombay City: Muhammadan Urban): A great: 
boon I 

Kr. F. B. James: I am quite prepared to accept my Honourable-
• friend's correcti?n. and call it a great boon. and I hope it will be the 
forerunner of slmllar boonR. The Finance Member's speech also ga-ve-
us a great deal of encouragement in a positive sense. He told us that 
there were to be within a mensurable time half n million men of all 
arms, properly trained, properly  equipped and properly led available-
for. the defence of tlliR country: independent. I suppose, of 'the troops. 
whICh have heen sent overseaR. He told UR also .... 

Mr. K. S. Aney: What do you understand by "measurable time"?;. 

llr.l'. E. James: There is of course no indication in the speech as 
to when that ~ ten~ion will bp. completed. nor oan there be. But reading 
between. the hnes l~ tb~t speech. it is perfectly clear to any Gne who 
baR. not made up his mmd beforehand that we are within sigbt of the 
achIevement of. that programme? Honourable Members must remember 
t.b.at although m the ]nst war the expansion of the army did not begin 
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until 1917, and altl10ugh j ~ iilay havi:: expanded much more rapidly then 
than it appeara to be expanding now, the organisation and equipment of 
'8 modern mechanised force is "'. far different thing from the organisation 
and equipment of a force even in the years 1916 and 1917. Surely, my 
Honourable friends remember also the cqurse of events during the 
:summer and the difficultiEls with which even the United Kingdom was 
faced in regard to the supplying and equipping and training of its forces. 
I am quite prepart'd to admit that they may then turn to me and say 
Ilhat all that should have been done hefore the war. That is a criticism 
which His Majesty's Government has to fuce at home and the answer 
to. that is, in the words of the present Prime Minister, that it is no use 
wasting time over criticising the past, lest ive should miss the oppor-
tunities of the present and lose the war in the future. I was then going 
to say that in addition to the army expansioll there is the expansitlll 'Of 
the Royal Indian Navy with the pro is~ of almost immediate IIoccession 
of strength in sloops, mine-sweepers and anti-submarine patrol boats. 
I would point out to the Honourable the Defence Secretary that there is still 
a great deal to be done, more especially with regard to the proper equip-
ping of coastal defences at vital points and that is a matter in which 
my own community has t-aken a particular interest. 

Then. as far as the Air Force is concerned., we are glad to note the 
expansion in the Flying Schools and the training of the necessary tech-
nical ground staff. Th!lt. staff. even in the United Kingdom was short at 
the beginning of the war, and on its streugth depends the expansion of 
any force. Here, may I say, that a word of t.ribute is due, to the work 
of the Flying Clubs in the various parts of the country. who, with Gov-
ernment assistance, have been doing all they possibly can t,o accelerate 
the first stages of the training of suitable Indian pilots. Now, Sir, when 
I say that, I do not for a moment suggest that we are satisfied or that 
we do not realise that there is a great deal more yet to be accomplished. 
My friend, the Deputy President, drew attention-to an article which 
appeared in the Statesman, of yesterday, in which the writer pointed out. 
that although much had been done, three fundamental things were still 
Jacking in the organiza.tion . of India's war economy,-motor engines, 
tanks, construction of oeean going ship!:! und air craft manufacture. It 
was probably unfair of the Deputy President to put his interpretatiol! upon 
the reference in the article to the attitude of the Ministry of Production 
in the United Kingdom. It is quite natural that the Ministry of Pro-
duction in the United Kingdom should want to obtain the maximum 
output from those factories which are available today both in the United 
Kingdom and in America, Bnd it would not be surpriEling, therefore, if 
the British Government hesitated to take a step wilih regard to the 
transfer of equipment to this country, which might result in diminishing 
production near at Home, without any corresponding benefit to produc-
tion in this country. But, Sir, we arc entitled to join the editor of the 
Statesman in pinning some hope to the work of the Roger Commission 
and the Eastern Supply Conference. I hope that the Honourable the 
Leader of the House will one of these days be able to tell us that the 
work of the Mission and the work of the Conference has resulted, not in 
a struggle between competing interests for pride of place in production, 
but in a pooling of co op~rative effort out of which India's. defences will 

• 
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be atrengthenttd a.nd her vast reserves. of ~nt ll and ~ateriali ma.y be u~ 
to idrtify and supply the great, o.rmles m the Middle East and their 
friendly allies. 
Sir' this is an interim i~ance measure, and as such one must admit 

that it' is not severe in character though the taxation proposed bears upon 
a:stnctly limited class of taxpayers. I would remind the House that. in-
cOme-tax payers 'alone represent less the:n 1 per cent. of t~e population. 
The difficulties of the Honcurable the Fmance Member which are bound 
to arise out of a ra'pidlyexpandmg expenditUre on defence forces have yet 
really to be Inced.There ate, I Suggest, two conditions which. have all 
the time to be borne in mind and which perhaps are most difficult to 
fUlfit in war time. The first is that all extravagant expenditure, whether 
by the State or by toe individual, should be .discouraged. .1 ~~ul  like 
to see some emphasis on extravagant expendIture hy the mdlVldual re-
ferred to by the Honotirable t l ~ Finance Member,-in my view that is 
a very iinportant factor .  .  . 

Mr. President (The Honourable Sir Abdur Rahim) :PerhapIJ at this 
stage the Honourable Member would like to stop. 

The Assemhly then adjourned for un~  t.iU Half -Past Two of the 
Clook. 

The Assembly re-assembled after Lunch at Half Past Two 1)£ the 
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

Kr. F. E. James: When the House adjourned for lunch I was sug-
gesting that in regard to the policy of the future in connection with 
the financing of the war, two things should be borne in mind, which 
:wrhaps are extremely difficult to bear in mind under war conditions. 
~ e irst is" that e~trava ant expenditure should be discoUraged both by 
the State and by the individual, and I may say here that we were very 
glad to hear from the Honourable the Finance Member his statement 
yesterday with regard to the scrutiny of expenditure in tlie Supply a.nd 
other Departments. It would be helpful also to hear from him something 
as to the control which is now exercised by his DepR.rtment over the 
great spending departments of the State. That is the first point. The 
second point is that, so far as possible, the standard of life of the poor 
should not be lowered and that the bare necessities of life should remain 
untouched. I know that this is 'a tall order in a country in which indirect 
taxation plays such a large part in finaaciIig even the ordinary ad-
ministrative . servi~es of the land. But.to my mind, particularly in View 
of the fall m pnces to which reference has already been made. a8 far 
as the agriculturist in many part@ of the country is concerned, it iR 8 

factor that will P,l'obably require.JJnt .only negative but also positive 'BetiBn .• 
And I welcome the stat,emenf,fl lhade by the Honourable the Commerce 
e ~r '. particularly the statement he made to the "Export AdVisory 
CouncIl III Bombay regarding measures to deal with SllrjlluEl and unsa:le-
able crops in the hands of the pr09uc.ers . 

. Sir, let -me, if I ay~ ive irst of all a word of encdumgement to my 
friends on the Treasury Benches and then a word of warning. Perhaps 
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~ey o not .need,. tmoouragement, but I hope ·they will appreeiaiM it. May 
I te.li them, so far as my o'Wn community is eoucemed, they will hay .. 
ita' full and enthusiastic support in all measures which they take for 
the effective prosecution of the war. 'fhe word of warning is this. 'fhat 
enthusiastic support qannot be forthcoming from any community spon-
timeously unless the Government are prepared to a greater exheut thaD 
in the past, to take the country into its confidence. Much of the publ!c 
criticism which has been direeted against Government Departments in 
past months, certainly as far 'as lily own community is concerned-much 
of that criticism has been due to lack of infonnation. I know that there 
are a great many thing6 that cannot be divulged in time pf WlAr, but 
there is much that can be told lhe public and should be told the pubUc. 
I have noted in recent months that there have been increasing authmi-. 
bies in charge of information, and yet there stm seems to be a lack of 
·co-ordination between these authorities. I would put it to my friends 
that this matter of information and publicity is perhaps one of the most 
important aspects of all war eilort, and it is not .a coincidence that in 
the gri\at countries which are now engaged in this war their gov£'rnments 
regard this as one of thE'ir most important depa.rtments. I suggest that 
this would merit the undivided attention of a Ml,mber of the Executive 
Council with full power over all branches disseminating information to the 
public. Sir, while I am ~  this subject, may I say on£' word about the 
press? I should like if I may,-and I think in what I say I am supported 
by my coUeagues-I should like to pay a tribute to the attitude of the 
,press in this country sin ~e the war began. I share the relief of many at 
the recent withdrawal of the order under the Defence of India e~ula

tions which were announced in the press on Monday. I take it that t.hat 
was a result of consultation and co-operation !l.nd an agreement to trust 
each other. I only hope that that experience will exttlIld to fI wider 
·sphere. 

When I turn to the political scene. I am confronted with a much less 
:happy and more sombre situation. I was glad when my HOllOurahle 
friends the Membel"B of the Congress Party decided, in the customary 
words of invitations in this country, to "grace the occasion with their 
presence". I am sorry, of course, that they probably are not going to 
stay very long; at any rate, I welcome the return of the parliamentary 
mentality. This debate has been conduct£'d in an atmosphere of extreme 
passion and to my mind unreality. 

An Ho~ourable lIember: For which Mr. Griffiths is responslbltJ. 

lIr. r. E. James: We are. of course, accustomed to hard words. 
After all, hard words break no bones and, except under certain circums-
tances, they do not sow the seeds of hatred. I must say I found it diffi-
cult to believe that some of mv Honourable friends on the other Benches 
nould be capable of so much bitterness and I could not help thinking, as 
I heard the first two davs of the debate, that some of them at anv rate 
,Were isre~ar in t eir ~aster s doctrine of non-violence in thought: word 
or deed. My Honourable friend, Mr. Satyamurti ... 

Mr. II. Asaf Ali (Delhi": General): u~t 8S you disregard t.he doctrine 
of Chrii}f;. 

11' 1 
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IIr. F. B • .J&Jrle8: 1 shall come to storm-trooper Asaf Ali later on. 
My Honoura.ble friend, Mr. Sa.tyamurti, in bis spe~  se.emed to glory in 
Britain's discomfitures and did all he could to mmnlllse her strength. 
And as I listened to him I remembered how strange it was for one who 
had so lately proclaimed the Europeans as his. friends. in tbe Madras 
Corporation when he was Mayor, to take thatpomt of Vlew. 

1Ir. S. Satyamurti (Madras City: Non-Muhammadan Urban):. Why 
not? 

Mr. ·F. B . .James: As Mayor, of course, he is supposed to be above 
all parties .• 

• Mr. S. Satyamuni: Yes. 

Ill. 1'. E. James: And vet I noticed when he was Mayor he lifted no 
finger to alleviate the sufferings of those in the United Kingdom who 
some years ago gave him such a hospitable welcome. That, 1 T?ust tell 
him quite frunkly, is· an attitude which has surprised many of hIS oldest 
friends. Of course, 1 realise that he is not his own master. 

:Mr. S. Satyamurti: Nor are you your own master. 

:Mr. r. E. James: As Mayor 1 thought that as one above party his 
humanitarian instincts would have assertt>d themselves. 

:Mr. S. Satyamurti: Mayors do not vote. Do they vote in Britsin ~ 

:Mr. F. B. James: Having been elected the first citizen of Madras, 1 
should have thought that Mr. Satyamurti would have  have started a. 
Mayor's Fund untrammelled by orders from above. Mr. Abdul Qaiyum 
is a Frontierman, bulky in form, loud in speech. 

When 1 listened to his vain boastings, 1 seemed to think that I 
detected something familiar in those words. Then·1 remembered that 
l: had heard those identical words from the Berlin broadcaats and 1 con-
~ stlllate my Honourable friend on having learnt them by heart I I 
think he will now be appointed the Lord Ha.w Haw of the Congress 
Party. 

It was a relief, 1 am bound to say, to lis:ten to my friend, Mr. 
Santhanam, beca~se while unyielding in his matter he was gracious in 
his tribute, and the first trihute of its kind-which he paid to mv own 
countrymen. 1 thank him for it. .. 

As for Mr. Sri Prakasa, we all miss his revered father who had, 1 
believe, a restraining hand upon him while he was here. 1 .feel sorry 
for him, because he can scarcely conce.al his chagrin at the way in which 
his Partv is leading him. He hides it under a cloak of comic history and 
1 feel all the time that  that strange cloak he wears reaU, hides a most 
uncomfortable mind .  .  . 

Then I come to my friend. Mr. os i~ r  N. ~lotov Joshi-the 
democ:atic nominee of a bureauc~tic Government. He is a r~at 
champIOn of freedom and democracy If he can have them without fighting 
for them. 

Now, these are 1 hO"pe little quips which will not be taken amiss by 
any of my friends. They have spoken in diverse t t ll u~ on much the 
same theme: We are the Violent Boys of the Non-Violent Army .. 
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I have been impressed by the restraint of my friend, the Leader of 
the Opposition. He must hll:ve a very difficult task in keeping in check 
the ebullience and the indiscretions, of his followers. Of course, he is 
aided and abetted by his Gestapo ill Chief" Sardar J oginder Singh. I have 
noticed 'from time to time when a Member of the Party has been a little 
indiscreet in answering an interruption from my Honourable friend, Mr. 
Jinnah or in overstepping the bounds of party discipline, the Sardar ~ues 
to t.hatr recalcitrant Member and after a short interview I have :;een that· 
Member automatically salute the Sardar with the phrase: 'Heil Rimmler'. 

Now, these are all in jest and I ~  not going to talk at length about 
some of the arguments that have been mentioned in this House today find. 
on previolls days. There is only one point I want to mention, a point 
that has been referred to incidentally by several speakers and that is the 
rovin~al Governor's War Funds and the suggestion that coer('ion has 
been used. Now, I can only speak of Madras. I do know this; that 
every possible step has been taken again and again both by His Excel-
lency the Governor and the Advisers and all Collectors to prevent the 
kind of persuasion which has been referred to. On the other hand I do 
complain and I have a right to complain of the coercion, which is exer-
cised by the Congress Party over its members. I myself have been the 
recipient of subscriptions from Congrffis Members. I have known of 
other subscriptions which have beeu given in strict secrecy. These 
men are not free to follow the dict.ates of their hearts and I think that is 
wrong. If my Hono~able friends complain of coercion owing to collec-
tions through the official machine, I am equally justified in claiming that 
there is coercion by the leaders of the Congress Party over their followers. 

An llonpurable Kember: Not a bit. 

1Ir. P. E • .Tames: Surely: in a matter like this, it is not right for a 
policy of rigid negation and -discipline to be followed. Men should give 
their mOl1:ey where they think it ou~ t to go. Don't put them in the 
position of having to give it clandestlDely, under cover of secrecy. Lot 
them give according to their heart's dictates. 

Now Sir I will turn to some of the political issues which have been 
raised during the past months and have been referred to in this H l~se  
It is true that the war <,aught India in the midstream of fresh constItu-
tional developments. That iii a fact which, though one ~  regret it, is 
true. In the provinces the Congress had accepted respollSlbibtv ~n  were 
working the constitution and or in~ the Act according to their lights. 
with, I may claim, the whole-hearted co-operation, in most respects, of 
the .members of the permanent. civil services. On the day after the 
declaration of war, Mr. Gandhi made a statement which has boon often 
quoted to me in letters from ~ own home. He said: 

"My sympathies are with England and France froJ;ll the purely humanitari!DI 
8tandpoint.. I am not, therefore, just now thinking of India's el~verance  It wIll 
come, but. what. will it be worth if England and France fall,' or If they come out. 
victorioU8 over Germany ruined and humbled." 

Knowing the atmosphere at tha.t ~ e I hope I a~ not making ~  
over-statement when I say that T and many of ~ fnends felt that m 
.hose words he was voicing the opinion of India. But it, appe~rs hfl. WBS 
alone,. for the Congresli did not support him in that line. They deCIded. 
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,to put it plainly, to bargain for power. and during the. year ~ at lUll 
elapsed since then, they ~asse  e 1 ~l n after Rellolution. . They ,have 
pat forward various con 1~erat  l~  ~v~ !-en ent ~ne  here. 
What are Brit.ain's war Blms? What]8 Bntam s purpose WIth regard 
tQ rlemocracy? Britain should not have .dragged n i~ ,mt? the war 
without her consent. Give us a declaration as to India s mdependent 
status. Defin4;l. and re-affirm your faith in democracy. iv~ us & 
constituent assemblv elected on' the basis of adult franchise. Give U8 
8 national government at the Centre. Let us occupy sell~s ot power. 
,F"Klally give us freedom of speech to prosecute the doctnue of non-
violenee even if it involves even to a limited extent, asking people to 
take no part in India's war effort. In the proe~s~ of t ~ bargainintr and 
At t.he earlier lt1iages the Congress surrendered theIr power In the r~ ln e  

lJOOkina over the diary of those days. one is struck with a note to tne 
effect that, not long after that, the Muslim League had a thanksgivIng 
day for deliverance from the "tyranny, oppression and the injustice" of 
Oongress rule. Now, Sir, during this period His Majesty 's Government 
made various declarations and there were from time to time in the--House 
of Commons debates which I thillk well repay reading. The last of 
th.ese declaratioos through the mouthpiece of His Excellency the Vi('eroy 
made three definite points. First of all. that IDs Majesty's Government 
was prepared to agree to the immediate expallsion of the Executive 
Council and the fonnationof a 'War Advi!:;ory Council, representative not 
only of BritiRh India hut ",Iso of the Indian States. which would meet 
from time to time. consult with the Viceroy and give its opinion on the 
various nsper.ts of India'R war effort. The second point was that His 
Majesty's Government were prepared to do all in their power to make 
possihle the framing of a new constitution ·covering all the field covered 
by the Government of India Act of 1935. after the war with the least 
pORsible delay, through machinery to consist of representatives of India's 
Dational life. In the meantime thSY went on to sav that they would 
be glad sincerely to help, even uri~  the war, to ~t an agre!l;nent OD 
the form and the methorls of the machinery and even on the principles 
~  outlines of the constitution itself. And in the t.hird place, they said 
that they re-affinned the goal of Dominion Status for Indio., thnt is, the 
status of free a.nd equ31 partnership in the Commonwealth. That is now 
proclaimed and' llccepted ~ce more as Britain'9 goal. Now, Sir, we 
may not alwaYI'. loo~ into the precise menning of the words; in, politioa 
we must aiRO look, mto the c re ln;~t n(le  in which those wOl'lis were 
u"ttf\l'ed and t ea t oap e~ to which they gave rise. The dehates in 
both Houses ?{ Parliament on the la i~ ocCasion were most friendly Bnd 
mORt earnest 111 tone and I do not thmk they merited the abuse which 
has been heaped upon th!'!m. The offer which is now made is a l!enerous 
offer, (though I cannot expect m ... -Indiall friends to look unon it a9 aD 
a~t of generosity). J do ~ay that thiF; offer has very ar reac in~ implies: 
tions, and let l;he House n~ or et that it was made by His MajestY'a 
overn e~t on the ev" of that e>.oncerted far-Bung and lona plan~e  
attack whICh the C'..erman war machine was to make on Great Brita!!!. 

No,,-. Sir: un ort~ ately  this offer has been rejected by theOOl1greM 
Partv,practlcRlly r~ ect~  out of hand. 8S being of no worth and of no &C-
CDdDt, and ia place' of It R pr6pioaal WRa put forward, T think nt Poona. 
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for Q" nationalgowernment in tbia country-a substitutiG,l). of tlw present 
personnel of the Executive Council by repl'esentatives of Indian parties 
who were to be responsible to the elected Members of this House. On 
the fact of it that offer appeared to merit very careful considel'8tion. I 
know that we examined it in South India with great eare because it 
largely was made possible by the skill in debate and persistence of a dis-
tinguished South 'Indian Leader. Unfortunately, from our point of view, 
although the offer was explailled to us as not i,nvolviJ;lg ~ny serious 
constitutional changes but mereJy a' ;substitution of pei:sonnel, I, found, 
when I read the speeches on the debate at Poona', that quite a different 
iplprARsion was given. In ~act it has been made perfectly clear not ~ ly 

then but since th8t one of the reasons. in fact the main reason for-the 
~appoint ent of, the Congress Party' that this proposal has not been 

1 l~ep t~  is th.!1t what they ~ten e  was, a complete transfer of power 
at the Centre, and when my friends' tell me tqat that certainly involves no 
great constitutiopal challges, I must b~  to differ from them. The 
profouD.d constitutio!1a1 change that rernaius in the constitutional machi-
nery of this country is this question of the transfer of power at the Centre. 
We also found that no othAr party appeared to support the c:laim for a 
national govemment on those lines. We went into the att~r further; 
WA realized that in fact the main essential for any national Government 
in any country w8smissing here. In any country.. a national Govern-
ment is the expression of a  . nationnl union, Ii united national will. I 
have been'told that there is in the United Kingdom ~ paraDel. If the 
lTiritftd KiIuzdom can have a united Government, a national Govemment 
for the prosecution of the war, then why ~not t i~ cou.ntry? Well. no 
doubt if in this country there were tile pre-requisites of a. nationa.l u~on  

even a national Govemment might be possible. ':Sut that is not there. 
In any case what is being asked in this Instance is, not what has happened 
in the United Kingdom, v_s., the formation of a national Government 
within the structure' of the present constitution, but" what is dl:lmanded 
in this country is the formation of a national Govemment to which power 
may be transferred for ~ e 'first time in the co,l1stitu£ional i~t ry of India. 
Now, I do not for a moment say that such 8 desire is not a perfectly 
legitimate desire. But I do suggest that, first of all, it i,s asking-whether 
Members may say it or not, deny it or not-it is a~ in  for 6. profound 
eonstitutional change during war time involving very wide jmplications. 
Secondly, it is asking us tl? believe that there does at present exist in 
India t~e basis for a national ove ~e  n1ortu~ately we ClIoIlIlot 
believe that a,t the present moment. Ana, thirdly, there  is no indication, 
at any rate, from the Congress side" iJ:!. clear and' un ist a~le fashion 
as to what they intend such a Nation!11 ove l ~ should do in regard 
1;0 this w8.l'if they did secure pp}v'er at the CEintrElthtough the formation of 
a National Govemment. It is, frankly, a puzzle to many pe()ple. On the 
one hand, we- have the declaration 'that the Gongre!ls is a non-violent 
body and that it iF! weMed to that prinqiple, riot only ;\s an ideal but 
also as a method of approa~  ,to the politiCAl freedom of t ~ .!ountry. 
Well. if that is the case. what happens when they :,chieve a Naticllal 
Govprnment on the Jines that they want? What are they going to do 
with the anned forces which' will ·then'· be under their COlltrol?· Is t,he,re 
:any categorical assurance anywhere t.hat if power passed during war time', 
tlJat power would still be used for the effective deience ~  ~~is c01!,f!,try 
al1d for the prosecution en 1,he war abroad? 
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1Ir ••. S. ADey: I think iI\ that Resolution itself there is a claUile 
3 p. II. which is being overlooked by the Honourable speaker. 

1Ir. r. B. James: I know the clause to which my Honourable friend: 
refers. but that was hastily withdrawn. 

Some Honourable )[embers: No, no. 

1Ir ••• S. ADey: It was withdrawn after the Resolution had been 
withdrawn; not till then . 

• 
. ¥r. 1'. B. James: Very well. 1 certainly do not want to misrepresent. 
anybody. That is the last thing I would like to do. I certainly remember 
a clause which referred to the defence of India Rnd there was a certain 
alllount of ambiguity about that phrase which some members eBdeavourecI 
to clear it up afterwards. But thert\ is still a more fatal objection. The 
Congress Party have turned down' the offer of the Viceroy and His-
Majesty's Government for some of the reasons I have mentioned. 

As I laderstand the attitude of the Muslim League, in the Resolution& 
that have been passed and in the correspondence that has been exchanged 
between the Leader and the Viceroy, they moved very close to acceptance 
in principle of the statement made by His Majesty's Government, subject 
of course, to various reserrvations in regard to representation and in regard 
to other matters which formed the subject of that correspondence. I would' 
not detail them all. I should like to know whether that is final on their 
part. Is it possible that they are throwing away an important principle 
for the sake of the details of its application? Is it possible that they feared 
that if they accepted this and the Congress did not, the Congress might 
subsequently come in and upset the balance of power On the expanded-
Council? I know that the Hindu Mahasabha, the Liberals and the other 
minority groups have criticised what they call the vagueness of the state-
ments issued by His Majesty's Government. but I have always understood' 
that they would be prepared to enter an expanded Executive Council it 
certain conditions were fulfilled. In other words. they have not as yet 
committed themselves to demanding the kind of National Government t;n. 
which the Congress have committed themselves. 

Now, Sir, one other important factor is this. The Congress is asking-
His Majesty's Government to transfer power from themselves to a National-
Government in the country. Obviously, they cannot transfer that power ta-
the Congress alone. Obviously, they cannot transfer that power e\'en tOl 
the Muslim League alone even if they were prepared to agree to such 81, 
<!onstitutional change in the structure of this Government during the war: 
time. His Majesty's Government have themselves said-and these a!'e' 
important words-that they cannot contemplate transfer of resf)onsihiIfty 
to an'Y system of Government whose authority is directly denied by a large; 
or powerful elements in India's national life . 

.An Honourable Kember from Oongre81 Benches: What about this 
system of Govemment? 

1Ir. 1'. B. lames: It is not merely a transfer from these gentlemen to 
Congress gentlemen but it is a complete transfer of power from London. 
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This ~ou~ce~ent ?f His Majesty's Government has been welcomed by 
every mmonty, m thIS country. Yet it need be and should be no hindrance 
to constitutioJll81 development either now or after the war unless, as a' 
matter of fact, anyone community is seeking to dominate or to coerce_ 

Therefore, we are unfortunately back again at a deadlock. There was. 
at one tir~e a co-operative spirit about but much of that has disappeared_ 
The MuslIm League have not been able to accept the offer in the terms in 
which it has been made. On the other hand, they have made their position 
cl€a,. as far as the war effort is concerned. This I noticed in an address 
given at an. Id celebration recently. My Honourable frieqd, the Leader' 
of the Mushm League, said, that he was convinced that whatever the 
misdeeds of the British Government in the past, in the interests of India. it 
was their duty to support and co-opera'te with them now in order to protect 
their own homes and hearths. 

JIr .•. A. J'fDnah: Go on further. 

Xr. F. E. James: I have not got the further portion of the !;pe'lch. 

lIr. X. A. JiDnah: I mav inform the Honourable Member that that 
I'Ipeech of mine has been t ~rou~ ly mutilated a,nd T have not yet been-
able to find out who the culprit is. 

Mr. P. E. James: Naturally. T accept my Honou.-ahle friend'" wora 
that his speech been mutilated, but there seems to he an epidemic of 
mutilation of speeches on that particular side of the House. 1 copied this-
speech, I think, from an article published in the ']lime8 of India, Bombay. 

Xr. K. A. J'iDn&h: Then, I may inform the Honourable Member that he-
has only got the first part completely out of its contents, T will read to 
the House my speech from the Times of Indill. 

ltfr. F. E. James: Ill' that case, it only makes what I was about to say 
very much more pertinent. I was about to say that if this was true, then 
We will li"ten with more interest than usual to the sneech that my Hon-
ourable friend is oin~ to deliver On the Finance Rill. , We !tope that ill' 
that speech he will touch upon this subject not in its narrow sense but; 
,in the hroader sense of policy. . 

Now, Sir, I am left with one unfortunate impression as a result of the-
study of the position taken up by the Congress from the beginning of the-
war, J am left with this question inl my mind. Did they eve!" really mean 
co-operation? iVY as it ever their will to assist the Government? 

Mr. S. Satyamurtt: Did you ever want India's real co-operation? 

Mr. F. E • .Tames: Was it that they wanted constitutional power? H 
they got. it, what were they going to do with it? There iR no oubt ~n  
here I am not arguing a case, I am stating' a fact--that there was wlde-
spread and profound distrust as to their intentions if they captured power 
at the Centre on the part of practically every other Party in the country. 
Now Sir the position is that we have a deadlock :!nd the Congress Party' 
have' han'ded the baby to the Mahatp1a, whose wvrds are inscrutable and 
very difficult sometimes for the outsider to follow. 



LEGISLATIVE ASSEMBLY [16TH Nov. 1940 

[Mr. F. E. James.] , 

I myself have held the view and av~ expresiled it,tb.l!-t civil disobedi-
ence as such is not and cannot be a .non-violent mOveme ... t wheth13f it is 
expressed through one person or t4l"9ugh mass movementt;..' I have always 
felt that ~t is a cloa1f for coercion and for viol~nce  I remember. rec8Jltly 
~a in  a storytbld by Sir K. V. Reddy in South india in one of his meet-
ings which is reported in the Press about a sculhu and a turtle. I think this 
story 1S known to some of my Honourable friends in South India. The 
8adhu was sitting by the road side meditating upon 4hims4 and in the 
-course of hi!:: meditations he l>ecaPle aware that there .were a number of 
"mag'ers who had captured a turtle and they wanted to dispose of it but 
did not know how to kill it. So they got hold of a nnmberof sticks and 
were neating the turtle on its shell. When the sadhu heard this he said, 
"my dear friends, as a disciple of ak1msa, I II:lP.st a,slJ: you to desist from 
that cruel practice". Then in an aside he said, "if you really want to kill 
it, turn it upside down". That has a ptoral. I think n:U!ollY of us feel that 
the attitude of the Congress Party an'3. its present leader is puzzling a.nd 
disappointing. 

JIr. X. Sauthlal&m (Tanjore cum Trichinopoly: Non-Muhammadan 
Rural): May I know if the Honourable Member will give the same advice 
that civil disobedience is wrong on the Earl of the Belgians; the Danes, 
the Dutch and other. people who have been conquered by Germany? 

Mr. P. B • .James: My Honourable friend has fallen into a trap. They 
never( ci~i e  th"Bt"it is tlo&:Tiolent. 'It ig the cla.im that civil disobedience 
is non-violent that I chaiienge. It caMOt be. Those brave meli in' Belgium 
and Holland know what they are in for. They do not talk nonsense about 
non viole~  . . 

1Ir .•. Asaf Ali: Will my Honourable friend, Mr. James, advise the 
Congress to turn violent? 

*. P. E • ~es  I should ,of course hesitate to give even my Honour-
able friend any ~ v e  let alone the Congress itself. I kt),ow thai; if I 
gave a~y advice, they would not take it., ' 

My point is this and I return to it. My Honourable friends cannot 
get away from it. Civil disobedience is not and cannot be a non-violent 
movement. To. ,call it nODI-violent is to deceive yourself and to decieve 
the country. Now, Sir, I do not want to get excited in th8li!e matters as 
have some of my Honourable friends in the past. I want to ref!'ain from 
bitterness of speech. One of the most magnificent passages in the speeches 
of that incompara.ble lelider of men, Mr. ChurohiU,was that pa.ssage 
dealing with his attitude towards the French nation, after the French 
had been bel!oten to their knees. There was an attitude of ~n e sity to 
a previous Ally who might at that time have been regarded  almost as a 
traitor. He said in that IIpeeohof his that we should not accuse as traitors 
1-hose who had fall611 by the waytJide through weakness. Far be it from me 
to emulate 'Mr. Churchill, although Mr. Satyamurli called me a pocket 
Churchill. 

][r. S. Satyamurtt: You will try, if you can I 
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. ~  P, 1:, . .Jamea.: r ~oul  rather be a pocket Churchill than a pocket 
~ bn  ThIS W8r IS gomg to be won by pocket Churchills. One of the 
German commentators recently expressed a certain amount of uneasiness 
at the strength of ~e defence of Britain. Why, he exclaimed, there is 
not.ollly one ChurchIll.; there must be about 45 million Churchills defending 
theIr country, and. thmgs are going to be very difficult. Therefore. when 
m;v Honourable fnenq called me a pocket Churchill, I took it as a com-
pliment. . 

Naturally, there is not anybody in this House who does not regret the 
absence of what ont' may call full political co-operation hi the prosecution 
9f the war. If ths.t is not possible, then the preparations must. go on 
without that co-operation, because the danger to my country, the a~ 
to the CommonweRlth, the danger to the countries in the Middle East 
&Bd the dangers to the interests of this country, are one imd indivisible. I 
have been asked by many Honourable friends of mine. what after aU are 
you fighting for. Well, anything that I say to some of my Indian friends 
wiII be suspect. J t:lannot hope to persuade tnem to believe what I believe. 
But let them not ask me or any members of mv community. ~et them 
ask the Labour party in England. They know that they had no shnre in 
the foreign policy which immediately led up to this war. They had prac-
tically no responsibility for the defects in the preparations for the defence 
in the Unoited Kingdom before the war or even during the early days of the 
war. Yet they .are now the spear head in a national ove~ ent in thE> 
(United Kingdom which represents the national will and which T predict 
wia be unshakable. I need not ask anyone in my country. Go to 
America. President Roosevelt knows what the war is about. He said it is 
for freedom of speech, freedom of thought, freedom of movement. freedom 
of religion, for the decencies of life, the right of nations to live and develop 
into increasing freedom. He was re-elected. America is helping today 
io the fullest extent in her power. She had no reason to love liritam; she 
had no reason to love what is called BrItish imperialism. Yet even .Mr. 
Willkie after his defeat said to the press, "All of us, Republicans and 
Democrats and Independents believe in giving aid to the herow British 
people". Sir, I believe this is one of the classic struggles in the history 
of the world for freedom, for the right to be free and to achieve freedom. 
Everywhere, even in the occupied coUIlltries, there are free peoples co-
operating. No man in this country is coerced into co-operation. He is 
invited to co-operate. He may stand aside and say, "'fhis has nothing to 
do with me. This is not my war." As 10DJg 8S he does not definitely and 
deliberately endeavour to impede war efforts, he is left alone. Even with-
&ut him, there is no lack of men, money and munitions. 

Sir, I am afraid this war looks as though it is going to e t ;n~  l ~t 

every hour brings news of further exteneIons and th.:>se extenSIOns are m 
ijUs direction. I do not 8ay that in order to terrorise anyone. Of ~urse  

there is no one in this House who would be terrorised even by the threats 'Of 
(iem18ny and Russia combined. But I say that there is a case for the 
people of this country to extend not only their material assistance but ~  
their moral and political a i~tance  I believe that those who stand 881de 
worn that will one day regret that they did not share to the fullest ill' OUl' 
['f€sent trials and in the certain victory in which every man of my race hM 
unbounded coDJfidence. . 
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Lala Sham L&l (Ambala Division: Non-Muhammadan): Sir, onaccoun~ 
of an infirmity in my right leg, I cannot keep standing for long and I 
request your permission to speaking sitting. 

Kr. Deputy President (Mr. Akhil Chandra Datta): Yes, certainly. 

Lala Sham La1: Thank you, Sir. 
Sir, I speak to oppose the proposed Finance Bill, and I do so on broad 

general grounds. I do not propose to repeat any of the arguments that 
have already been advanced on the floor of this House in opposing thi. 
Bill. This Bill is stated to be a war measure, a measure for the due 
pro .. echtion of the war, and it is stated that clearly this is not the last but 
more of its kind ha-s yet to come if India is to play a worthy part in 
securing the victory of civilisation. Which war, I ask? A war which 
originally broke out between a few Christian countries of ·Europe and for 
the purposes of those countries only, a war which has by now knocked down 
several peaceful and inoffensive countries and has destroyed their liberty, 

- a war in which weapons of destruction of every kind, mostly immoral which 
science and wealth can possibly invent, are being employed. It is a pity 
that science and wealth which ought to have gone for the betterment of 
mankind is being utilised for destructiop. Wealth is being consigned either 
to the bottom of the sea or consigned to fire. Evidently there must be 
something wron$! with this wealth. It mnst have heen Required through 
bad karmas. The misdeeds are apparent in the exploitation of people and 
that is why this wealth is being dissipated in this manner. Then, Sir, 
it is a war in which lives of men, women and children are being destroyed 
indiscriminately and ruthlessly and for no fault or offence of theirs; and 
lastly, it is a war in which all laws of morality and rules of God are being 
set at naught and a war which must be described as a Satanic war. It is 
for this war, Sir, that India is being asked to make a contribution both in 
men and in money. India is being asked only to make a contribution; 
she is not allowed to savor to exercise her will as to whether or naf; 
she is to make any contrihution,-:-a strange thing indeed. A person is 
asked to make payment and he is not allowed to say whether he should 
make the payment or not. Is not thIS the method usually employed by a 
robber or Ii. dacoit? I should ask all Honourable Members to think upon 
this for themselves. 

Then, Sir, India is being given an insult and an indignity. And which 
India is it, I ask again. India, a veritable ethnological representative of 
the whole world, India which 400 million people of all castes and creeds in 
the world are inhabiting, which contains one-fifth of the human race and is 
the largest single populated country in the world, the Queen of Asia and the 
home of the civilisation of the East. It is an irony of fate that this India 
by the happening of strange events constituting a miracle has fallen a slave 
to a small island in the Atlantic Ocean. This India says in reply that she 
cannot participate in this ugly, inhuman and Godless war. It is not 
worthy of her to play any part in this war. She cannot, for fear of God, 
make any contribution either in men 'Or in money for this war or in further-
ance of this war. Now, Sir, it may be Rsked,-a very legitimat.E<. quest!on 
indeed,-that war is raging in all its ferocity and it is carrying devRstation 
all around it, and how are you going to stem the tide of the coming 
devastation? In reply to this India says that it is not worth-while. to 
become a rogue with a rogue, it is not worth-while to follow the doctrme 
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of Bhathe Bhathyam as we say in India; it is no good following the principle 
of an eye for ~ eye and a tooth for a tooth, but to meet this war and not 
only to meet thIS war but al~o to meet the future time in a befitting manner 
you should adopt the doctnne of truth and non-violence. It is only 
through ~t  and non-VIOlence that the victory of civilisation can be 
Becured; It IS only ~ ro~ trut  and non-violence that peace and prosperity 
can come .to manklDd; It IS only by following this doctrine that the world 
and an l ~ can b~ free. Sir, the greatest leader of Indian thought today 
preSCrIbes thIS doctrlDe for the Indian people and for the people of the world 
at large. It may be said that this is a novel doctrine and I will deal with 
it presently. But Mahatma Gandhi, the great leader, sa:ys that not only 
freedom but peace can come to mankind through this doctrine alone. ' He 
says that the freedom of India is nothing if it does not come t rou~ this; 
he says that the freedom of India al.one is nothing if it does not come to the 
world at large. India does not exist for herself, she has got a mission to 
perform for the whole world. This doctrine is mocked in some quarters and 
it is said that it is a novel doctrine devised by Mahatma Gandhi for the 
present time and only to suit the present time and to conceal the weak-
ness of India. I say to such friends that it is not the case. It is a doctrine 
which originated at the time when humanity first got it; it, is a doctrine 
which has been handed down to us from age· to age on the basis of which 
the seers and sages of the world have been giving great warnings to 
mankind. Sir, if I W'ere to mention these sages in detail I am afraid 
there will be no time but I would like to place a few instances in support of 
what I am stating, from India alone. So far back as 1894, 46 years ago, 
a seer of India stated in emphatic and prophetic words, "We have to teach' 
the world what it is waiting for. Europe, the centre of material energy, 
will crumble into pieces within the next fifty years." 

An Honourable Kember: That is what is happening. 

Lala Sham Lal: Yes. She will crumble to dust within the next fifty 
years if she does not change her position, shift her ground and make 
spirituality the basis of her life. And what will save ~urope th.en. will be 
the soul of India. These are the words uttered by a salDt of IndIa 1I} ~  
when there was no war, when there were no prospects for a war; ano. if my 
friends would like to see this utterance, thev may find it in Swami 
Vivekananda's works, Vol. III, page 159. This Swami Vivekananda was a 
seer of India, a sage of India. He made extensive tours in ~ erica  and in 
Europe: he made disciples there and his disciples are stIll o~ in ; be 
'--died in 1903. Now, what did he say in those utterances? He saId we arp. 
to teach what the world is waiting for. He was lectunng on vedanta at 
that time, and vedanta is the highest scripture for soul elevation. He ~s 
telling the people that we will teach soul elevation o~ the world-what It 
18 waiting for. He said these words to meet t~e matenal en e~ y of Europe. 
He said these words to save Europe at the tIme of the cnSIS. These are 
words which must be considered in a serious mood. 

Another sage of India, ~ ose name has been often IIlentioned bv somt. 
H· bI fro d  I mean Sn' Aurobindo Ghosh·-shortly after the last onou!'8 e len B- •  • . f  V 'n 
war-perhaps a few months after the amllstIce an~ the treaty 0 ersall des 
and the constitution of the league of nations. he wrote a ~oo  cal e  : 
"War and SeH-Determination ,j. Therein he stated that thIS Treaty of 
Versailles and the League of Nations shan only be a prelude for another 
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a~ in the near future, ~everer in magnitude than the one which had juat 
t s ~ ; n~ t e~ he sood t a~ so long as war cannot be made psycholegi. 

~u l y ImpossIble, It must remam and if banished for a while it must retUl'il. 
This is the statement of another seer of India, to whom reference has been 
made by many Honourable friends today on the floor of the House. 

This is the .position which India takes today. This is the attitude whic'b 
India takes today and this is the attitude which has beert advised for India 
today by that great leader of Indian thought, 

Let me keep.aside this attitude and this position for a while and let me 
turn to Europe--whll.t has the civilisation of Europe and the creed of 
Eur,ppe to say in this matter. Let me tal,e the case of Britain first. 
Britain is represented by a King. It is the law that the King can do no 
"·mng. Jllst as 000 I','Y' do n'" r tl~  'his representative on earth, the 
King, also can do no wrong. When we keep in view the history of the 
divine right of kings, and also the fact that the King of England holds the 
title "Defender of the Faith' '-whRt faith? "Whoever raises the sword 
shall perish by the sword"-what faith? "Blessed are the poor in heart' 
for they shall inherit the earth" what faith? "If one smites you on the 
right cheek give him the left also". This is the faith of the whole of 
christiandom and more so for Germany which country has produced many 
high thinkers in the past I1tnd still more for Italy where the representative 
of Jesus Christ, IHis Holiness the Pope resides. We ought to take it 1ihat 
this is civilisation and this is the creed which Britain professes and Britain 
holds dear. This is the creed-not for Sunday use only but--one--for 
which Britain has to live and for which Britain has to die, In face of this 
can it be denied that the position that India is taking up toda.y in respect 
of this war is correct position? Can Britain in view of its own civilisation 
llontradict this positon? I should say it cannot. 

It is being stated in some quarters that this is the creed no doubt, a. hiBh 
ideal no doubt, but it is not possible to follow it, It is an impossible and 
an impractical creed. But let me take an instance from the history of 
England itself. The history of India is full of such instances, but I am 
not referring to them at the present time--I am only taking an instanr-e 
from the history of England itself. In the time of Queen Mary, the 
despotic Queen Mary, Protestants were beinq-persecuted and were hein!! 
thrown alive into the fire and beiIll!' burnt. how did the victims behave'? 
They cried aloud cheerfully "We will play the man: we shall light suem 
R candle in :England which by the grRce of God shall never be put out . ." 
As a result of this cheerful suffering, we see that the papist rule in Engla'Dd 
'Was removed for ,ever. In the "face 'Of this, can anyone deny thRt this is 'a 
'iloctrine tbt cannot 'be 'sdted 'll1'on? 

That is the pOBition that India is t~ in  India says that civilisation 
will not be s~cure  by becoming violent, by answering the sword with the 
sword: it will rather be secured by cillo in~ the doctrines whicb God has 
commanded. and which is embodied in the doctrine of' truth andnori-
violence. When makinJ5 this statement I want to refer to an important 
thing, which after all I consider to b~ important. I invite the attentioo 
of the Honourable Members of the, European Group, particularly, to tbat 
statement. The import of this war is not' bein.g realised properly. It is not 
being realised in ~urope  and it is BOt being realised here. now by ·ihe 
.Members 'of the Government which is· established in India. It, is not ;a 
war between one country and another. It is a mistake to think that thip 
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is a ~ ~et een one country and another .. It will be a mistab to suppose 
that this .1sa war .between one set of countrIes and 'another set of 'coUntries, 
I would l,ike to pomt out to Honourable Members that this is a war between 
one civilization and another. 'fhis is a war between one force and another 
force., It may not be visible today, but it will come into the limeliaht at 
·nofistant ti~  Sir, '!ibib war, as I a~e stated, isa war 'really between 
two great forces; If anybody can e'xe'rclse his powers of introspection if 
ll ~btl  'has' got ,t,liesligtrliest intuition, he will find that it is 'really a ~ar 
b~ een two great forces, not 'between one country and another. Now, 
what are these two forces'll want to explain to Honourable Members of 
this. House. One is the force of material energy, the brute 'force, prevail-
mg m. Europe today, and the other, of the spirit, the force of the comIpand 
of GOd. Of these two forces, one is given birth to by the queen of Asia, 
the India, and both these two forces came into evolution at the same time, 
developed side 'by side together, and they are coming into conflict at no 
WMant tAme. Now, is it not patent that after the close of the last war 
there have been Resolutions passed by the League of Nations Assembly 
demanding a restriction in the increase of armaments ? In spite of 'that, 
the nations of Europe went on increasing their arms. At the same time, 
look at the state of affairs in this country? The doctrine of truth and non-
violence began to be preached from India in about 1919 or 1920. Now, 
these two forces came into existence about the same time. They ha.vo 
been developing closely smce 1919 up to the present time,-4Ild God knoWs 
up to what time they may go on developing-until they come into conflict 
aga.iJ;lst each other. Now, Sir, this is the position, this is the attitude 
which India has taken. India has foreseen this conflict, this clash between 
these tw.1;> fqrces, and has prescribed the doctrine of truth and non-violence, 
not me'rely to mee't this ugly and inhuman war but to receive the coming 
times also. Therefore, Sir, I do appeal to Honourable Members of the 
European Group to please allow India to remain sensible. If the whole 
of Europe hal! gone mad., please do not drag India also into madness. 
Leave India aloHe; let her :remain sensible, so that she may be able to save 
the dying ~urope when the crisis comes. That is the position Ind!a has 
taken today, and that is the reason why I am going to oppose the Finance 
Bill. 

Now, Sir, I should like to reply to certain criticisms which fell from 
my friend, Sir Abdul Halim GhuznavL on the floor of. this HOllse. In ~ e 
first. place, in ~ e whole of his. speech I find there IS only one questIon 
whicb calls for a reply, and I feel it, is my part to make a reply. I. do not 
know how other Honourable Members of this House will reply to hIm, but 
I shall give him a reply according to mv best no l~ e  Sir ~ ul Halim 
referred to the'BaVings ofS'hri Am'ohindo Ghosh, and 'lIe referred to the 
contribution made 'by ·Shri Aurobindo, the Sage of Pondicberry, to the war 
fund. My friend has made much of this ~ct to.support t ~ ~r u ent 
which he 'placed b-efore the House. Now, SIr, I a~ ten f?v rie~  that 
tne contribution maue bv Shri Aurohindo is not 'at 'all eonsls~ent ~t  t~e 
position, and' attitude taken up hy the Cong-ress a?d, enunClat.ed m thls_ 
House. If mv friend, Sir Abdul Halim GhuznavI, nad studl:d Maha-
bbafat e.tiB other 'li<lriptt11'eS which Rinrlos1told dear, h,,; ou~  ·lfave.:li'tJown 
the philosoph V of courtesy and manners which a Hmd? IS re,!U1red to 

.  . '. . d"d 1 S'r ~ en Shn Aurobmdo was observe m hIS capaCIty as an m IVI ua .  I  ' .. "  - oft t  . 
arrested for a political o enc~ in 1007. when ~ wss ?:ept n~ ,nemen. m 
the Alipore Jail, he saw the a ~eo  ~ r n Hna lD ev~ry J811 <autt:writy, 
• "J d  . fnct in every ]'ail offiCIal and also lD the MagIstrate 
In every]aJ war er, lD n ,. • 
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who tried him. Now, at that time, as ~ human being, he saw the image of 
Lord Krishna. in the jail authority, but today he is something more than a 
human being. I regard him as a transcendental existence today. I do 
not know how other Honourable Members may be regarding him, but I 
.lor one do regard him a8 a transcendentaJ. existence. Such an existence 
$ees the image of God even in a Satan. Eut there is a ditlerence between 
the duties of a man as an individual and between a man belonging to a 
particular political association. That is a distinction to which ;r should like 
.to draw the attention of my friend, Sir Abdul Halim Ghuznavi. If my 
friend had known this distinction, he would ·not have referred to the contri-
bution which the Sage of on ic err ~ is supposed to have made. Now, 
Sir, I would like to invite the attention of my friend, Sir Abdul Halim, 
to one or two instances to support my plea, and these ~stances I have 
taken from the Mahabharat itself. Was it not that Lord Krishna in his 
individual capacity who gave help to Duryodhana, the Satan when 8uch 
help was d.emanded of him, but this he did in his individual capacity; but 
.in the capacity of a political leader he came forward in the same breath 
.to destroy Duryodhana and all his supporters .  .  .  . 

][r. Umar AIy Shah (North Madras: Muhammadan): That is not 
eorrect. What is the use of importing wrong things and wrong point1:J? 
.People who have read and understood the Mahabharat in its Sanscrit 
-original would not give such wrong interpretations to its text. 

Lala Sham Lal: That is correct and that is the position; that he did 
in his individual capacity. Then I want to draw attention to another 
matter. Did not Bhishma Pithamaha bless the Pandavas in his private 
-capacity, while, as leader of a political party, he sided with the Kauravas? 
Is not Mahatma Gandhi making the same distinction? In his personal 
eapacity, he is blessing Britain. He says that he does not want Britain to 
be defeated, he says that he does not want Britain to be 
humiliated. Yet, in his capacity as the leader of a National Party, he 
is at war with Britain, a non-violent war, for the freedom of his country 
with the Government that is appointed bv Britain in this country. That 
is the difference. If Sir Abdul Halim Ghuznavi had said that Shri 
Aurobindo Ghosh had directed the nation to contribute at the Bame time as 
he contributed himself, then I would have thought seriously before contra-
.dicting my Honourable friend. Let me give a little reply to my Honour-
able friend, the Commerce Member, who has characterised the Gita as 
one which teaches violence. 

The Honourable Diwan Bahadur Sir A. Bamaswami J[udaliar (Member 
for Commerce and Labour) :No, no. 

LaJa Sham Lal: If my Honoura.ble friend denies that the Gita teaches 
violence, I will keep silent, but he did say, so far as I remember, that t~e 
Gita teaches violence. 

"l.'he Honourable Dlwaa Bahadur Sir A. ltamuwami Jludaliar: Active 
resistance to violence. . 

LIla Bbam LIl: Nothing can be so incorrect as a statement like this 
characterising that the Gita' teaches violenee. 
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Xl. N. J(. Joshi (Komillated N"on-Official): Does it teach non-violence? 

Lala Sham lfal: Yes, it does. That is what I am going to tell you. 
<On the one .hanel, you have l\fuhatma Gandhi who is a "Scholar in Gita 

~o has wrItten man,v pamphlets on the Gita, who has translated t ~ 
'Glta .. ,  ,  . 

Mr. U'mar Aly Shah: Mahatma Gandhi is not a scholar in Gita. 
We:re he so, he wou.ld ,not have called his commentary "Anasaktiyoga", 
.. hlCh only shows hIS :Ignorance of the profound meaning and import of 
·the Gita. • 

k1& Sham Lal: He has written pamphlets on Gita, he has ta ~ dut 
verses from Gita whieh he is daily reciting in his prayers. On the other 
side, there is Sir Mudaliar who says that Gita teaches violence. (Intel'-
l"UptJiOD.) 

[At this stage, Mr. J>resident (The Honourable Sir Abdur Rahim) resumed 
the Chair.] 

. Then. Sir, t·he Gita is being read in every house, and it. is being 
'preached in all large gatherings. How many of the readers realise the 
-Gita.? So, it is verv easy to read, but it is verv difficult to realise the 
'spirit of the Gitn. 'This 'Gitn teaches the doctrine of truth and non-
violence, and if I were to cite verses from the Gita and discourse upon 
"those verses, I shall make Sir Mud>lliar know that the Gita does not teach 
violenoe or violenC'e in action. It teaches non· violence for a human being. 
If m.v HonoUl'able friend had carefully read the two Chapters of the Gita, 
'namely, t ~ one on the duties of a human disciple and the other on the 
'duties of a Divine Teacher, he would have come to know that the Gita 
·does not teach violenee at all for a human being. It may be anything for 
a divine foree . 
111'. Vmar Aly Shah: You are wrong VinaBtJytJcM DUBhkrutam. 

'What does it mean? 

t.ala Sham. La! 
.. Parltronaya BadlW.nam 
v~ u t1lirila  
D7IarmtJ 8arMthdpmrMl1taga 
Bambllsvltlri ,. gugI ". lICe. 

.Mr. PNatcllDt (The Honourable Sir Abdur Rahim): I must teU the 
Honourable Member that this is no occasion for delivering a lecture on 
tGita. The Honourable :Member must deal with the Bill before t.he House. 

\ ~ Sham Lal: I am giving a repl~  to Sir Ram8swami Mudaliar. 

-lit. PreIIdftt' (The 1Io.ilourable :Sir Abdur Rahim): Yes, but ·the Hon-
'Ovrable Member has said quite enough on that subject. 

LaIa Sham Lal: On these grounds. I oppose the Finance Bill and 
finish my speech. 

Sard&r Sat8tDJh: We are very Il!uch indebted to the last ~pe er 
for the powerful discourse that he ~s gIven us on truth and Jl()1'l-Vloience, 

G 
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but I wish that he hud chosen another forum than this House. Here we' 
deal with hard realities' of life aud we have to face a~ts us they are. 
Our complaint again;;;t ·the present s te~ of Government i ~ InJia. is that 
it ignores the realitie'S of life and enters mto that state of ~ which does:-
not go to make empires, but rather goes to destroy the emplre th:lt has 
been made by its predecessors. In this case the debate on the Flllance 
Bill has been' going on for a much longer period than the ordinary b~ et 
discussion does. und tha reason it> l)bviou8 to all. Because the ~ss~es 
involved 'today. are of a far-reaching importance, are of a more lasting: 
nature, than a mere increase in taxation or throwing economic burden&-
Qp\ln'the people. Here questions of high polic.\' as well as how that p<?licr 
is to be worked in practice are 'J>efore us. This to me. is. the real Blglll-' 
ficance of the debate on the Supplementary Finance Bill. 
Sir. the' confusion that is responsible for the ~eat deal of difference-

of views between those who sit on mv left and tholle of us who -sit on· 
bhis side of the House is that, while the Government, the European Mem-
bers and those who' are supportirili t ~  Government have' been stressing: 
the need for the successful prosecution of the war, they ignore that India 
does not feel. rather can not feel. much interested in the result of the war' 
so long as the war aims are not clearly defined by the British Government 
regarding India's position during the war as well a8 after the war. The' 
confusion is qetw:eim. ~ at is called the aim of the war as distinguished' 
from war aims. The.ann of the war has never been in doubt. If any-
country is at war with another country. whether the CRuse be a good one or-
an indifferent one or, even an immoral one, the aim has al a~ s been one-
and that is the sin l~ aim of winning the war and defeating its opponent" 
whatever the means employed. The means may be fair or foul. The· 
war must be won. 

Lieut.-Oolonel Sir Belll'J Gidney: Everything is fair in love and war .. 

SanlarSant Singh: Ver,' often, it is the former rather tilan the latter-
in your case. So" far as the aim of war is con0el'lled, there caD, 

4 1'. •• be no two opinions. The aim is that the war ~t  be ,won. 

As regards the question ()f non-violence as a creed and ,non-violence as 
a. policy, there have been serious differenCe of opinion even in CongreslJ 
circles. We believe non-violence to be ~  as, a policy and not 88 .., 
creed. I refer here to my own communitYJ the Sikh cOTDxpunity. We-
believe non-violence to: be a good policy for the time being but we are 'not 
believers in non-violence '8.6 'a creed. I make bold to Bay this. Situatect 
as India is, is' it not a good policy for her to follow 'the path of non-violence?' 
The question ~a  put to the Honourable Mr. James by ~e  Deput.y Leader' 
of the Congress Pa.rty whether he wants the country to take' to violence. 
He avoided answering ,this q!Ueebion for -it iJ ciiftieult to ~ and t ~ ,too-
for the ohvious reason' that if ,we tum to violence, he }mows, and everybody 
knows that situated as India is, Indians are not able to resist the violence 
of the Government 88 against the vjolence of the people.', I,,.,gain ~clare 
that Don-violence as It policy is an entirely different 'thiJ;l.g £rom riqn-
violence as a creed. In our Sikh history, the aims of our Gurus were 
clearly pointed out. Up to the time of Guru Teg Bahaclur.who, gave"his 
life alid suffered martyrdom in this very city of Delhi, the creedwa8' one 
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o! non-viol.ence. But u~u Govind Singh when compelled, bY the con-
~  l~ ee s and illls-government of the then overn ~nt of the 
tIme, to raIse the standard of revolt sent tln ultimatum to Aurangzeb_ 
The first couplet that he wrote before taking to violence was this: 

G'1Itin _ as Haman Hilate bi-guzG8ht, 

Halal a# griftan ahamshe,· doat. 

It. e~s  <',When things become intolerable and all other policies have 
fRlled, It becomes lawful to draw the sword". When the circumstances 
hl3.ve developed to such an extent that no other policy can help the nation, 
then it be~o e  lawful to take the sword in hand. That' was the first 
sentence of the ultimatum that he gave to Aurangzeb, who was the,head 
of the then Government of India. The same teaching is to be found in 
the jurisprudence of England. I have quoted that. ti~es without number 
on the floor of this House. In the jurisprudence it is laid down that when 
the evils of the Government become so intolerable that the evils of a 
revolution are less than the evils of the established Government, then it 
hecomes lawful to rebel. Thus similar conceptions run through two 
different systems of thought. But however, this is not the time to go into 
these principles. I only wanted to explain our attitude towards non-
violence and to emphasise that war cannot be won througb non-violence. 

Here we are faced with a serious dilemma at this time of waT. Our 
friends on the European Benches as well as the Government cannot deny 
thi!! fact that India has been forced into a war not hytheir own consent 
but bv the 'consent of others whose possession ~ ia is claimed to be. 
What we want you to answer is this. Do you regard India as a valuable 
possession of England or do you want to treat Indians as human beings 
are treated in any country which is their own. Thaj ia the ~uestic  which 
has been asked so often both on the platform as well as the Press. That 
question has not been answered so far and thatquestioll is contained in 
our demand for the war aims. .You. s~y that war aims are n()t defined in 
the middle of the war. Well, ma.y I ask you whether it is not a fact 
that the declaration of 1917 was made when the last war was at its height. 
Then we were told that the goal of the British Government in India is the 
~ ua1 realisation of self-government in India. The distance betweeD 
1917 and 1940 is a long one. 

An Jlonourable Kember: Much water has flown down the Jumna since;' 
then. 

Sardar Sut Singh: Much water has flown down thf: Jumna, as my 

friend reminds me. 

During ,the last war, Mr. Lloyd George, the then r~ ier of n l~n  
told a Press representative in an interview while tal'kmg of .war"alms, 
when he was questioned as to what he proposed to' oa~out India: ~ we 
have brains enoug-h to c?nquer Germany a~  to .estB-bhsh s~l e~~ a
tion for the smaller natIOlls of the world, . replIed the n~e  MI?lster. 
"surely we shall have brains enough to find a solution of IndIa R difficul-
ties". Twenty-three ye~ have gone by since then and England has not 

lound a solution. 
G 1 
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My mend, the Honourable Mr. F. E. J&m;es, told !ls in his be ut~ 
and eloquent way that India has been caught In the mIdstream of consti-
tutional reform.' The war has come at such a time when the constitu-
tional theories were being discussed and agitated upon. May I ask him 
why these constitutional theories did not find an answer during the last 
23 \'ears which hll.ye elapsed since the termination of the last war. Was 
not~t at al  a war for establishing sel ~ete rination for the nations. Why 
was not that principle applied so far as India isooncemed and why has 
it been delayed for such a long time. Reslly it is a question for serious 
thought. It is true that there should be no embarrassment in your war 
eftl)rt when you are fighting for 10ur existence. There is force in that 
argument but will you give us an bnswer to this. If, we listen to this 
argument of yours and go ahead in ~lpin  you in the realisation of your 
aim, will it follow thftt after the WIn :vou will do something for India. 
To that question. I ~o ndt, want to ~ve a reply myself. I will. give a 
reply from a bOdk wntten by an 'Englishman rmd the name of thIs book 
is "Our War Aims". Here 'he M:VS: 

"Thia record i, one .of our liabili'ies today. If we are ~ tin  to defend the 
freedom,' anet .. pe~ ul exiatence" of amall natiC)nll and of • all fteedom loving 
(:()untriei; ... · ii1cluding Om' owil"'; if we; .y, With tile Prime Viai.lter,that ",'e are not 
aiming only at victory "but rather looking beyond it to the laying of a foundation of 
a better international 8yatem which will mean tllat war i8 not to be the inevitable 
lot of every succeeding ~ ration  how are we to penraade the world that we mean 
business this time 'When we did not mean bU8inells last time! What chance will 
there be of founding "a .better international system" on the morrow of victory 
unless we ourselVes, ~ e 11'p onr mind8 in advance tlJat it Iihall 'be founded and what 
_eiball dote 'mllb' IIbre 1Ihat·it.foundil.tioJJII are weD -arui t.ruly laid." 

AD JroaourabJe .ember: Who is ~e  author? 

8&nlar Simt 81Dgh: Wickham Steed. ThAt is the question. And one 
important question we ask the Government of 'India; we ask the Govern-
ment of India to make 8 stat-eDient at the end of the Finance Bill that 
"'we have heard the voice of the elected representatives of the country. We 
DOW realize that the masses do not go with us. We now realize that the 
masses are feeling very much disturbed. on aerount of this war, and we 
want to make this statement and assure Indians tnat it will be implemented 
:after the war." Is such a statement forthcoming? If such a statement 
is not forthcoming, certainly it is but human for u's that we should pause 
:and consider our position, realize what happened aft-er the last war and 
then frame OUl' policy in Bccorda.nce with fact.s 8S ~ ey have already hup' 
-pened. What would you do if you were Indiana arid if Imlians hRd the 
Government in their hands? Put yourselves in our position arid then 
tell us, phraseology apart-let us stick to' tile truth, tell the plain tt-uth 
more crudely than you want to at ·this stage 'aM· then decide what is to be 
4one. Here again 1IIr.F.E. nmtll feIlintG all error when. he aid, "Could 
-we hand over the Government and the power at this time when the majo-
:rity is not with the CongrelJS"",All ~t  Let us take that to be the 
. criterion. I aecept this as a test. I say, let the' 8&me criterion be applied 
·so .far as' the present GoverIUllellt is coaceraed .. Who is ,with. the present 
Government? Are they willing to take a referendum of M.ualims. ,Hindus 
:and Sikh8 together, and then. if the referendum results in an over-
whelming majority that this GOTernment does not represent. India, will 
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the Govemment then resign and give place to a national Goverrupent? 
80 far as your potiition is concerned, it is hopeless. This Government -is an 
out-of-date and obsolete institution and it must be scrapped off. That is 
the verdict of all lndians. Toduy lndians have shown by their attitude 
that they do not like the policy ~n e programme of this Government .. 
Does the Government, present Government, regard itself as the wisest Gov-
ernment of the age? Wit>er than those who have been in charge of His 
Majesty's Government in England? During the last year, how many 
Cabinet changes have tAken place? How many GQvernments have fallen.! 
How mflny .new miwt!ters have been ta ~n in and replaced and why?' 
Simply because the country realised the urgent necessity lor a change. 
The war C8nnot be prosecuted unless new and fresh blood is brought .into 
the Cabinet and a new turn and impetus is given to the policy of the Gov-
ernment. Is it not so? But why do you sti~ to this place when yoU 
have no pol.jcy2 You e p~ 1 t govern. the country without the will of the 
people. 

. ' 
What is the position toddY, Sii'? WhaL has been the consequence 'jf 

the operation of the Defence of India Act? It has merely forcefully silenc-
ed the Inwans. I will like to put it· in a lJlore charita.ble way. l'he posi-. 
tion is that Indians ba-,e.become quite suUen today, they are quite in i~er

ent. That is the result of the Defence of India Act. Do you like that. 
India should remain sullen? Do you think that the war and other speeches 
of those who are habitually with you who ener~lly are known by the 
Dame of "Toadies' in this country, do you think their speeches Hnd out-
bunts· of ateam stir the imagination. of the masses? You are mistaken jf 
you do so. 

An m»Dourable .ember: Who are you referring to1 

Saldar ~t SiDgh: I am referring to ~ e Government. While the 
Sikhs are with t.he Government that the WIl!' must he prosecuted to its. 
successful end, we do want, so ~ liS the Sikh community is concerned 
they have made it· clear, that we do want to co-operate with the Govern-
ment in the successful prosecution of the war. We have issued state-
ments, we have told our men in the army that the Sikh community shall 
not toleratie indiscipline in the army, and we have advised them to keep-
to the rules and regulation!;. But that does not mean that we are satis-
fied with the status of Indians in the country. 

Lieut...oolonel Sir Bury Gidney: What is wrong with the status of: 
Sikhs? 

iardar Sut SiDgh: I am telling my friend that this is no time for' 
light talk. If you really want to win the moral support of the cotu; t~  
then this deadlock in the country must be eDfled, and the sooner It IS: 
done, the better. 

Jlajor Xawab Sir .Ahmad XawAl DaD: How? 

Samar .am:,SiJIIIb: That is II question which CO? be settle~ by a bold 
statesmanship, DV imagination, by vision, not by bnkermg ~t  the pro-
blem er~ and tinkering with the problem there. If I was SItting on ~ ose
Benches, I would have t.old ,vou how to solve it but it is not my busmess 
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at present to tell you the solution. Even, if I tell you, ,,·hat is the 
guarantee that you will accept it? Sit, the agency that accepts 
this advice lies bevond vou and bevond me and bevond even 
the present overn~ent ~s constituted today. My proposition is 
this, that we must know and we are detennined to know, 
whether we be Hindus, Muslims or Sikhs, what shall be the position of 
India. Well, one of my Honourable friendR mildly sa ;~  "after the war". 
If II am left to myself, I will say, "No, Sir, today-not tomorrow, what is 
my position today?" This question disturbs me-it haunts me-:-well 
if I know my today, I will make my tomorrow according to my wIshes. 
Indih wants to develop according to our own wishes. \\. e want t-o develop 
this' country in the manner best suited to the interests &f India. We 
therefore ask· the Government and "'e ask His Mnjt'stv's Government .. 
"What i~ there that prevents you from parting with the ~e  power?" You 
i'll'" "there are differences in the various communities: tlkre are differenl·es 
bet~een the Congress, the Muslim League, the Sikhs and the other minority 
communities"; It may be so. But curiously enough. all "edions are at one 
<>n this point that the last declaration of His Excellency the Yicero;y did 
not contemplate the parting of real power. This runs through ·the verdict 
of all'three communities. May I ask, uAreyou willing to ·part with that 
pow-ertr 110t?" You say you cannotui'iless there isiagreement between 
the minorities. Yet that is a problem which can safely he left to the 
future. Government if you really part with power. " ' l 

Then· you describe your war. aim .at present to be winning of war. 
Your war aim means, in effect, the continuance of your present polic~  by 
means other than negotiations; that is, by the arbitration of force. That is 
your war aim. If that is the meaning of the wsr,aim. t ~n yo~  aim is to 
win this war and then to carry on the British Imperialigtie poliey in India. 
We refuse to su ~ribe to this war aim. When you say ~ ou are fighting 
for democracy, well I beJieve you. I trust that you are fighting for the 
-democracy. But for what democracy? You may be fighting for the e ~ 

craey of Poland, Norway, Holland, Belgium, Denmark and even France. I 
have no quarrel with you. Go on fighting for that democracy. But when 
you ask us to believe that you are fighting for the democracv. in India, we 
are entitled to know where is the democraev in India? There is none. 
"Therefore, you ·are not fighting for the democracy of India. Had there 
been democracy in India, you could easily have said that you were p.ghting 
for the democracy in India. But there is no democracy in India and, 
therefore, you are n~t fighting for the democracy in India. Then, you 
~ay that you are fightIng to bring about a new order in Europe.Well,Sir, 
If you wa.nt to draw a new map of Europe, use your own rlrawing set, pen 
:a.nd penCIl. ,  I re us~ to grant you my Pz'awing set, pen and pencil for 
-drawIng a new m"ap In Europe. There, again. I hSTe no quarrel with you. 
But I would not i~ t f?r you. If''yOu wish, I would sympathise with 
you. What ~ want IS t l~  If you want my set, IIiy pen, my' peI;l<iil and 
my coloured mk for draWIng that map . 

JIr. Badri Dutt Pande: And my -beard· . 
. Sardar an~ Singh: Please shut up. You are so 1iippant that=vou are 

10sl..\l.g everything everywhere. If you want to use my set, my pEm and 
IDS mk, then you must have ·8 new order in India :8S well. Ypu want 



THE niDIAN FINANCE (No.2) BILL 84,7 

JIIloney froID me. I will give you the UlOney and 1 will help you in the 
:successful prosecution of the war, but at the same time I will ask you 
about myself. Where do 1 stand? The reply comes in two ways. One 
'way is that you decline to give your war aim qua India. You 1'efuae to 
tell us what your aim is regarding India. The !,lecond reply comes from 
"What I see in your day-to-day administration. As soon as the war was 
declared, you ("rea ted a panic in this country, and' you are continuing to 
·.create that panic. The situation that ;vou have created is that because 
. of this w'ar we will all be oV'erwhelmed with the advancing forces of Hitler-
.1sm, .Fascism, Bolshevism and what not. India will be involved in this 
·war. ' J say, all tight. But look at'the way in lii~  you are utilising 
·that, pllnic today. You have created new Departments; iou h'Rve created 
'ne,\' posts and you. have filled them with your own kith and kin. You 
ibltve giien' 'big'het 8ahiries' and your men have accepted them when their: 
'Telations are fighting for their ver:v p-xistence in Europe. There is only 
-one noble exception and that is the Honourable Mr. Jenkins who refused 
1;0 accept n higher salary and. ~ o ref.used to go to a hill station to enjoy 
-the cold dimate. Barring his case. every one of you has been selfish. , 
'The Government comes forward and tells us that we must win the war. 
I welcome it. Win the war and I will help you in winning it. But what 
a~out India's share in that effort? Is it not a fact that the Supply Depart-
-mentand the Defence Department; where new posts have been created. 
have tnostlv in~  those' posts with English and Anglo"Indian boys and 
'girts when' IndisS' are suffering from starvation owing to· acute unempltiy-
~ ent  I put: a question' to thjs effect'snd the information has been denied 
1;0 e~ This is''the -working of the wtr. You can·ivin: our sympathy for 
the prosecution of the war only when vou can show ·that vourhearthas 
'been changed or when you can show. 'by the· working of the day-to-day 
;administration that InoiRns are getting their: due share in this effort . 

.  . sii·, 1 am not a businessman but of one tliing 1 am certain ond that is 
· thiF; that even those who have been your habitual support.ers feel that you 
;have not pJacedyour orders With lndians and a racial discrimination is in 
full swing. Is that the way of winning the Jove of the country? Is tha·t 
-the way in which yml can ask us to co-operate if co-operation has· any 
.dictionary meaning. But what you mean by co-operation is this: "You 
· shall do my will and not your wiII, and if yon earry out· my will, I Rhall 
regal-d it as 'CO-operation." If that is the meaning of co-operation, I think 
we must hesitate to offer such a co-operation. 

Then, there is the further Questiori: how' have ;vou treated thiR Rouse? 
~Ho  have you ;treated the Members of the Central Legislature? While in 
.. other countries. in England. for instance, the Legislatures have been 
freely consulted. mpmbers are given information, are invited to secret 
· sessions to impart the most secret and important infonnation. we Rre 
,simply ignored. We are not even invited to share your confidence. much 
less deliberation. WI' have noticed that during. the last few years the 
~p sition of the Central Legislature has been eterioratin~ from day-to-day. 
Thpre is not a single elected Member who does not feel It. It should have 
... been the business of the Leader of the House to enhance the dignity of 
this House. His pride should have laid in the fac:.tthat he has succeeded 
· in enhancing the value, tJ;ae dignity and the respect. -of the ~et bers of. t?is 
Bouse. But things are Just the reverse. The {'TIde now IS m curtaihng 
~t e privileges 'and the rights of this House. 
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Dr. Sir ZiauddiD Ahmad: They haye also confiscated our houses in 
Simla. 

8ardIr 8ant stDgh: That is a vuy minor matter. I Rm talking o·f a 
major issue. I am talking about matters of policy. Why hRs he done so?" 
Because he knows that ais leadership does not depend upon his fol1owenl. 
His leadership does not depend upon the yote of this House but his leader-
ship continues from an order which {'omes from a different source. He· 
draws his breath and inspiration from that source and that is why he is not 
interested in the enhancement of the privileges or the reputation of this 
House. Is it the sort of thing? It reminds me of the story which I was-
told today. It i'B a ver~ .. good le880n for us. One of the Members from 
South i-\'frica in the Eastern Group Conference told a couple of Indians who 
were working in that Conference: "You complain that Indians are being: 
badly treated in Afriea, but 1 find that you ilre treated worse in India 
itself". That is the impression that he is taking away from the confer· 
ences which are going on in Delhi at this time. Is that the sort of co·· 
operation which my Honoul'tlble friend. Mr. James, wants from us? Some 
of us limy be willing to co-operate with the Govel'llment. Some of us may 
be able to influence a community here or a community there to help the 
Government in the successful prosecution of the war, but at every step, 
at every corner you .fliBable auch people. You put us in the wrong. If-
we enter iuto discussion or 8l1JU1Dent with a person to persuade him ·to· 
help in the suoce86ful proseouiiDn of the Will', he turns up aQd says, ~ 

. know what your position in the Legislature is. We know what your status-. 
and dignity is in the Legislature. You talk of helping this ~t  .. 
That is the posit.ion. 

Will not the Government of India open their eyes and change their' 
policy? Here' oil the floor of the House a definite assurance was extorted 
from the Leader of the House about tht: working of the Defence of India 
Act. During September, 1939, when the Defence of India Act was intro-
duced, I persi8ted in getting an a8Bur:mce from the LeRder of the House 
who was then piloting the Defence of India Bill that the Act, if passed, will ... 
not be worked in :1 tyrannous manner or in :l ~  handed manner. But 
what do I find? In 'the last "Budget Session when 1 put the question ss-
to how mun\" prosecutions have taken pwce under the Defence of India 
Act or action taken under the Defence of n ~H Act, he gave me the· 
figures only {or the Centrally Administered AreBS. He refused to give me· 
the figure>; for the provinces. 

fte Honourable Sir JlUbammad ZafrIlUah Ithan: 1 have now obtained"' 
the iiguYes in answer 110 a question which the Honourable Member has put. 
down, during this Hession. 

Sardar But Biqh: I am very glad sbout the chllnge that has COlue-
over the Honourable ~le ber  I welcome that change. t)'nder the Defence· 
01 India .Act some wembers of the Provincial Legislature have been·. 
detained without wisl. 'llheir number allilO I expect the· Honourable Meu.r 
bel' to give us next tinle when he sm.wers my question. There is not a 
single province wbere the melubers of the Provincial Legislature have no' 
been proceeded against under tbe Defence of India Act. Apart frolll that 
8S lUsuy as foUl' Members of the Central Legislature have been -proceeded 
against under the Defence of India Act. It may be more.. (JnterruptillIl)' 
My Honourable friend, Mr. Griffiths, says that probably more are coming:' 
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in. If the;y go they ~ il1 go by t ~ir own act, not by any action taken by 
the execu.bve authonty. That will be the difference. They will go as 
.atytJg1'akt.. But the o~ er e ~~rs have been proceeded against under 
the orders of the executIve o.uthorItIe8 of the various provinces. 

An Honourable Kember: They will not walk into the jail. 

Sardar &ant ..... : Probably they will. It is left to the Leader of the 
Opposition to e in~ their attitude and policy at a suitable time. However, 
the Defence of India Act came out in that "light. I think if I mistake not 
the total number of prosecutions and the proceedinGs taken in India during 
the last six months probably have ex.ceeded s il~r figures ;f we turn ro 
the Defence of the Realm Ac·t Rnd its working. Why. Sir? What dolts ~t 

indicate? The indications and inferences that one is forced to draw from 
this is that the successful; prosecution of the war is only' possible if the 
people are taken into confidence and the people are made to realise that 
this war is their OWll war. Without that, any co-operation is impossible. 
The Government did not hesitate to take action against the' most respected 
SOD of India, Ptmdit Jawwr Lal !'iehru, against whom a thundering 
sentence of four ~ ear  hUB been pronounced· and that sentence still remains 
and though its .echo has gone beyond the shores of India and have found 
place in the responsible press of Great Britain, yet. no action seems tlJ have 
been taken by tilis Government. Therefore, Sir .. one is at a 60nsicieraDte 
loss to undel'stand what to do with this Government. 

An Honourable Kember: Destroy . 

. Sardar Sant SiqIl: How? That is the trouble. How to destrf)Y this-
Government? However, if the power is tr!loDSferred and the tables are 
turned the Defence of India Act will be more appropriately applied to that 
side than to this aide. The position would not be illogical. Even Sir Arthur 
Moore, the Editor of the Statesman had written a number of articles telling 
us what culpable negligence was shown by the Defence Department und by 
the Government of India in not making preparations for the war. We wen-
laughed at when I sponsored a Resolution here that motor vehicles and 
mechanical equipments, air force and other things should be manufactured 
ill Innis and India must be made self· sufficient in the matter of defence. 
As the StateBman has said, it is no good being wise after the event. The 
debates show that even the Opposition Members wanted to make India 
self-sufficient in the matter of arinulUellts and defence. But thiR Govern-
ment disreO"lirded all advice of prudence. Those at whose bidding this 
Government did so, have been turned out of office but this GoV8l'll.\o 
ment remains. Is it not a serious change under which Governments in 
other countries have been upset and overl1lne~ts must have be~n replac~  
b,' other more imaginative Governments ~ ThIS would h&ve happened In 
a' countrv where the executive is responsible to the legislature. We are 
here paying princely salaries to our services and yet the services men are 
most unimaginative. 

Here again, in the matter of this up~le e~tary ~l et  we are as~e  
to make sacrifices, we are asked to cf)ntrIbute III the i~terest of financmg 
this war. Quite right. I am one of those ~  ~oul~ hke to see the suc-
cessful prosecution of the war. Therefore, It IS Implied that the financea 
must be given for the war if it is to be successfully pr~sec ute  .. But what 
about the princely salaries? The budget does not con tam a slllgie word 
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that th€:re. will be a cut in salaries. A cut of ten per cent. WI/B decided 
upon during the depression period. In a state of such· an acute emergency 
when this war, if my HonoUrable friend, Mr. James, is corr~ct  is extend-
ing towards India, greater sacrifices are called for in .. the matter of defence. 
There can be no two opinions about it. But has any indication been given 
that this highly paid bureaucrat\Y and the Civil SEli'IVu:l.tsahall ·be called 
upon to make.s s!1crifice of even ten per cent.? I thiBk it will be· perlectl~ 
justifiable on your part to say, as some friends behind me are 8&ying, that 
a cut of 20 or 25 or even 50 per .cent. should be imposed in ·order to defend 
India. We. l re~y  expected the Honourable Member to tell usw.aat ,the 
estimated expenditure towards this war is, or what is the total amount 
U!,a\ it will come to when. the full force of the. war bas come. It is no 
doubt very" dilticult, but as a far-seeing Finance Member he has to look 
ahead and give us some estimate as to what he proposes to do. 
There is one more point that I wish to deal with before I conclude and 

that is that Government probably refuse to transfer any power to t.he 
elected represents.tives of the people on account of the 'mislirust that has 
been given·vent te in some quarters, namely, that they do not know how 
the, people who come into power will utilise their position so far as the 
prosecution of the war is 'concerned. I think ,the answer is written in the 
Delhi Resolution of the· Congress Committee. They did not stick to the 
principle of non-violence then; -they gave an indication· that they would 
defend India and defence of India does not mean non-violence and allow-
ing Hitlerism and Fascism a free passage through [tH\?'rKhyberor Ba}uehis-
tan. A wise statesman would have at once grasped. t a~ opportunity and 
would have made the Congress to stick to its Resolution i!,nd'defend India. 
They 8liould: bave -thrown· the responsibility upon ,the· people 's representa~ 
tives; they 'would not only have created a 'sense' of responsibility in the 
persons 'who hid come"iio use their'power but would oo'fe ,electrified the 
atmosphere of India. for the defence of India; ; The difficulty ,in the present 
dav relationshi1) is that there is a lack of trust in the Government and in 
the,.people. That is the real truth. Englishmen do not trust Indians and 
Indians do not trust Englishmen. The deadlock is due to that; the rest is 
mere excuse and pretence. 

Dr. SIr Ziauddin Ahmad: And Indians do riot trust each other. 

Bardar BantBiDgh: That is wrong, with due deference to Sir Ziauddin. 
These quarrels will continue 80 long as real power is not given. Once the 
power is given, it does not need a prop'het to foretell t a~ our friends, Mr! 
Jinnah and Mr. Desai will work as smoothly as two bulls yoked together to 
drive Ii cart.. 'l'he difficultv is the lack of confidence 'smong those who 
ere in positions of power ana those who want to come in. 

lIIr.lI. A. oTiDnah: Who will drive these two bulls? 

Sardar Sant ~  The Sikhs. 

Sir, the position is that Government must come forward ,,:ith.a bold 
1!Itatement of policy,-no half measures will do,-and that polIcy 1S to 
gran' India full freedom within the country and trust Indians to defend 
their oountry to the best of their power. So long as a policy of trust does 
not replace the policy of mistrust, I am afraid the· differences between the 
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"'!two will ~o o~ increasi;D-g day by day. Philosophical and logical arguments 
:Oi one o~ y :suffenng at the ~n s of ~t er minorities are only there 
because real po~ Q ~  not ~ee~ glven. GIve us real power and we will 
.$how you that there lit no. nllnOrity problem in India. 

". r ~  V. GadgU ( ~~y entr~l Division: Non-Muhammadan Rural): 
: . ./SU', I rIse to oppose this F mance ; ~l In the course of these four days, 
.a nu ~er of sp~e~es have been debvered, but I will single out two, be-
..cause, In my op l n~ they are very remarkahle. The first speech is that 
.0£ my H<;>nourab.le frIend, 1\1r: ri it~s  and the other, that of my Hon-
o<>urable friend, Sir namaswami Mudaliar. ~r .. Griffiths, if.he really under-
stood what t~e war actually meant to him and to his country, would not 
,h&'Ve spoken In the, manner and.in the words in which he spoke hele \w(} 
-days ago. If he l\'erereally apxlous that India should participate in t.his 
war, if he we;e rea~ly anxious that India should wholeheartedly co-operate, 
the manner lD whIch he delivered his speech and the way in which he. 
:.attacked the Congress Party was the least calculat.ed to achieve that result. 
Instead of trying to convincens and undertaking the discipline and· res-
.ponsibility, of intellectual thinking, he. went on emotionally and tried to 
:approach the problem from the Wl'Ong l)oint of view. He told us that in 
~ase In4ia did not participate, Hitler would come; instead of convincing 
llsthat it was a w.ar which would. result. not oniv in the ainte lli~e of 
,peace in the world, bnt also resnlt in India's re~o  he held up a 
·g]ooIlly pict~lre and tried to ierrorise. Let 'me ten him very freely that 
India has long ago outlived that stage when by terrorising you could get 
ltelp and co-operation from her. He should have been truthful, he should 
have been intellectual, he should have b~ell  honest in-a way, and· should 
·have stated the problem Mit was. Instead of doing all that, he, RS I 
said, approached the problem from an altogether wyong' point of ·view. 
But he was just like one of those critics who have been very aptly described 
.:by Sit" Norman Angell as emotional-he says: 

"In the early stages of a war, it generally seema·· to most of .us lelf·evident that 
. the only .IlubIic opinion which matters is the public determination to go through to 
victory. To be com-iuced of the jUBtice of our cause, to feel so intensely about it 
'that there. shall be lIodallge1' of any failure of national 11I1ity. these are assumed to 
be ~e moral essentials of 1t\CC8SS. You are for your country, or you are apinat. it. 
A. to War aims, the easiest definition is M. Clemenceau's: Victory. "Realizing the 
~es of the war" means un erstan ~n  fully the perf!dy of . ~ e ~y and the 
~teo iles  of our own CBUse. Patr10tic plopa~an a 111 coJlCel.ved m those iermL 
btellectual qualifications of any kind. or any att1tude of inquiry, are taken as cl.ear 
indication of defective patriotism. It is felt that the surellt foundations of national 
,.lKilidarity and the sa e~t guide to policy are to be found, not in disC1l.88ion and. 
argument, but in intense feeling; not in comp'lex ideu but in simple emotions. As 
the movie advertillement of the war play says: "You can't pilt up a good fight until 
: yo.ur blood boils. ,This film will make it boil," We feel that boiling blood is the 
1x-5t moral aB8urance of BUccess." . 

That is the type to which my R;onourablefriend, Mr. Griffiths.belo1l6s . 
. But let me assure him that this emotionalism will have no effect 80 far as 
the Congress Party and the country at large is concerned. Let· me remind 
him, and also let me reniind the Oommerce' Member, that'it is a fact that 
-we do represent here the majority of the Indian people. According to 
. the Commerce Member, it may be a forgotten chapter-for the memories 
,of the last elections may not be exactly sweet for him. But democratically 
speaking, acCepting the democratic standard, so ~ as we are here and 
::SO long as dill' election' stands and our challenge to dissolve the House and 
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order fresh elections is not accepted, the representative chlP'llcter of this· 
House, so far as it is available under the present Constitution, cannot be 
challenged; and when: we oppose this, we oppose it not individually, not 
merely as a party 47 strong, but we oppose it as representing several cons-· 
tituencies, and we oppose it as representing a majority in this country. 
Mr. Gl;ffiths said that it is the peculiar hahit of the Congress people and 
the Congress leadership that they try to clothe their mundane motives with 
the garb of idealism. I do not agree with him. But if this description is· 
really suitable to a.ny person or any country, I think he may not like it, 
but the fact is that it is his countrv which is kno1\"D all over the worUI' as 
a country, and as a nation which h;s excelled in the art of hypocrisy. Sir, 
it fs tiot for the first time that the Congress is opposing any participation 
in the war. As early as 1927. in the Madras Session of the Indian National' 
Congress, the following Resolution was passed: Referring to the war pre-
parations, the Resolution said: 

"Theile preparations for war are not only calculated to strengthen ihe hold of' 
British Imperialism in India, in or ~r to strangle all attempts at freedom, but must.. 
re8ult in hastening a disastrous war, in which an attempt will be made to make· 
India again a tool in the hands of foreign imperialists. 

The Congress demands that these preparations be put an end to; aDd further 
declares that in the event of the British Government embarking on auy warlik .. 
adventure IU}d endeavouring to exploit India in it for the furtheraooe of. t.beir 
i pe~ali t aims, it will he the ut~  of the people of India to refuse to take uy·· 
palt m such a war or to co-operate with them in any way whatsoever." 

That wail ill 19'27. Year after year, this Resolution h88 been reiteratecl. 
with suitable changes; and, in 1936, at :Faizpur. the Congress laid down 
cl~ r~y that "no credits must be voted for such Ii war. and voluntury subs-
cnJ?tlons 8?d ~~ 1 n~ muat not be supported, and all other war prer'''''· 
ratIons reSisted. It 18, therefore, clear. that for the last thirteen vears. 
the Congress has taken a definite attitude. knowing full well the int~rna  
-tional situation, that a disastrous war, practically a world war. was bound 
to come; and in that war the issues involved would not be the freedom. 
01 India, but that would be a war between the haves and the have-nots. 
Knowing this full well, the India.n National Congress warned the people-
llnd warned the Government also that, when it did materialise, the Indiaq 
National Congress would take the stand Qf non-participation aDd woWd 
refuse t-o vote credits. Not only in 1936, but even in the years 1937, 1988-
and up to 1939, the JJ)dian National Congress and the All Indill Congress 
Committee, ~  time to time, passed resolutions in the same or similar' 
terms. It is, therefore, not a surprise. and it should not be a surpriae·to, 
anyone that today, in the month of November, 1940, that the Congress 
~r the first time is taking up this attitude of disassociation with war or-' 
non-participation. It has a history; and, instead of opposing the Congress, 
when you really want its help, it is much bettel"-Statesmanship lies not 
in abuse, but in trying to understand and diagnose the causes,. and, if-
possible, and, if it is in their interest, to remove them. Mr. Griffiths went 
on to say that the Congress pJletends to be sometimes violent and some-
times non-violent. That is not really the issue. Violence 01' non-violence 
is not the iSElue; the· simple issue which he should have fonnulated should 
have been, whether, in the interests of India, the participation of the Indian 
people in this war wholeheartedly will be to . their henefit ultimately. If' 
~ot  thed we ;ha.ve nothing to do with that war. That should have b~ 
the question formulated. But. as I Elaid. he assumed that it ·was in the--
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inte~ests of. India. I prop~se to analyse later On how this war is not only 
not In' the mterests of IndIa, but certainly it is not even in the interests' 
of the British proletariat and" the real British people. Today I wnnt to 
~ er another objection raised by Mr. Griffiths, that the Congress is try_ 
mg to take undue advantage of the situation. I want to remind him that 
!'ll e ~ecretar v of State for India, Lord Zetland said some months ago, 
lmmedl!'tely a te~ the declaration of the war, that the English people are 
susceptible to any honourable and appropriate treatment, and they react 
favourably. This virtue iR not peculiarly British. We too are susceptible, 
and if an honourable and appropriate treatment is meted out to us, we 
too will react favourably.· But ino this country, particularly even without 
· any response from you, the Congress. under the leadership of Mabetrpa 
· Gandhi, who is our strength and our pride, has saved you from embarrass-
ment. You complain of embarrassment. I will read just one extract from 
the latest book of Mr. Edward Thompson-"Enlist India for Freedom". 
'He says: 

"If Congress had wanted to embarrass us, they ~l  all the cards. as they well 
· knew. They could have ravaged our relations with the United States of America; 
'sJld they could have split our war effort in India from' top to bottom. The point is, 
we are 'in the wrong over this declaring India a belligerent. But the Congress have 
not exploited their chance against us. Not only have Congress leaders treated us 
better than we deserve. India as a whole has been magnanimous towards us. We 
. .are very lucky to have had at the head of the Congress men who cared supremely for 
·ethical iBBues and put them above patriotism. There has been statesmanship there 
all along, waiting until we could produce statesmanship here to answer it and work 
with it. What about the Army! I have said that jf Congress wanted to embarraBB 
us it could have done this here." 

That was the attitude of the Congress these fourteen months, and, even 
· now, after fourteen months' deliberation and thinking and waiting, if the 
-Congress has taken a further step, it has been so hedged and circumscribed 
as not to embarrass the British Government in their war efforts for their 
existence. Many of us don't agree with this, because such treatment, such 
magnanimity the English people, anyway the governing class in n la~  

and their representatives here, do not deserve. .  .  . 

~  PreIldellt (The Honourable Sir Abdur Rahim): The Honourable 
''Member can continue his speech on Monday. 

The Assembly then adjourned till Eleven of the Clock on Monday, the 
:l8th November, 1940. 
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